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LOK SABHA

‘Thursday, December 10, 1964/Agraha-
yana 19, 1886 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Imported Gift Parcels

*443. Shri Yashpal Singh: Will the
Minister of Finance be pleased to
state:

(a) whether it has been decided to
exempt bona fide gift parcels import-
ed by post from customs duty, sub-
ject to certain conditions;

(b) if so, what are those condi-

tions; and

(¢) what measures are being taken
to see that this exemption is not mis-
used?

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): (a) Yes, Sir.

(b) Bona fide gift parcels are
exempt from payment of the whole
of the customs duty leviable thereon
subject to the condition that—

(i) where the post parcel con-
tains articles of food includ-
ing provisions and confec-
tionery (but not including
liquor and alcoholic drinks)
and medicines, the value of
the articles does not exceed

! rupees twenty-five; and

(ii) in any other case, the value
of the goods does not exceed
rupees ten.

(c) The exemption itself is limited
in character. Moreover the Customs
authorities have the powers to deny
the concession in cases where they

1814 (Ai) LSD—I.

are not satisfied that these are bona
fide gifts.

Cil ez : 98 *Ei #T %
& e @ f 2w § et o w3
3T & @ a2 wfea ¥ seE-EE
T fau @@ AmEt g9 FT wwew
I FT qFE IeIQ 7

TR WERT : 9 § TR &
g% FT § ? 9 T ¥ Sg7ET ¥ fivee
9% F¥EW TAE T

&t aqae fag : &Y e
g1 59 ¥ et T doar g ?

qeqW ALY : FEAT gEET AT
I FH AT AW )

N aga fqg @ FAT qEFTT FaT
awar g f& fea¥ SR ww § o
3T ¥ FEw TV 7 frar am g

g7

Qv HHY (5 @0 TWo W) 1 F(E-
FAT AT ATG THA T T 1A & |
9T # ¥ 757 AR IET T & 8L AT
st &, #ifE fafae = wog #1 8
19 7T F I F TEAT GGz & AT
g 7Y 39F R F qEET 9% IgE
T & 1 frae SEY AT § ey g,
THHT AN gIAT AGL & |

=Y 7o o fFaxY : § g =T
argar § fF st # gwfa & fag
afs ®1§ 7 Wwg 9w § a1 A
IUETT T9€T 9 919 &, T 9T 9% Fgr
aF Bz & AT & )



4201 Oral Answers

=Y o To AT : W' W BT §,
FET I 9T AW_EWT F-—IqY AT
@l

seq wEIRN: 7% faw fave e
FT g g |

Shri Sham Lal Saraf: May 1 know

whether the exemption is given
according to the value of the parcel

or on the basis of the utility of the
article that is sent?

Shri B. R. Bhagat: Certain parcels
like food articles are exempt, but in

other cases only the value is taken
into consideration.

Shri R. Ramanathan Chettiar: May
I know whether any money value is
fixed for each gift?

Shri B, R. Bhagat: Rs. 10.

Shrimati Savitri Nigam: May I know
whether Government has received any
complaints from other countries that
the customs restrictions on gift par-
cels are on the high side, and that
some relaxation should be made?

Shri B. R. Bhagat: Not as a result
of representations, but recently, as 1
said, the original exemption limit of
Rs. 3 has been raised to Rs. 10.

=t ATEY AT W FAT JIHTC
1 7z 7w § 5 SRl o HEr
TeT BISA FT 17 A1 gL G, T WEA
qq ¥FEl ¥ A Q@ e ",
9 HAT eF qgT T 91eq, 39 W
HAT-qF ATET TN AR T F
ATAE AT TF ITH! TE HAI-AEE
arag g1 faar & ? 39T 791 syawqr
@I F FEEET &1 F 0

= Yo V1o WT: WX TAEHT gIAT
£ 9@, a1 & oEdE F8ar |

Shri Shinkre: May 1 know whether
Government are maintaining a proper
register of these gift parcels so as to
avoid their turning into back-door
imports?
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=t o Wo WA : I qIHT aATZT &
T &, o wefed @y ST e

Tefadl g @ sawT

+
{ ot fawffa faxt :
*wa,ﬁ M wo o A :
1 =t ey :
| = ferm wew

a7 faw WWY g F@OT &7 FAT
47 fw

(F) =31 G qT /AT F A7
AT U Fgr 91 fd g #7 fa9w A
oot ®Af & A g #wN FT &
St afeed 2 9T 590 ¥ wius ww-Fw
T E ; AR

(@) afe 7, a1 R 3T AW
w gFHEE w7

faq @x@u §{ SugAy (s vaER
/) (F) T T qHF FEF
gq  aafrmt & amw, faasr s
2 9@ T W IEF A E a9 I
waf & am, fqaF7 A1 10 9@ T
T IgF FIT &, IFHwT F F fag
g @ oA |

(=) & v gy T &1 A

ot fasifa f: Sff 2@ g=ar
FFE I F IqAT Wy A9 o g,
AY T FIHT F 9T 79T A AL Ay
¢, o3 F1eor ag @@ g g Agy
FT A& 7

diaRT AW (S Fo Wo W ) ¢
oY STt ANE FEr guT & 7 ag Ay
1-10-64 FT FF1 7T 47 fF g=ar
FIEY AT AW ) FF gEAT gaIEC
F WC G E
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SN faafa fas: sa1 qvwe 7=
1 & fF 31 9re & A1y Al & 19 7
sFifm F7 far 3, arfs s &
arew g1 fF 7 23w 37 & a1 75 A
TIFTL & 6T AR g1 _F !

st 9T @1 UF TE w9
At ¥ 99 W gEfwd W

=t Fo Ao AT} : ) at@ TA
FY ATHEAT qTET BFT § THaAT qEr §,
gl qo1 TA%w 99 wer A ) fear
27

sYdo Wo WA : A AF &1 g7
zFZZl Y W 9T S@r T3

A HIREIT A0S JTAT 2 { ATAAT
TEar g fF m7 7% 99 w9t 9 feaar
FI4T FITAT E |

oY Fo Yo WAA : THIAT FT JAH
AT 2|

Shri Basappa: May I know whether
duty is levied on gifts of spectacles
received from.... (Interruptions).

Mr. Speaker: We have now passed
on to the next question; spectacles
have been left behind.

Relief to Pensioners

+

( Shrimati Savitri Nigam:

| Shri §. M. Banerjee:
Shri M. L. Dwivedi:
Shri S, C. Samanta:
Shri Subedh Hansda:
Shri Harish Chandra

L Mathur:

Will the Minister of
pleased to state:

447,

Finance be

have
some

(a) whether Government
taken a final decision to give
relief to the pensioners;

(b) if so, in what form; and

(c) whether dearness allowance is
being paid to all pensioners getting
pensions upto Rs. 600 p.m.?
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The Minister of Planning (Shri
B. R. Bhagat): (a) and (b). The Gov-
ernment of India have sanctioned
ad hoc increase in small pensions with
effect from 1st October, 1963.

(¢) No. Sir, Ad hoc increase in
pensions has been sanctioned only in
respect of pensioners drawing pen-
sions upto Rs. 200 p.m.

Shrimati Savitri Nigam: May I
know whether the pensioners’ associa-
tion had recently expressed its views
criticising the Government that the
ad hoc increase is too little keeping
in view the rise in prices?

The Minister of Finance (Shri T. T.
Krishnamachari): It may be so, Sir.

Shrimati Savitri Nigam: May I
know whether Government is think-
ing of extending the CHS facilities
for free medical treatment to the
pensioners as they feel that this would
be helpful to them.

The Minister of Health (Dr. Sushila
Nayar): CGHS facilities have been
extended to the pensioners living in
Delhi and New Delhi under certain
conditions.

Wt 7o Ao A : syagd mm wwsat
#, 0 o wa A & Fre) o § e
g AF &, FW F a1 AT FERL
FHATC og frere g 9% § 37 F
feefts 297 a1 g7, 39 & == A7
agArE e W wF faw vET &0 Fav
rETY 39 0T fa=re w3907 5 39 AT
1 A T wFTe v giaar faw wF 7

ot Fo Wo woF :  FT IewAS
TaTAz A 3fzar & e § § AT
A frow & gewta oy # W0E F s
foreft Framar & 10 7 T% 21, 59 AT
s&x faerm, Ffew 9 fowet § Ay
g I fow & wewia 92 A &, 9w
w1 o P
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A Ho WTo fFaAIN: Ja w2zq &1
FFAAAT T, TV WG G F GHHE
gt | afea 3 st &t w aF
qgaré war 73t A wWr

seqw gy : fafaee< age w1
g & faa & am wfweew § g, 7 &1
frem

Shri Subodh Hansda: May I know
whether the Government have receiv-
ed any representation from the pen-
sioners that instead of paying them
in cash, they may be paid in kind?

Shri B. R. Bhagat: It is not possi-
ble to give them in kind.

Shri Harish Chandra Mathur: What
is the basis or rationale which has
guided the Government in fixing the
ad hoc relief and what is the amount
involved?

Shri B. R. Bhagat: Ad hoc is ad
hoc. ... (Interruptions). The rationale
is to give them as much relief as
possible owing to the increased cost,
but it has been divided like this: pen-
sioners up to Rs. 30 per month have
been given Rs. 5; between Rs. 30 and
Rs. 75—they have been given Rs. 7}
per month and between Rs. 75 and
Rs. 200, Rs. 10 per month.

. Shri Harish Chandra Mathur: What
is the amount which you will spend?

Shri B, R. Bhagat:

The
outgo is Rs. 44 crores.

annual
N aaT sqry : 907 ST H AT
® A7 IAFT T FaeArwOr faa
™ q1IgE AR % an @ 5y
T T 3IAFT A §oA =0, 9w
®9% A7 919 ' fAw 1 &, ¥4 4g
a5t & ? afg gi a1 fs &1 3997 F9
o foerdt 8, A e § 11 wEAAT
gATET FIAT & fF qiw wAA A A
farag w7 g g @ A QX
WAt # fawmg go wew & g 7

wegyl WERT ;A1 FBAT |
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WY gwR T FGAG WA FA
wgear § Famn & fF feedt § 3%
Fmi & fafeer gfaad go omt
& grq faeriy | & ST WRaT § R
a3 ¥ 59 T FY AN FA F
X ¥ Y &1 &8 faur g, afz &f
ar F9 9% 98T AR F fear s
A F4T For wRT Wi F il &
#r ag gfaar faemiy ?

st TN wiw Epta AR AT &
Jartg TEl g g

o gaiten avax : feeedt # Foad
T AT wfATS &1 W1 q@ A
& oar wWrog

weq wWEYEW : §B dard GF
2 § fr 39T S=T SAF ART AT
grar & AT FAT I FT AFTA G
Y & 1 mroE gArT 2 frar & wm
qT AR @IS

Dr. Sushila Nayar: The CGHS it-
self has not been extended to the
whole of India. as yet. It was extend-
ed to Delhi first and this year to
Bombay. So far as pensioners are
concerned, we are extending it first
to those who are in Delhi.

Shri S. M. Banerjee: I want to
know whether it is a fact that the
All-India  Pensioners’  Association
submitted a detailed memorandum to
the Government of India for conside-
ration and that thev were assured of
sympathetic consideration? May I
know what were those demands and

to what extent the Government have
conceded them?

Shri B. R. Bhagat: The Finance
Minister says he has not seen it. I
have not seen it either.

Shri S. M. Banerjee: They have not
seen the memorandum?

Mr. Speaker:

When they say so,
what can I do?
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Shri S. M. Banerjee: I do not know
what has happened to this Govern-
ment.

N Fo ATo A : #a1 I
FETS T Y 39 a9 qT M fear @
o GO %7 o To HALT F7317 FTHIT
T 20T A1 I AT GFAT I9AT | FACAG
FERT GTHT 9 H A0 FT Y A AT
IasT a9g § fegwa oz Wr & 7

2 o To wﬂa:éfraﬁamag’f
HIERIEEIE I E e SREL
FFT AT Y w5 F

st eyl et ¢ Fa1 @I A
59 @ &1 qa1 wman & R aga ¥
oad qF & fT & 9T 9T FH I9W
@R 2 7 AT IAR AT THI FIHL
TN

qeqw WERA ¢ AT FIAT |
Central Council of Health

+

( Shri P. R. Chakraverti:

| Shrimati Savitri Nigam:

| Shri Rameshwar Tantia:
448 % Shri Yashpal Singh:

* 3 Shri D, C. Sharma:

| Shri P. Venkatasubbaiah:

| Shri Ravindra Varma:

{_ Shrimati Renuka Barkataki:

Will the Minister of Health be
pleased to state:

(a) whether a Conference of the
Central Council of Health was held
in October, 1964;

(b) the subjects discussed and the
main resolutions adopted at the Con-
ference and the decisions taken there-
on by Government;

(c) whether Government propose
to introduce a Bill likely to be ap-
plied to all Medical Institutions for
enforcing uniform standards of edu-
cation; and

(d) whether Government also pro-
pose to introduce a Public Health Bill
designed to ensure uniform public
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health administration throughout the
country?

The Deputy Minister in the Minis-
try of Health (Shri P. S. Naskar): (a)
Yes, Sir.

(b) Subjects relating to
Scheme and programmes
eradication of Malaria, Smallpox,
Control of other communicable
Diseases, family planning, medical
education, water supply etc. were
discussed. The resolutions passed
are given in the statement laid on
the Table of the Sabha. [Placed in
Library. See No. LT-3590/64]. The
resolutions are under consideration.

(c) No, Sir.
(d) Yes, Sir.

Shri P. R. Chakraverti: May I
know whether it is a fact that some
State legislatures have already passed
resolutions asking Parliament to bring
in a Bill on public health and whether
the Government is trying to bring it
very shortly?

Health
namely,

The Minister of Health (Dr. Sushila
Nayar): So far as the Public Health
Bill is concerned, the State Govern-
ments of Assam, Mysore, Madras and
Kerala have passed resolutions
authorising the Central Government
to introduce such a Bill. It is con-
templated to introduce it in Parlia-
ment in the near future.

Shri P. R. Chakraverti: May I
know whether the Government also
proposes to introduce some uniform
standard of training in homoeopathy
and start a research centre for it?

Dr. Sushila Nayar: There is a
Homoeopathic Advisory Committee
and they are looking into this matter.
In fact a committee was set up, which
has prepared a report; this report has
been sent to the State Governments
for their consideration and comments.

Shrimati Savitri Nigam: In view
of the fact that owing to the shortage
of public halth engineers even the
accepted schemes for the supply of
water in the rural areas are not get-
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ting fulfilled, may I know what action
the hon. Minister has taken to get
more and mere public health engi-
neers trained so that the rural water
supply schemes can be fulfilled?

Dr. Sushila Nayar: I reguest the
hon. Member to go through the state-
ment and the concerned resolutions.

ot amaw fqg : 39 FeeA ¥
g9 9T 9 WY FT AR R T qr
AT TATEET AT Y & &I
A FAT o g A & fF 2w &
feda ¥ fag 3w #Y Tgge AR =
JE@ g, gafag St FAAR @ §
I 7R A wfaer @t w1 Fae
«m frar g AT AT FERT & IqAFT
agige 92 {31 74§ faq g fear
wE ?

qeRe AW AT wAT

it wmw bag o g3 @ oAET
g

qeqw AEAT : TE 350 & % agd
FT FqTT FqT 3@T § gr fowar ITeaw |

N qaow g : R F AN
w 2| farr smg

Sbri D. C. Sharma: The resolutions
passed at the Central Council of
Health compare very favourably with
the resolutions passed by the United
Nations Organisation. May I knew
what steps the Minister of Health has
devised in order to get these resolu-
tions implemented, especially in the
case of cholera which is raging at this
time in almost all parts of India and
to which the Health Ministry seems
to be entirely allergic?

Dr. Sushila Nayar: It is a very
strange type of question. First of
all, the hon. Member probably knows
more about the U.N. resolutions than
I do. I have not been a member of
the U.N. Team. Secondly, the resolu-
tions of the Central Council of Health
are advisory. They have to be imple-
mented by the State Governments in
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some cases and by the Central Gov-
ernment in some cases. So far as
cholera is concerned, it is not a fact
that it is raging in all parts of India.
There are some distriets where cholera
cases are taking place. Unfortunately
Bihar seems to be most prominent in
that list. I was reminded of Bihar
by seeing the Minister of Parliamen-
tary Affairs.

The Minister of Communications
and Parliamentary Affairs (Shri
Satya Narayan Sinha): You associate
me with cholera?

Dr. Sushila Nayar: No, I associate
you with Bihar. There is a specific
programme for the control of
cholera which the State Governments
are to implement. Further in the
fourth Plan, we propose to take up
in all earnestness, the water-supply
schemes of the 48 districts in India
where cholera seems to*be endemic.

= SETEETC AERt WA 39
qw A gudr fafear gt & oot
oF % fufeFear wu= & 1 F=T
ey qftwg #1 39 955 § F@1 399
qreaTgA W F @y § WY §9 wear
aifew gu &, afx gt, @t 39 @y §
qarera #7 Far fa= § 7

To gt AW : AGAT F AL
| W I gearw gC § F WY IV fawe
A & 7 1 70 TT @R A 7
T § FA FT T A FET TR
R ET ¥ FT G E

b gremtc RN  FAT F G
g7

Shri Bishwanath Roy: With regard
to part (b) of the question, may I
know whether Government are con-
sidering the introduction of an All-
India Health Service?

Dr. Sushila Nayar: The House has
passed a resolution to that effect. The
formation of the All-India Medical
and Health Service is being pursued
by the Home Ministry.
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= gEwW a9 g™ AT Fann
w1 § fF w1gdT F grag § Uo7 H9A
AOA T FTH F7 @ & AT &9 799
FTAFCT 5§ AT AERTE
N G &7 &1 a7 g § fag g
¥ oay FW I G §?

o gater Ao ; aga & Fae
& agd ¥ w13 wed gad s drwe
FE WY & | 9T 4SS I a9 &1
sfegud FT FT & |

W geTElt AT : 38§ a9

& & fe fo@ & dmemrez § A7 gy
3@ & | g Tfed 5w I g & 7
Mr. Speaker: That supplementary
«cannot be put. Information contained

in accessible documents cannot be
«€licited through supplementaries.

Shri Sivamurthi Swamy: May 1
know whether the Central Govern-
ment has advised the State Govern-
ments to separate the Ayurvedic
Directorate from the general medical
.service?

Dr. Sushila Nayar: No, Sir, they do
not need such a recommendation from
us.

it %o fqo wywen @ AWY wATOT A
T maamT & fagrr § W@y sqa
1 ST & | THET AT FTIO & | AT
Hew TEHE I 9T eqTT AGY AT &
a1 % 987 7 €2 qad9e I 9T &
T ;| foed Fewr agl waEr @)
@ g |

To gaitan AmT : 3y fagy €e
TEHHE FTET § AT a9 T I A X
W & | FAT T FOT ST HIST
T A, 9T w g T W A7 g|y
wa oW §

Shri Kapur Singh: Sir, I rise to a
point of order.
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Shrimati Savitri Nigam: Sir, I rise
to a point of order.

Mr. Speaker: There are two points
of order one from each side.

Shri Bhagwat Jha Azad: Ladies
should have preference.

Mr, Speaker: He is chivalrous and
he says that ladies must have prefer-
ence.

Shrimati Savitri Nigam:
replying I put the question......

Mr. Speaker: While replying she
put the question?

Shrimati Savitri Nigam: No, Sir,
while replying she mentioned that
the reply is in the statement, but it
has not been mentioned in the state-
ment at all. I put the question as to
what steps she has taken to remove
the shortage of public health engi-
neers. She said that it has been
mentioned in the statement. But
nothing is mentioned in the statement
at all. Sir, I seek your protection .

Mr. Speaker: It has been laid down
here that if the answer given by a
Minister is not correct and the hon.
Member finds that it is not according
to facts, then the hon. Member can
write immediately to me and I will
hnave the explanation from the Minis-
ter. That is the rule.

Shri Hem Barua: When two ladies
differ it is for a man to arbitrate.

Mr, Speaker: Another instance of
chivalry.

Shri Kapur Singh: Sir, my point of
order is this. An hon. Member has
just now referred to the Minister of
Health as Mantreni. If my knowledge
of linguistics is correct, Mantrani is
“Mrs Minister” and for a lady Minis-
ter proper, it should be Mahila Man-
tri”, N

Mr. Speaker: If the Minister......

Shri D. C. Sharma: Sir, I submit
respectfully that the hon. Member

should explain the difference between
Mahila Mantri and Mantrani.
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Mr. Speaker: He has explained that
Mantrani is the wife of a Minister
and Mahila Mantri is Minister in her
own right.

Shri D, C. Sharma: My God!

&Y ®o Ato fgdd : 3@ FA #
Y qEAT IACYIA § W aqarar qav
g fr oofan fsdom #1 F@ aga
HAAITF § | Taadat $ 97 THo 9T
FIAT H AT I & 7T T FIE T=6T
g g ¥, Jfew o9 ag 39 wAWE H
ot 78T g & | 791 § 99 qFAT g,
fF ga® #7a1 FROT 7 F@T wAAfAr
wfedad @&w % qwg & ag 99
@ &7

o galar amy : A= AR
et A1 & & & | wafa qifedom
1 ggel WS ¥ 1 A=8T &) AT
fear smar & arfs ow AW gER
AT FT 7=BT F FTeq 97 FA{<AT
A FF | gHQ LB § I« wafar ey
FH g I g d9 mafar & gqwa
fomme #1 g F@ F1 Ffaw
FY AT & AAfET I FT e
% o7 TifsdT FE@ F OFE
g @ g, gt &1 oifede
&7 gqg 1

Shri R. S. Pandey: May 1 know
whether this very important fact has
been taken into consideration by the
Central Council of Health that mil-
lions of our people are weak because
they are under-nourished and
whether there is any proposal to pro-
duce certain vitamins and provide
our people with them in order to
make them strong and healthy?

Dr. Sushila Nayar: Some resolu-
tions have been passed emphasising
the need to give attention to the
nutrition of vulnerable groups—pre-
gnant women, nursing mothers and
pre-school children. It is very diffi-
cult for the Health Ministry to really
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take the responsibility for proper
nutrition of the whole nation.

Shri Sham Lal Saraf: May I know
whether the Central Council of Health
has taken note of the report that
appeared in 1963 at the World Health
Organisation that in India during the
last six or seven years the incidence
of cholera has been the highest; if so,
what action Government has taken
to meet that apparent danger?

Dr. Sushila Nayar: It is true that
India and Pakistan, sub-continent
are responsible for a major part
of some of the communicable
diseases which have been eradicated
from many other countries. Cholera
is one of such diseases. As I have
said earlier, we want to take up
eradication of cholera in a compre-
hensive manner.

L.1.C. Policies of Indians
Burma
+
( Shri Kapur Singh:
Shri Solanki:
Shri Yashpal Singh:
Shri Gulshan:
Shri Narasimha Reddy:
Shri P. K. Deo:

Will the Minister of
pleased to state:

living in

*450.

Finance be

(a) whether it is a fact that a large
number of life insurance policies now
matured are not paid by the Life
Insurance Corporation of India to
policy-holders, who are Indian citi-
zens and who have left Burma for
good;

(b) if so, whether the Government
of India propose to take up the
matter with the Government of
Burma to repatriate all insurance
premia paid in Burma in respect of
Life Insurance Corporation of India
policies or its units; and

(¢) the steps being taken in the
meanwhile to make payments to the
policy-holders?

The Minister of
B R. Bhagat): (a)

Planning  (Shri
Some matured
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claims of policies issued in Burma to
Indian citizens who had left Burma
for good, numbering less than 100,
have not yet been paid.

(b) There is no need, at present,
to apply for repatriation of funds to
India as the liabilities of the Cor-
poration in respect of their business
in Burma exceed the assets in that
country.

(c) Since the difficulty has arisen
on account of the direction issued by
the Union Bank of Burma that all
payments in respect of policies which
stand in the Burma Register should
be made to the non-resident accounts
in Burma of the policy-holders rep-
resentations have been made to this
Bank. As a result, the Union Bank
of Burma have since informed the
Corporation that they would be pre-
pared to consider applications for
transfer of policies to the Indian
Register in individual cases on merits.
Applications are accordingly being
made.

Shri Kapur Singh: Is there some
serious difficulty in ascertaining the
paid-up premia of the repatriated
people and then make payments on
the basis of that information?

Shri B. R. Bhagat: It is better to
follow the procedure which is adopted
at the present moment rather than to
commit LIC for the liabilities when
the assets are not transferred. In case
there is some difficulty of course, that
course would be resorted to.

Nt gmarw fqg : FOT AvEROY
15 39 aw F1 sfsfaspua ag fear
2 fF Y AW agt & IFFT fFaar 93a14
gar & 1 97 5 g IwT g W
g AT ZATT AT5% 3949 q&7 WY =
FT T &, A FAT qg A= A g ofw
Fgi sfsfasom feaar aqam gam @,
T IF FTIAT i o F (AT ATHT |

Y Fo Wo W : g% FATH AV
S A e € eAd e w5
2 | a1 A qEAnn o qrfes &y
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qeaT 100 ¥ F9 & | FEF TR F aA(
AT qg W17 %1 & [ wemr #aq
T FT JA FE DIAT fRAT FTINT

Shri U, M. Trivedi: How is the
Burma Government concerned with
the question of payment of the policy
money when it has become mature to.
those Indians who are already here?
In what manner is the Burma Gov-
ernment concerned with the payment
to be made by LIC?

Shri B. R. Bhagat: It is on the
Burma register because the Indians:
were settled there. So, the exchange
control regulations of that country
come in the way.

Shri U. M. Trivedi: That is not a
reply. The payments are to be made
by the LIC because the liability has
been created. That liability has to be
discharged by the LIC. The people
are in India and the LIC is in India.
How does the Burma Government
come into the picture in such a case?

The Minister of Finance (Shri T. T.
Krishnamachari): As these contracts
have been entered into in Burma,
they are subject to certain conditions
imposed by the Burmese Government
in regard to keeping of assets in
Burma, irrespective of whether they
are Burmese or non-Burmese
nationals. Therefore, that has to be
cleared by that Government. The
contract has been entered into in
Burma and not in India.

oY e ¥ a8 9= 2 fF orm
F & fadw @&t of7 @ fag awi &
FAT I & | afg 77 F AT AT IT A
zq q17 1 fAug  agi f+ar aar fs S
Frat qrfera & 37 a7 &8 fa= fear
T ?

Shri T. T. Krishnamachari;: I do
not think that during the visit of my
colleague to that country matters of
this nature were decided. Of course,
the question of the assets of Indians
was mentioned, but no clear decision
has been taken.
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Shri N. Dandekar: While I agree
that the contractual position is as
mentioned by the Finance Minister,
could the LIC consider giving loans
‘to these people in India, say, to some
reasonable extent of their policies, 70
or 75 per cent, so that while the other
thing is being negotiated these people
are not put to any difficulty?

Mr. Speaker: It is a suggestion.

Shri T. T. Krishnamachari: The
suggestion might be communicated.

Shri A. P. Jain: Ordinarily, a con-
tract is governed by the terms of tht
contract and not by the place where
it is concluded. Is it some law of the
Burma Government or is it the terms
of the contract which come in the way
of making payment by the LIC to the
person insured?

Shri T. T. Krishnamachari: Sir, I
should not presume to lay down the
law to the person of the eminence of
‘my hon. friend, but the position really
is that the contract was entered into
in Burma and when you enter into a
contract in Burma the Burmese law
obtains and they have to keep the
assets in that place. Therefore, un-
Jesg we are clear of our position that
we could withdraw the assets that are
necessary for us to fulfil the contract,
we cannot take any action. As regards
the suggestion made by the hon.
Member on the other side that there
might be an interim relief, it is a
thing to be communicated to the LIC.

Shri Bhagwat Jha Azad: If this
signing of the contract is the only
.fiitch in the way of payment, may I
know whether the Government of
Burma has accepted in principle to
transfer those policies (from  the
Burma register to the Indian register
or will each application that is being
forwarded be taken an other conside-
rations?

Shri T. T. Krishmnamacheri: The
answer given by my hon. colleague is
very clear, namely, that the Union
Bank of Burma has promised to
consider these cases. It is very diffi-
cult to say whether they would do it
on the basis of a principle applying
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to all or they will consider it on the
basis of individual cases.

=Y gww 9T wOATy : He HEET
T oo R @Y ¥ Fhw ofafani &
# ot A g 53 aifafedt &
grafe fraf 8, o =1 38 o
i feeft ATy & R A w W
FARTTAEY FY age T AR & |

RNFAT AAT (o Fo Wo W) :
& gAafs FT O AT & W AR
¥ ATy AR

Shri. Bishwanath Roy: May I know
whether the Government have come
to know of the amount of the insur-
ance policies taken out by Indian
citizens in Burma?

Shri B. R. Bhagat: We do not have
the information.

Roche Projects Ltd. Bombay

o+
*451 [ Shri Kishan Pattnayak:
: A Shrimati Renu Chakravartty:

Will the Minister of Finance e
pleased to state:

(a) whether the Enforcement Direc-
torate of Ministry of Finance carried
out a search of M/s. Roche Products
Ltd., at 28, Tardeo Road, Bombay-34
in May, 1964 for under-invoicing and
other foreign exchange infringements;

(b) whether certain incriminating
evidence was found; and

(c) the reasons for doing nothing
further although almost six months
have elapsed?

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): (a) The premises of Mjs.
Roche Products Ltd., at 28, Tardea
Road, Bombay, were searched by the
Enforcement Directorate on the 8th
May, 1964 for suspected infringements
of foreign exchange regulations.

(b) Several documents have been
seized.
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(c) The seized documents, which are
voluminous, are under scrutiny.

N fegq  weAww: @1 98
gl & 5 gg Fvor fafaaw = &
fau s-fEamsy SidEs AW T OF
TaTafE 9gTd g g fRe 9% feae-
I qT FY HYAT T FFAT ¥ oHAAE
FEr &, 9w 5 ggd safaar @
300 #R 400 TIX wfa f&FeT o<
WA & &, A% 39 a@ 9 fagw
AZT I AR AT ] 7
The Minister of Finance (Shri T. T.
Krishmamachari): This is a matter

-which has to be scrutinised. The
serutiny is going on.

W fe @aws - W@ o9
FTEF FT A ALK & TS TGAAT
oY 34 |Al &1 A AT &, oA A
ag wgr a1 & fF gm Q= w7
#o , ot f5 fadeit q@n @1 @ a9
TR g femenfaat & A9 o o
Fg FL AT AT R 7

Shri R. S. Pandey: Which paper
does the hon. Member refer to?

Shri T. T. Krishnamachari: Govern-
ment have no information.

Map of Kashmir in Encyclopaedia
Britannica

Shri-!;’ishram Prasad:

*452. { Shrimati Savitri Nigam:

| Shri M. L. Dwivedi:

Will the Minister of Finanee be
‘Pleased to refer to the reply given to
Starred Question No. 516-A on the
1st October, 1964 and state:

(a) whether the information regar-
ding the map in the 24th volume of
the Encyclopaedia Britannica 1964
(Red-Royaltex Binding) on pages
1,4,60,65,66 and 67 in which the Kash-
mir portion is not shown as part of
India but impressed with black
colour so much so that the entire
outline of Kashmir is lost from world
Alas, has been collected; and
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(b) if so, the action taken in the
matter?

The Deputy Minister in the Minis-
try of Fimance (Shri Rameshwar
Sahu): (a) It has been ascertained
that some copies of the Encyclopaedia
Britannica 1964 (Red-Royoltex Bin-
ding) have been imported into India.
It was noticed at the time of import
that Kashmir portions of the maps of
India contained in Vol24 had been
blackened by the publishers.

(b) The matter of correct depiction
of Jammu & Kashmir in the maps has
been taken up with the publishers.

=t fam gatz ;. oo fafaeee
qET q I F qafond F g
N G @ F I AR g
foF Soit #gf aF qwear faet g ?

The Minister of Finance (Shri T. T.
Krishmamachari): That will depend
upon the new imports whether they
have complied with the requirements
of Government. So far, the copies
that have been received have got
those particular portions blackened.

=t fasm watg ;o fafew gaErs-
Fdifear # a1efiT &1 w17 femm
&1 qTI FAT 9T, §47 TG &0 1 AAX
AT GFTT A Ffqow a7 § ?

Shri T. T. Krishnamachari: I think
the action was taken by the pub-
lishers. The Government cannot
black out any portion of these books
because these books are not in their
possession.

Mr. Speaker: No. He wanted to
know whether Government has made
any attempt to find out from those
persons responsible for it as to what
were their intentions,

Shri T 'T. Krishnamachari: It is
very difficult to say what their motiv-
es were. In all these cases, the
excuse is that it is a mistake,

Shrimati Savitri Nigam: In view of
the fact that this is a very serious
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matter and a portion of our territory
has been very wrongly included in
the Pakistani territory, what action
the Government has taken to put a
stop to the sale and distribution of
these books and may I know whether
the question of 3 protest to the UK.
Government has been considered
necessary or not?

Shri T. T. Krishnamachari: The En-
cyclopaedia Britannica has a lot of
uses for people who make use of these
books. I think the purpose is served
by drawing the attention of these
people to avoid any such depiction of
Jammu and Kashmir. In this case,
they have tried to blacken the thing
so that nobody will be able to find
‘out the mistake. That means there is
a recognition of the feelings in India
over this matter on the part of the
publishers,

=t "o o fgdat: # ag s
AT g fF #ar w1 9 F qo Fo
TeFe F frg #v g sy gifes
F1 ¢ fr mafae § o w1ede & fee
F1HIAT ST, T A A FL ag0am
g o X et ot F Ao g g ?
I ag AFF ¥« TF 9 gl
Sy ?

Teow AERT AN g 9EN &Y
g8l A1)

»ff RWEg A1 WAR  ITHTAATS
Fut faem ?

st femwm wEwE oW R
FIAT gFAT & fF o 1 w9 1 9ifza
FqT A1 7 @ IEEEr war e
T AT gAY # gar gr oy ?

eqw  WERR : T & aX HF
g T Fp GFA & 7 '

o) g aroda ;- F 91T 9Ean
g fF e A fada, 57 S aw
§ OM IR ¥ WG FY FIHR Y Ao
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feam amr Ty 99 7R fra@ sUdr
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q WIzq, UAATREAMIEAT 9 #Y
e

ot gew qrdq ;9 W FHaT
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Shri T. T. Krishnamachari: The:
Government’s writ runs only within
the territory of India and not else-
where.

Dr. Sarojini Mahishi: May 1 know
whether the Government will make
efforts at least to get the acknowledge-
ment from the printers and the pub-

lishers to the effect that this was a
mistake?

Shri T. T. Krishnamachari: It ap-
pears so. The fact that it has been
blackened shows that it is a mistake.

Shri D. C. Sharma: Most of the uni-
versities in India, most of the librar-
ies in India and some other people in
India purchase Encyclopaedia Britan-
nica. May I know if the Hon,
Finance Minister has circulated a cir-
cular to the universities and to the
college libraries saying that Vol. 24
gives a very wrong impression about
our sovereignty over Kashmir?

Shri T. T. Krishnamachari: I think
it is a suggestion which I will com-

municate to the External Affairs
Ministry.
Shri Nath Pai: Does the Finance

Minister realise that this kind of in-
terference is carried on with impunity
in foreign publications because they
know that they will get away with
it since the Government does not take
a strong and firm stand as is evidenc-
ed by a book called Wild Life in
Inida in which the author says that....

Mr. Speaker: He will kindly confine
himself to a supplementary question.
He has now gome out to the wild life.
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Shri Nath Pai: No, Sirr I am
very serious, Mr. Speaker. If you
will permit me....

Mr. Speaker: No. I would request
him to kindly confine himself to the
-gquestion.

Shri Nath Pai; Mr, Speaker, it can-
not be done like that as if I am in
the dock. I must say, the Prime
Minister of India wrote a preface to
a book in which Kashmir is describ-
ed as India-held Kashmir. That is
the attitude. Therefore, people view
it like that. How can I put it in one
word? Mr. iSpeaker, in all respect to
you, I wanted to ask them that un-
less they are very serious--and they
get offended every time anybody
makes a reference to Kashmir like
that—how will people view it? 1 was
pointing out that this book has the
honour of a preface by no less a por-
son than the ex-Prime Minister, in
which the author describes the so-
called ‘India and Kashmir’. We are
being penalised for this kind of atti-
tude. I want to know whether they
will be sufficiently serious about it.

Mr. Speaker: I have again to sub-
mit to all the Members, including
Mr. Nath Pai though he begins to
argue and very vehemently, that these
things are not necessary to make the
the question intelligible. He has
brought in certain other things that
were not required. I pcinted out to
him that this is not necessary and he
can come direct to the supplemcnt-
ary, but he insisted on doing that. I
will request all Members. ...

Shri Nath Pai: May 1 know whe-
ther thev knew about it, whether
you knew about the book I referrcd
to?

Mr. Speaker: I may not know it.
It is not necessary that I should know
it.

Shri Nath Pai: Sir, I submit to your
ruling. But with all respect 1 must
say that I have seen questions in the
House of Commons as long as one
page. And my question, where
your ruling must prevail, I submit,
was absolutely pertinent when I cited
;an example.
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Mr. Speaker; I cannot allow a sup-
plementary to run to about a page.

Shri K, D. Malaviya: May I know..

Mr. Speaker:
must come.

Shri T. T. Krishnamachari: As s
matter of fact, Sir, th> guestion is
only a paragraph; but it 1s rather
difficult for me to know what the
question was.

Now, that answer

Shri Nath Pai: May I repeat, Sir?

Does the Finance Minister—-1 am
a little taken by surprise, he is among
the more intelligent and he should
have followed me quickly; maybe, I
made a mistake—does he....

Mr. Speaker: Are these comments
also necessary to make the question
intelligible?

Shri Nath Pai: He did not follow.
So....

Mr, Speaker: When I request the
Member, he still goes on.

Shri Nath Pai: Does he not
feel that the U.N. U.S. or UK. pub-
lications in this country or their
agencies in this country often take
this liberty of showing Kashmir as
being outside India just because they
get an impression that this Govern-
ment does not take it seriously and
they are sure that they can get away
with it with impunity: will he take
this into consideration and sce that
we are very serious about it?

Shri T. T. Krishnamachari; The
position is this. I do not think I
feel anything less strongly than my
hon. friend in regard to attempts
made to depict Kashmir as being
something other than a part of India.
But my own sphere of action is iimit-
ed to the use of the customs autho-
rity for preventing the entrv of books
which are not desirable.

Shri A. P. Jain:
bility,

Joint responsi-

Shri Raghunath Singh: And collec-
tive leadership.
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Shri T. T. Krishnamachari: Here
we try to prevent the coming of
books which show Kashmir as not
being part of India, and in this case
the publishers have recognised this
and eliminated it by obliterating it
with ink. All that we can do is to
keep a watchful eye. The protests
that we can make to a Government
would perhaps be just answered by
a statement that they are mnot res-
ponsible for what the publishers do
in their country,

Shri Thirumala Rao: In view of the
fact that this publication is accepted
as an authoritative one not enly in
India but outside in all English-
speaking countries, have Government
any proposal to ban this book and
forfeit copies of it so far imported
into India?

Shri Raghunath Singh: Not
this, all such books.

Shri T. T. Krishnamachari: Sir, the
balance of advantage would be the
other way.

Shri K, D. Malaviya: Do tihese
answers given by the Government
right at this moment not create an
impression that the Government
themselves take a very light view of
of this serious matter?

Mr. Speaker: What should the
answer be now to this question? Mr.
Chaturvedi.

Shri K. D. Malaviya: 1 think Gov-
ernment takes it lightly.

Shri S. N. Chaturvedi: May I know
whether the Encyclopaedia Britannica
has given the same treatment to other
territories which are disputed else-
where in the world?

Shri T. T. Krishnamachari: I have
not made any examination of that.

Shri Hem Barua: May I know if
the Government do not think that
these anomalies have arisen from
time to time because of the Govern-
ment allowing Kashmir to hang per-
petually on the precipice of constitu-
tional indecision? Since it is collec-

only
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tive leadership we are having, I
think the Finance Minist er would

reply to this question.

Mz, Speaker: I have ruled already
that during the Question Hour it is
only the Minister concerned, who is
in charge of the subject, who can be
asked to amswer any question which
is directly in his charge, not others.

Shri Hem Barwa: That is directly
in his change,

Mr. Speaker: That collective res-
ponsibility does net apply here.

Shri Hem Barua: I will omit it
here, I will stick to my question.

Shri T. T. Krishnamachari: I do not
know again; am I to answer this
question? The question was about
Government’s views in this matter
and their failure to recognise suffi-
ciently strongly that Kashmir is part
of India. On the other hand, I think
that Government to realise it and
also have voiced it several times that.
Kashmir is part of India.

Shri Bhagwat Jha Azad: Simce
Government say that they are egual-
ly serious as we are regarding the
sovereignty of a part of our country,.
what steod in the way of Government
in protesting to the Goevernment con-
cerned rather tham writing to the
publisher who did not care to acknow-
ledge it even?

Shri T. T. Krishnamachari: I do-
not think that we have written to the
publisher and he has not acknow-
ledged it. But as a matter of fact,
this is an individual publication.
which comes into India and with
which we can deal. It is not a matter
where we correspond with a Govern-
ment.

Shri Bhagwat Jha Azad: My ques-
tion was why Government had not
brought this matter seriously tc the
notice of the other Government con--
cerned.
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Mr. Speaker: He has said that: pro-
bably the answer then would be that
that Government has nathing to
do with this. That is what the hon.
Minister has said already.

Shri Bhagwat Jha Azad: 1 would
like to know whether Government
have written to them or this is only
a presumption,

Mr, Speaker; That is
presumption.

probably a

Shri Bhagwat Jha Azad: He has
presumptions even when the sovere-
ignty of the country is involved.

Shri Kapur Singh: Is there any
justification in the apprehension en-
tertained over here that this carto-
graphic indication spells out that so
far as the dominant world opinion is
concerned, we have as good as lost
Kashmir?

Shri T. T. Krishnamachari: I would
not subscribe to any statement of
that nature.

=1 o o Wi : Fewel TSN,
F gy grdar ¥ § f5 wedie
¥ Eard 1 9 fE ogw @@ #y
o ® wrEAw qeaw  fafaetd
7 far oy, arfir gw 9w Aafew @9
9 gEA YS &® |

qemw WEWEE : 4g qa Al
w7 g6 frarmar &

Shri Sham Lal Saraf; As has been
pointed out by hon. Members of this
House, this is not the first time that
this kind of thing has happened, not
from ordinary guarters but from very
responsible quarters like the UNO,
the USA and Britain. These are
well-known organisations which have
been committing this blunder repeat-
edly, whether deliberately or other-
wise. May I know whether Govern-
ment have taken up thig matter
seriously in the Ministry of External
Affairs to see that these offices are
contacted and persuaded not to allow
these mistakes to recur again?
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Shri T. T. Krishnamachari: I think
I have answered the question already.
It is a matter strictly relating to im-
ports through customs and the action
that has been taken under the Customs
Act; all that we can do is to either
completely ban the bringing in of this
book or ask for the books being senmt
in a different way. The publishers
have been told about this matter.

Shri Shinkre: May 1 draw the
attention of Government to the fact
that for about two years or more-
after the liberation of Goa, Daman
and Diu, these territories were still
being mentioned in the UN publica-
tioms....

Mr. Speaker: We are not now on
the Goa question.

Shri Shinkre: ....as Portuguese:
possessions, because the Indian rep-
resentatives at the UN were dormant,.
and if so, may I know whether Gov-
ernment are thinking in terms of
waking up those people at least now?

Mr. Speaker: That is not relevant
to the main question.

aRa W 8w
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Shri Man Sinh P. Patel: In view
of the fact that Government have so
far melted only 23 lakh grammes.
how many more years will it take
them to melt all the gold received?

Shri B, R. Bhagat: The total gold
received was 24,32,257 grammes, of
which 23 lakh odd grammes have
been melted. So, much of it has
been melted.

Investments from Unjt Trust Units

*454. Shri Alvares: Will the Minis-
ter of Finance be pleased to state:

(a) the extent of money, collected
by the sale of Unit Trust units, which
has been invested so far;

(b) the manner in which it has
been invested;

(c) the priorities for such invest-
ment; and
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(d) the extent of competition met
from the speculative share market?

The Minister of Planning (Shri B.
R. Bhagat): (a) and (b). Unit certi-
ficates of a total value of Rs. 18.21
crores were sold upto the 30th Nov-
ember 1964. Except for certain work-
ing balances which are maintained
with banks which are functioning as
the agents or the trust, this amcunt
has been invested in Government
securities, ordinary and preference
shares and bonds and debentures list-
ed or quoted on the stock exchanges.

(c) The investments are intended
to be made by the trust acting in its
discretion in the interests of the unit-
holders. No specific order of priority
has been prescribed or is being fol-
lowed by the trust.

(d) There is no reason to think that
the operations of the trust have been
affected to any extent by speculation
in the share markets,

Shri Alvares: Is it not a fact that
the more favourable scrips are sub-
scribed to by the share bazar and
only those of a non-profitable nature
are being taken up by the Unit Trust?

Shri B. R. Bhagat: No, Sir.

Shri Kapur Singh: Is it true that
that the amounts paid by investors
in the month of July are being shown
in the unit certificates issued as hav-
ing been paid on the date of issue of
the certificates, a process which is
stil] going on? If so, why?

Shri B. R. Bhagat: 1 have before
me the details of every month.

Mr. Speaker: What is the date of
issue of the certificate? Does it cor-
respond to the date of issue receipt
of the money?

Shri B. R, Bhagat: I do not know;
T shall find out.

Shri Kapur Singh: I paid in July
and the date of the certificates issued
is November. For four months, they
have kept my money without pay-
ing interest.
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The Minister of Finance -(Shri T. T.
Krishnamachari): That does not make
any difference.

Shri R. Ramanathan Chettiar: The
hon. Minister mentioned the figure of
Rs. 18.21 crores, of which some are
invested in shares, others in govern-
ment securities. How much of it is
invested in equity shares?

Shri B. R, Bhagat: I do not have
the break-up about the shares and
stocks. I mentioned the broad cate-
gories.

Mr. Speaker: Shri R. S. Pandey.
He has been changing his seat even
during question hour,

Shri R. S. Pandey: I am sorry,

‘What is the price at which the units
were sold and what is the price at
which they are being re-purchased?

Shri B. R. Bhagat: It is being an-
nounced: everyday. The re-purchase
price is Rs. 10.
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Shri Ranga: May we request the
hon. Minister to give us the informa-
tion asked for later on, if necessary,
as to the break-up of these invest-
ments, how much in equities, how
much in government securities and so
on? How is it that he does not have
even this information now.

Mr, Speaker: I would ask them to
supply the information.
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Shri Ranga; Even for the other in-
formation asked, they have mnot got
jt. This is extraordinary. At what
rate is it being quoted now?

shri B. R. Bhagat: It is everyday
announced.

Shri Ranga: But what is it?

Shri B. R, Bhagat: Rs. 105 per
unit.

Dr. P. S. Deshmukh: Is Govern-
ment aware that by investment in
Government securities they will not
be able to pay from their income the
interest that is due to the subscribers?

Shri B. R. Bhagat: That is the
reason why they are not all in
Governmen securities. Only a small
part is there. It is difficult for me
to give the exact details. This will
usually come in the annual report,
but if the House wants information
on any particular point, I can supply.

Mr. Speaker: It may be placed on
the Table of the House.

Shri A. P. Jain: May I know how
much of these Rs. 18 crores has been
invested in Government securities,
and what were the considerations
which governed the Government’s
decision to invest in Goverrment
securities?

Shri B. R. Bhagat: The trust rust
give an adequate return to the buyers,
and that is the criterion which
governs the various investments; that
is the reason why the funds are in-
vested in Government securities and
in various bonds yielding higher re-
turns, so that the average return is
such as may be attractive to the in-
vestors,

Shri Sham Lal Saraf; As we under-
stand it, the scheme is for prcviding
an avenue of investment to the rural
population. May I know to what ex-
tent we have succeeded in bringing
out money from the rural areas, and
what is the proportion of the invest-
ment from rural areas compared to
that from the urban areas?
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The Minister of Finative (Sari T. T.
KrishnamacharD): It is only six
months old. The scheme for pro-
paganda in rural areas is yet tc be
taken up. They are establishing
offices at some centres, and the ques-
tion of doing propaganda in the iural
areas to collect money is yet to be
taken up.

Department of Companies Affairs

*455. Shri Maa Sinh P. Patel: Will
the Minister of Finance be pleased to
state:

(a) whether Government arc con-
templating to create a separate DNe-
partment of Company Affairs: and

(b) if so, the reasons theretor and
the date from which it shali start
working?

The Minister of Planning (Shri B.
R. Bhagat): (a) A separate Decpart-
ment of Company Affairs and Insvr-
ance has already been crcated bv an
order of the President dated the 18th
November, 1964,

(b) In arriving at the decision to
create the new Department of Com-
pany Affairs & Insurance, Govern-
ment took into account the 1ecom-
mendation contained in the 53rd Re-
port of the Estimates Committee ithat
the earlier decision to amalgamate
the Company Law Adirinisiration
with the Department oi LRevenue
should be reviewed. In p2rticular,
Government noted that suggestion of
the Estimates Committez that the
Company Law Adminisiration had
closer affinity with the Department of
Economic Affairs. Since it was not
possible to merge the Cumnany Law
Division with the Economic Affairs
Department without making the laiter
too big for a departmental charge,
Government decided to allot certain
subjects earlier dealt with in the
Economic Affairs Depart.rent to the
newly created Department of Com-
pany Affairs and Insurance.

Shri Man Singh P. Patel: How will
this new department check the mis~
use and misappropriaticn of public
funds by different compacies?
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The Minister of Finance (Shri 1. T.
Krishnamachari): As a matter of
fact, the department will b doing the
same thing ag it has been duving be-
fore, plus some additional work which
has been now given.

Shri Man Sinh P. Patel: May 1
know what additional ecxpenditure
will be incurred by the crcation of
this department?

S8hri T. T. Krishnamachari: The
same expenditure. A number of
officers who were working in the Eco-
nomic Affairs Department, who were
doing insurance work, will be irars-
ferred to this department,

Water Pollution in Delhi
+
Shri D. C. Sharma:

*456./ Shri Kolla Venkaiah:
Shri Hari Vishnu Kamath:

Will the Minister of Health be
pleased to state:
(a) whether the Water Supply

Committee, Delhi has requested Gov-
ernment to institute an inquiry into
the causes of the recent drinking
water pollution, as the Delhi Admi-
nistration and Punjab were not under
its jurisdiction; and

(b) if so, the action taken or pro-
posed to be taken in the matter?

The Deputy Minister in the Minis-
try of Health (Shri P. S. Naskar): (a)
The Water Supply and Sewage Dis-
posal Committee of the Delhi Muni-
cipal Corporation passed a resolu-
tion on 20th November, 1964, request-
ing the Government of India to make
an enquiry into the causes of the
pollution of river water and fix res-
ponsibility and also to initiate all
measures necessary to avoid the
recurrence of such trouble.

(b) A Committee is being appoint-
ed.

Shri D. C, Sharma: May I Xknow
who will be the members of the
enquiry committee and when it will
submit its report?

‘cessing -of water so that

Shri P. 8. Naskar: It is proposed te
set up the committee under the
chairmanship of the Deputy Minister
in the Ministry of Health; there will
be two or three Members of Parlia-
ment, engineers from Punjab, Delhi
and U.P, and one or two other mem-
bers.

Shri D. C. Sharma: What will be
the specific terms of reference of this
committee, and by what time will
its report be available?

The Minister of Health (Dr. Sushila
Nayar): The terms of reference are
being worked out, they will cover
all the relevant factors. I am not in
a position to say at this moment
how much time they will take. As
soon as we are in a position to say,
we will do so. But it should not
take very long. However, I cannot
give an exact date.

Shri Narendra Singh Mahida: May
I know what is the extent of pollu-
tion of Water. (Interruptions.) I
mean in terms of bacteria, insects,
etc.

Dr. Sushila Nayar: It is not pos-
sible for me to say that. Wherever
certain affluents are coming into
the river, the level of pollution
at that place will be according
to the amount of discharge in the
river. May I say that the Health
Ministry is concerned with the pro-
whatever
infection that may be it does
not result in epidemics and fortu-
nately we have been able to do that
successfully so far,

WRITTEN ANSWERS TO
QUESTIONS

Alterations in V.IPs’ Houses

*444. Shri Rameshwar Tantia: Will
the Minister of Works and Housing
be pleased to state:

(a) whether it is a fact that the
New Delhi Municipal Committee had
issued notices to the Union Govern-
ment to explain why structural alter-
ations and additions were effected in
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the houses of certain V.IPs. includ-
ing the Vice-President, Prime Minis-
ter and Home Minister, without the
prior approval of the New Delhi
Municipal Committee;

(b) if so, the reaction of Govern-
ment thereto;

(c) whether it is a fact that no
permission was sought before any
changes were effected; and

(d) whether Government have

expressed their regret to the New
Delhi Municipal Committee for the
lapse on the part of the Ministry?

The Minister of Works and Hous-
ing (Shri Mehr Chand Khanna): (a)
to (d). Certain additions and altera-
tions being carried out in the resi-
dences of the Vice-President, the
Prime Minister and the Home Minis-
ter were objected to by the New
Delhi Municipal Committee mainly on”
the grounds;

(i) that their prior approval had
not been obtained; and

(ii) that proper setbacks had not
been provided.

Instructions have since been issued
to the Central Public Works Depart-
ment that such works should not be
undertaken without the prior appro-
val of the Committee.

Search of a Businessman’s House in
Calcutta

( Shri A. V. Raghavan:
“446. { Shri Pottekkatt:
Shri Kappen:

Will the Minister of
pleased to state:

Finance be

(a) whether a room belonging to a
big businessman in Canning Street,
Calcutta, was searched by the Cus-
toms authorities in October, 1964;

(b) if so, whether incriminating
documents involving non-payment of
income-tax and customs duty to the
tune of a crore of rupees were re-
covered;
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(c) the name of the businessman;
and

(d) the nature of
initiated against him?

prosecutions

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): (a) to (d). Certain premises
in Harrington and Canning Streets,
Calcutta, were searched by the Cus-
toms and Income-tax authorities,
between the 7th October and the 9th
October, 1964, and some documents
seized. The exact extent of tax-
evasion is not known at present. The
matter is still under investigation by
the Customs and Income-tax autho-
rities.

Corruption in C.PW.D.

*449. Shri P. C. Borooah: Will the
Minister of Works and Housing be
pleased to state:

(a) whether a 10-point scheme has
been drawn up to eradicate corrup-
tion from the Central Public Works
Department; and

(b) if so, the broad outlines there-
of?

The Minister of Works and Hous-
ing (Shri Mehr Chand Khanna): (a)
and (b). A number of steps have
been taken to achieve this objective.
A statement is placed on the Table
of the House, [Placed in Library.
See No. LT-3591/64].
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Foreign Exchange Violations

[’ Shri Surendra Pal Singh:
. J Shri S. M. Banerjee:
*458. 5 Shri Daji:
Shri Rameshwar Tantia:
Will the Minister of Finance be
pleased to state:

(a) whether it is a fact that the
Enforcement Directorate of the
Ministry of Finance has unearthed a
big racket of violations of Foreign
Exchange Act by certain firms in
Bombay and Kerala involving Rs. 30
lakhs and evasion of Income-tax to
the tune of Rs. 1.5 crores; and

(b) if so, the broad outlines of the
investigations made and the names
of the firms involved?

The Deputy Minister in the Minis-
try of Finance (Shri Rameshwar
Sahu): (a) and (b). On the 2l1st
November, 1964 the Enforcement
Directorate simultaneously searched
the premises of six parties in Bombay
and 19 parties in Quilon and seized
documents  together with certain
amount of Indian and foreign cur-
" rency, jewellery, etc. The seized
documents are under examination
and pending completion of this, it
would not be desirable either to give
details of the investigations made so
far or the names of the parties.

LIC. “Own Your Home” Scheme

( Shri P. R. Chakraverti:
Shrimati Savitri Nigam:
Shri Heda:

| Shri Shree Narayan Das:
Shri Bhagwat Jha Aszad:
Shri A. V. Raghavan:
Shri Pottekkatt:

Shri Hukam Chand
Kachhavaiya:
| Shrimati Laxmi Bai:
L Shri Kolla Venkaiah:

Will the Minister of Finance be
pleased to state:

*459.

(a) whether it is a
Life Insurance Corporation’s ‘Own
Your Home’ scheme has been ex-
tended to a few more centres;

fact that the

(b) the extent of response to the
scheme which has been functioning
in major cities and towns,
January this year; and

since

(¢) how far the policy-holders and
groups of employees in the private
companies have been helped in buy-
ing lands as against profiteers, who
acquire land not for building their
own residences?

The Minister of Planning (Shri
B. R. Bhagat): (a) Yes, Sir.

(b) 2,146 applications for Rs. 5.44
crores were received till 31st October,
1964.

(c) 467 loans for an
Rs. 1.17 crores have already been
sanctioned. Land speculators can-
not take advantage of this scheme as
loans are advanced only for construc-
tion or purchase of a new house pri-
marily for the occupation of the
borrower.

amount of

Industrial Licences
Shri P. C. Borooah:

*460. { Sphri P. R, Chakraverti:
Shrimati Savitri Nigam:

Will the Minister of Finance be
pleased to state:
(a) whether the Advisory Com-

mittee on Capital Issues has opined
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that it is not proper to permit any
payment to the promoter for the
transfer of industrial licence; and

(b) if so, the decision taken by
Government on this issue?

The Minister of Planning (Shri
B. R. Bhagat): (a) and (b). Yes, Sir.
The Advisory Committee had occa-
sion to consider a procedure for a
closer screening of promotional ex-
penses incurred by a promoter of a
company, reimbursement of  which
was claimed by him from the com-
pany after it had raised its capital.
While discussing the matter, they
concurred in the view all along held
by Government, that it was not pro-
per to permit the company to make
any payment to the promoter for
agreeing to surrender, in favour of a
company, an industrial  licence
granted to him.

Colombo Plan

461 I Shri Yashpal Singh:
* Shri Surendra Pal Singh:

Will the Minister of Finance be

pleased to state:

(a) whether a meeting of the
Consultative  Committee of the
Colombo Plan was held recently in
London; and

(b) if so, the decisions arrived
thereat?
The Minister of Planning (Shri

B. R. Bhagat): (a) Yes, Sir.

(b) The work of the Consultative
Committee consists primarily in an
exchange of views on matters of
general economic interest to  the
countries of the region and making
an assessment of the tasks ahead.
The Committee does not take any
decisions as such on these matters
but the conclusions arrived at by
the Committee are published in a
“Press Communique” issued at the
end of the meeting, a copy of which
is placed on the Table of the House.
|Placed in Library. See No. LT-3592/
64).
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for States
['Shri P. C. Borooah:

Bulk of Income-Tax

Shri P. R. Chakraverti:
Shri P. Venkatasubbaiah:
‘462.{ Shri Ravindra Varma:
| Shri Y. S. Chandhary:
{ Shrimati Renuka
{ Barkataki:

Will the Minister of
pleased to state:

Finance bYe

(a) whether it is a fact that some
of the States’ representatives at the
recent meeting of the National Deve-
lopment Council suggested that bulk
of income-tax should be made over
to the States;

(b) if so, the broad outlines of the
suggestions made in this regard; and

(c) Government’s reaction there-
to?

.The Minister of Planning (Shri
B. R. Bhagat): (a) No such sugges-

tion was made.
(b) and (c¢). Do not arise,

Reward to Informants of Hidden
Wealth

Shri P. R. Chakraverti:
Shri P. C. Borooah:
Shri R. Barua:
*463. { Shri Ram Harkh Yadav:
| Shri Vishwa Nath Pandey:
| Shri Y. S. Chaudhary:
LShrimati Renuka Barkataki:

Will the Minister of
pleased to state:

Finance be

(a) whether Government have had
under consideration the question of
establishing @ special intelligence
service for unearthing hidden wealth;

(b) if so, the decision taken by
Government in this regard; and

(¢) whether Government have
decided to offer rewards to those
who give information leading to dis-
covery of black money, and if so,
the precise decision in this regard?

The Deputy Minmiseer in the Minis-
try of Finance (Shri Rameshwar
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Sahu): (a) and (b). A proposal to
set up an Intelligence Wing in the
Directorate of Inspection for investi-
gation of big cases of tax evasion is
under examination.

(c) The practice of giving rewards
to informers in important cases has
been in existence for many years.
Only the amount payable as reward
is now being increased and the pro-
cedure governing the grant thereof is
being liberalised.

Demands of House Surgeons in Delhi

( Shri Yashpal Singh:
Shri D. C. Sharma:

| Shri P. C. Borooah:

| Shri Prakash Vir Shastr:

*464. ) Shri Bade:
Shri Hukam Chand
Kachhavaiya:

Shri Onkar Lal Berwa:

L Shrimati Savitri Nigam:

‘Will the Minister of Health be

pleased to state:

(a) whether it is a fact that House
Surgeons and interns of various
hospitals of Delhi have called off
their strike on an assurance given
by Government that their demands
would be sympathetically consider-
<d; and

(b) if so, the action initiated in
meeting their demands?

The Minister of Health (Dr. Sushila
Nayar): (a) An assurance of sym-
pathetic consideration of their diffi-
culties was given before they went on
strike and was repeated during the
strike following which the strike
‘was called off.

(b) A committee, with Shri D. P.
Karmarzar, M.P.,, as Chairman, has
been appointed to go into the mat-
ter. They have been asked to sub-
mit their report by the end of Decem-
ber, 1964.

Industrial Development of Bihar

1207. Shrimati Ramdulari Sinha:
Will the Minister of Planning be
pleased to state:

(a) whether it is a fact that South
Bihar is industrially more developed
than North Bihar; and

(b) if so, what particular steps are
being taken to bring uniformity in
the industrial development of South
and North Bihar?

The Minister of Planning  (Shri

B. R. Bhagat): (a) Yes, Sir.

(b) Some of the steps taken to
stimulate industrial growth in this
area are construction of a bridge at
Mokameh and the setting up of a
Public Sector refinery at Barauni.
In years to come development of
fertiliser and petro-chemica] indus-
tries seem also to hold prospects in
this area. Our objective is not uni-
formity but acceleration of North
Bihar’s industrialization within  the
frame work of narrowing down the
inequalities in the matter of indus-
trialization of different regions in
the country as a whole as well as
within States.

Loans from Abroad

Shri R. Ramanathan

' Chettiar:

1208. ﬁ Shri Bagri:
[ Shri Vishram Prasad:

Will the Minister of
pleased to state:

Finance be

(a) the amounts of the loans given
by different foreign countries to our
country in the first three years of the
Third Plan Period;

(b) the amount utilised by us and
the projects that have been benefited
by those loans;

(c) the amount of interest paid by
us in respect of each of the loans so
far; and’

(d) how much of these loans are
tied up and the country or countries
which have given loans?
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The Minister of Finance (Shri
T. T. Krishnamachari): (a) to (d). A
statement showing the amounts of
the loans, amounts utilised, interest
paid, the purpose of the loans and
projects benefited is laid on the
Table of the House. [Placed in Lib-
rary, See No. LT-3592/64]. The
purchases are to be made from the
lending countries.

Income-Tax

Shri Hem Raj:

Shri Sham Lal Saraf:

Shri Vishwa Nath Pandey:
| Shri Rama Chandra
(| Mallick:

Will the Minister
pleased to state:

1209.

of Finance be

(a) the amount of Income-Tax
assessed and due during 1961-62,
1962-63, 1963-64 and the current year
(State-wise); and

(b) the collection made during
these years and arrears due upto-
date year-wise and State-wise?

The Minister of Finance (Shri T, T.
Krishnamachari): (a) and (b). The
required information is available
according to Commissioner’s Charges
and not according to States. The
same is given in the statements laid
on the Table of the House. [Placed
in Library. See No. LT-3594/64].

Tawa Project

( Shri Uikey:

Shri Radhelal Vyas:
{ Shri Babu Nath Singh:
_Shri R. S. Tiwary:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Unstarred Question No. 787
on the 17th September, 1964 and state:

1210,

(a) the amount sanctioned for Tawa
Projett in Madhya Pradesh; 3

(b) the percentage it bears to the
total cost of the project; and

(c) when the project is likely to be
completed?
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The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) and (b). No
earmarked assistance has been sanc-
tioned by the Ministry of Irrigation
and Power for this project. The State
Government are financing this scheme
out of their own resources supple-
mented by miscellaneous development
loans from Centre. The Ministry of
Finance has however agreed to re-
lease a sum of Rs. 1 crore in the form
of Miscellaneous Development Loan
for the year 1964-65 with a view to
enable the Staté Government to in-
tensify the work on this project in
order to settle some displaced persons
from East Pakistan.

(c) The Project will be substantially
completed towards the end of the
Fourth Plan.

Government Quarters in Devnagar,
New Delhi

1211, Shri Jedhe; Will the Minister
of Works and Housing be pleased tc
state:

(a) when and for what duration E-
type Government quarters in Dev-

nagar, Karolbagh, New Delhi were
built;

(b) whether it is a fact that they
have overlived their life; and

(c) if so, the decision taken by Gov-
ernment in the matter?

The Minisier of Works and Housing
(Shri Mehr Chand Khanna). (a) to
(c). The quarters were constructed
in 1943 with specifications on par with
those of temporary hutments. Except
for one quarter, which has been dec-
lared dangerous and is lying vacant,

all the other quarters are habitable
and occupied.

Government Quarters in Devnagar,
New Delhi

1212, Shri Jedhe: Will the Minister
of Health be pleased to state:

(a) whether it is a fact that the
Delhi Development Auhority (Pre-
viously Delhi Improvement Trust) had
built some quarters in Devnagar and
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Pharganj, New Delhi in 1956-57 which
were later on sold;

(b) if so, whether those
were sold by auction;

quarters

(c) if not, the reasons therefor; and

(d) the persons to whom those quar-
ters were sold?

The Minister of Health (Dr. Sushila
Nayar): (a) No.

(b) to (d). Do not arise.

Government Quarters in Devnagar,
New Delhi

1213. Shri Jedhe: Will the Minister
of Works and Housing be pleased to
state:

(a) whether it is a fact that Govern-
ment have banned major repairs being
carried out in Government quarters
in Devnagar, Karolbagh, New Delhi;

(b) if so, the reasons therefor;

(¢) when Government propose to
lift this ban; and

(d) the number of quarters lying
unallotted for over one year for want
of major repairs?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) No.

(b) and (c). Do not arise.

(d) One quarter, which is structur-
ally unsafe, has been lying vacant for
about one year.

Third Plan Outlay for States

1214. Shri V. V. Thevar: Will the
Minister of Plamning be pleased to
state:

(a) the total Third Plan outlay for
each State under the State sector;
and

(b) the allocation made for each

State for industries and roads sepa-
rately?

The Minister of (Shri
l?. R. Bhagat): (a) and (b). Atten-
tion of Hon. Member is invited to

Statement B-II (pages 740—745) in
the printed report on the Third Five
Year Plan, a copy of which was pla-
ced on the Table of the House.

Revenue Rcaﬁsed from Excise Duties

1215, Shri Narendra Singh Mahida):
Will the Minister of Finance be pleas-
ed to state:

(a) the total amount of revenue
realised on various items on which
excise duties are levied and collected
by the Central Government in he first
six months of the current financial
year;

(b) the amount collected by way of
excise duty and additional excise duty
on mill-made cloth and power loom
cloth separately during the period; and

(c) the name of any Government
publication which gives the statistics
on revenue collection?

The Minister for Finance (Shri T.
Krishnamachari): (a) and (b). A
statement is placed on the Tabie of
the House. [Placed in Library. See
No. LT-3595|64].

(¢) The names of Government pub-
lications are:—

(i) Review of the Central Excise
Administration in India
(Annual) published under the
authority of Central Board of
Excise & Customs. Peviews

upto the year 1960-61 have been
issued so far.

(i) Customs and Excise Revenue
statement of Indian Union
(Monthly) published by Depart-
ment of Commercial Intelligence
and Statistics, Calcutta. State-
ments upto the month of June,
1964 have been issued so far.

Subsidised Renta) Housing Scheme in
Kerala

1216, J Shri A, V. Raghavan:
\ Shri Pottekkatt:

Will the Minister of Works and
Housing be pleased to state:

(2) the progress made in Kerala to

implgment the subsidised rental
housing scheme;
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(b) the amount set apart for this
during 1964-65;
(¢) the amount spent so far; and

(d) the places where the scheme has
been implemented?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) to
(d). Projects for construction of
subsidised rental houses for the econo-
‘mically weaker sections of the com-
munity under the Low Income Group
Housing Scheme are sanctioned by the
State Governments. The Government
of Kerala have earmarked a sum of
Rs. 4 lakhs for construction of 130
subsidised rental houses during 1964-
65. Information about the places
where construction of such houses has
been undertaken and the amount spent
so far is awaited from the State Gov-
€rnment.

Jamuna Medium Irrigation Project

1217. Shri P. C. Borooah: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether Government have ap-
proved the Jamuna medium irrigation
project in Assam; and

(b) if so, the details of the scheme
and its cost?

The Minister of Irrigation and Power
(Dr. K, L, Ra_o): (a) Yes.

(b) Jamuna Irrigation Scheme en-
visages the construction of a weir
across the river Jamuna near Bakul-
lagahat on Dabaka-Diphu road in
Nowgong district to provide irrigation
to 63,500 acres out of a gross command
of 83,600 acres. The total annual irri-
gation will be 80,680 acres. The
scheme is estimated to cost Rs. 192.30
lakhs,

Haemorrhagic Fever

1218. Shri Surendra Pal §ingh: Will
the Minister of Health be pleased to
state:

(a) whether it is a fact that an
epidemic of a new type of haemorrha-
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gic fever has broken out in and near
Visakhapatnam, and there is apparent-
ly no specific drug or protective
vaccine for the ailment; and

(b) if so, whether there are any in-
dications to show that the infection
has come from outside the country and
if so, from where?

The Minister of Health (Dr. Sushila
Nayar): (a) The incidence of fever
cases in July-August, 1864 in Visakha-
patnam was higher than the incidence
of previous years during the same
period. The peak incidence was at the
end of August and later it declined
gradually, The main features of the
fever cases were sudden onset, head-
ache, body pains and joint pains, with
a duration of 4-7 days. Haemorrhagic
manifestations were noticed in a small
number of cases. The temperature
became normal at the end of the period
without any speicfic treatment.

No specific drug wag found to be
effective in treating the fever. No
virus isolation has been made in
Visakhapatnam by the Virus Research
Centre. However, serological tests
indicate the activity of one or two of
the Dengue group of viruses. There is
no preventive vaccine against the
disease.

(b) The epedemiological investiga-
tions have not shown that the infec-
tion has been imported from cutside
the country. A team from the National
Institute of Communicable Diseases
visited Visakhapatnam to determine
as to whether Indians coming from
abroad (Burma) were responsible for
the importation of this disease. In-
vestigations have shown that it is not
so, and that the outbreak had started
before the arrival of the displaced
Indians from Burma.

TEEl W HAT
= qEY
1219 {w’t faam wgE :

1 ATey HAT A8 aQq™ F1 FAT
w47 fF
(%) 71 7 @= & f5 feeett gfem
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A TN Raety vl § 9@l AR
w7 BT daTePar ar; W

(@) aft &, @ swH @
qeEe FmT g 7

Ty wAY (Wo gt AT ) :
(%) o% (@), s g gFK § f&
fooe, faeslt & oY somae fag &
6—10—196 4 FT HY GITT AEEEFAY,
Quary AT, fareelt ¥ 796 §¥ IHT
FETHIET FT 240 A GO |
wq Hod faa qar of@E Faeet &
g IR T@ qOd  9Y I qar A
f& ag Tt FrFIFET & 1 FrET
Fe & wfasa fodar dad @R
feam ( Affaeel) wzdz fafwes &
Wede A9 & ITH ¥ OF q@e
g WX T A & gt 5 oag
AT HET FMOAT & | AT T
dfear ' ara 420%F WHH 6-10-
64 FT Th WHAT TFo FHTEo
Ao FEAT 768 Few1 HUST gferg v
T o FETTT AR A9 qAgaaer
T I TSMET  HRT AT |
T SIH 12 ®e ( 288F@d )
FIHTFEAT FT T q9T GIST JRT
AR FW FT TW WA THIT
mary fomw qw, foa @@, shwe,
qYT A, X TE K I 9 T
% ©: safeaq 1 AFAT FIHT AT AAT
FLAIT T FTATRHT F Y G1GT I F JTqH
u fregare fearmar | owE 9 qar
AFAT TR T FT FAT F AHA
ogn & fay a=h fafw fasm=
TARATAT FawaT (g BREG®
MEW FAREL,  FAFAT) FT KA
fr g o sal € gfew w1 Faear
¥ sE Ay FTafvrm ST &Y
ST 3§ e &1 osar * osfae
&3 fear sm

frrut & weamrel 1 faw

tRe. WY wmorw fag : w7
@y WAt qg a9 @ FW
G fr -

(%) #rawR A s afafa @
T fer g fF oW fefee &
figg T AT 7 AT Yo HETATS FT
faeme T qET IR ATEAE A
F ar A I T ; AR

(=) afzgr, avafafy i foré
FaaE AragR AT HTAT & 7

e 7Y (To gHIAT AWR) ¢
(%) g7 D1 wew@E & fag
oF uF afafa #1 T w foa
™\ og o

(@) @vms QAT HEE F w1
A ¥ gu F I g atafa ¥
frafciaa rger & 1 feg ©F
seqarer # afafa # fawrfor we
T A AT I o

FEIg GIET TqEEg AAAT

I'st wo mo fgadl :
s go o wwa :
st gty e
sftgat arfast fam -

T Tareem WA A FAT BT FA
T RE N

(%) T ol F HTHE F AR
X @ §aed #1498 faeAR §
fF ¥FT @] @ qeET
AR T IA G €

(F) = faar s @ q&0
I A F

() w7 @ FeET AW FA
F AR A T ¥ A EB @A

1221.
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T § SRIW XIS FFIRT A
sfafer 71 § ; W)

() FER TS F I
FW & fad 7y FvdEmr ¥ @e 7

TaTETr WA (SWo IS AM@T )
(%) st & ; z@ A # AW
w g f& feawfal § oW
IMFT WA A & W IAH W
N o FA , FEF @R FAAT
FRSSTH ST IAE § |

(=), (7) A" (7). F=@
e AT &7 fame gvEg "
B/ A FT AT FHETEt
FaT 7% fReet ¥ o Al ¥ HW ST
F fou agar & frar o 1 31 w9d
qeauiT QAT ¥ A, FEEar a9v
R, wifE S W § 39 AT F
AN FAF fEme & FWR F
feeelt | A% foedlt ¥ R A
I @ e ¥ fay
St T AT AN FA FY FAT
T & Y ) wqd dawdta A ¥
TAF  USF F HAEE qER 9 TE
ARRHT e gET AW & W

g ¢ fafear ofcat s

wer w1 fawm &

I9" W gn
IR, =t ita fag ¢ #@ faw
AY ag QT B FNFG F

(%) =1 T IO T
T wE-AT wfawral g oo
¥ 7B B R ;

(@) afz &, @ fray soafawi
& IEm ey qar feaw =y
T W

(T) #N AR A wfm @ g

& fr awErQ Il AgEar ¥
& g g FT gerdm fHar
R

(w) afeg, a =& awa 7@
FERET FTAE & 7

fagast (st fao o FemT-
ard ): () SEr | FEE ST
e WX wEEe sfasrtal g
1964 F G H dorrg H O ALTAE |

(@) feeft sodt @1 =TT
s freereadt frar omm @

() s, JE o
() wm & Adl 3T

Gandak Project

(" Shri Bibhuti Mishra:
1223.{ Shri Bishwanath Roy:
{_ Shri Vishwa Nath Pandey:

Will the Minister of Irrigation and’
Power be pleased to state:

(a) the progress made in execution
of the Gandak Project till the 30th
November, 1964; and

(b) when this project is likely to be
completed?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) Earthwork to
the extent of 77-40 lakh cft. out of
300 lakh cft. and concreting to the
extent of 2:18 lakh cft. out of 77 lakh
cft. have been done on the Barrage
to end of November, 1964. Out of
2-33 lakh s.ft. 20,800 s.ft. of sheet piles
have also been driven. Construction
of Eastern Guide Bund hag practicab-
1y been completed.

On the Canals, earthwork to the
extent of 265 crore cft. (18-4 per cent)
on Tirhut Canal 72 crore cft. (42'5
per cent) on Don Canal, 80 crore cft.
(15°3 per cent) on Saran Canal and
about 607 crore cft, (90 per cent) on
Western Main Canal has been dome.
Earthwork to the extent of 2:36 crore
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cft. (900 per cent) has also been done
in the construction of the Neval Bund.

(b) The Barrage is likely to be
.completed by June, 1967 and the Canal
System by the end of the Fourth Plan
period.

“Excise Duty on Cloth”

1224. Maharajkumar Vijaya Ananda:
Will the Minister of ¥inance be
pleased to state:

(a) whether Government are aware
that the present rise in price of cloth
in comparison with that of 1963 is
mainly due to rise in excise duty; and

(b) if so, whether Government pro-
pose to revise the excise duty with a
view to bringing down the price of
-cloth?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Having regard
to the fact that the cumulative effect
of the changes made in the Finance
Act, 1964 resulted in an actual reduc-
tion in the overall incidence of duties
on coarse fabrics, only a very nominal
increase inrespect of medium fabrics
and an increase only to the extent of
approximately 5 Paise per square
metre in respect of processed varieties
of the finer category of fabrics, the
answer to this part has to be in the
regative.

(b) Does not arise.

Landscape Committee Report

Maharajkumar Vijaya

Ananda:

Shri Vishram Prasad:

Will the Minister of Works and
‘Housing be pleased to refer to the
reply given to Starred Question No.
384 on the 24th September, 1964 and
state:

1225.{

(a) whether the examination of the
report of the Landscape Committee
has since been completed;

(b) if so, whether Government pro-~
poses to bring legislation covering
the points contained therein parti-
cularly with reference to Delhi; and

(c) if so, when?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) Yes.

(b) and (c¢). The question of bring-
ing in legislation for safeguarding the
beauty and character of landscapes
and sites in Delhi is being examined.

Waterlogging -

1226. Shri S. N. Chaturvedi: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the area of agricultural land
affected by waterlogging in the coun-
try every year for the last five years
and estimateq loss in production;

(b) the amount provided each year
for drainage works;

(c). the amount actually spent; and

(d) the area of land redeemed for
cultivation?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) to (d).
The information is being collected and
will be laid on the Table of the House
in due course.

Foreign Exchange spent by Indian
Tourists Abroad

1227, Shri P. C. Borooah: Will the
Minister of Finance be pleased to
state:

(a) the amount of foreign exchange
spent by Indian tourists going abroad
during 1962-63, 1963-64 and 1964-65
upto September, 1964 and how much
of it was consumed by the Ministers
and Members of Central and State
Governments and Legislatures in
India respectively; and

(b) the steps taken to restrict the
spending of foreign exchange on
tours?
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_ The Minister of Finance (Shri T. T.
Krishnamachari): (a) (i) It is pre-
sumed that the hon. Member seeks to
know the amount of foréign éxchange
released to Indian nationals for travel
abroad. The foreign exchange sanc-
tioned for this purpose is as follows:

Rs. 11.6 crores
Rs. 10.3 crores

1962-63
1963-64

Figures for the year 1964-65 are not
yet available.

(ii) The following figures indicate
the amount of foreign exchange re-
leased to MLAs, MPs and Ministers of
the Central and State Governments.

(In rupees)

Category 1962-63 1963-64
MLAs 723 12,220
Ministers 3840 1,640
MPs 5345 20,128

These figures are exclusive of the
expenditure on hotels, daily allow-
ance etc. incurred by our Missions
abroad when MLAs, MPs and Minis-
ters go abroad on official deputations.
The amount so spent cannot be readily
ascertained and the compilation ot
this information would involve im-
mense time and labour not commen-
surate with the results likely to be
achieved.

(b) The Government’s policy on
travel abroad is already restrictive
and no foreign exchange is released
except for ‘approved’ purposes like
Education, Medical Treatment, Busi-
ness etc.

Arrest of Mica Exporters in Calcutta

( Shri S. M. Banerjee:
1228.{ Shri Ram Sewak:
_ Shri P. G. Sen:

Will the Minister
pleased to state:

of Finance be

(a), whether it is a fact that Calcutta
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Customs authorities arrested some
mica exporters in Calcutta on 19th
October, 1964;

(b) if so, the charges framed against
them; and

(c¢) whether prosecution has been
launched against them?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). No, but
an employee of a mica exporter was
arrested on 17-10-64 for alleged frau-
dulent evasion of the prohibitions im-
posed on the export of mica under the
Import & Export (Control) Act, by
tampering with the licence endorse-
ments made on shipping documents.

(c) Further investigations in the
matter are in progress. No prosecu-
tions have yet been launched.

Water for Projects in Karnatak

1229. Shri Sivamurthi Swamy:
Will the Minister of Irrigation and
Power be pleased to state the steps
Government propose to take to ensure
water for the future projects in
Karnatak to remove famine conditions
as per Gulahati Commission’s recom- "
'mendations?

The Minister of Irrigation and
Power (Dr. K. L. Rao): Discussions
are being held with the Chief Ministers
of Mysore, Maharashtra and Andhra
Pradesh to arrive at a satisfactory
settlement regarding allocation of
Krishna waters amongst these three
States.

Collection of Excise Duty

1230. Shri Sivamurthi Swamy: Will
the Minister of Finance be pleased to
state:

(a) the amount of excise duty

collected actually on (i) sugar;
(ii) supari; (iii) cloth; (iv) ~ spices;
(v) soda; and (vi) soap; separately

during 1962-63 and 1963-64;
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(b), the amount due from factories
and other producing centres;

(c) the number of cases of evasion
which have been reported to Gov-
ernment; and

(d) the action Government propose
to take in the matter?

The Minister of Finance (Shri
T. T. Krishnamachari): (a) to (¢). A
statement showing the available in-
formation in respect of sugar, cloth,
soda and soap is placed on the Table
of the House. [Placed in Library.
See No. LT-3596/64].

There is no excise duty on ‘supari’
and ‘spices’.

(d) Excise duties are collected at
ed at source mostly on a ‘cash and
carry’ basis. It is generally believed
that the extent of evasion is negligible
in respect of a majority of the Union
excises, In a few cases attempts of
evasion have been detected and
suitable measures have been taken to
deal with such cases as also to plug
the loopholes. Efforts are being con-
tinuously made through various
checks and counter-checks to prevent
evasion, The Central Excise levies
are also periodically reviewed and
measures such as fixation of tariff
values, conversion of ad-valorem to
specific rated levies, compounding of
rates are taken with a view to simply-
fying the procedures and making the
levies more definite, whereby the
chances and incentives for evasion
are much reduced.

Appointments in Narcotics Department

1231. Shri Vishram Prasad: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that Gov-
ernment have reserved 12} per cent
posts in premotion quota for appoint-
ment to Clasg III posts for Scheduled
Castes in the Narcotics (Opium and
Alkaloid Work) Department;
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(b) if so, how many have so far
been promoted in each grade; and
(c) if not, the reasons therefor?

The Minister of Fimance (Shri T. T.
Krishnamachari): (a) General orders
applicable to all Departments, includ-
ing the Narcotics Department, were
issued on 8-11-63 reserving a quota
for Scheduled Castes and Scheduled
Tribes in posts filled entirely by
selection or on the resultg of com-
petitive  examinations limited to
departmental candidates.

(b), None, Sir.

(c) The reservation orders are appli-
cable only from the date of issue.
Selectiong for promotions for 1964 had
already been made in the Narcotics
‘Depariment before receipt of these
orders.

S. Cs. in Narcotics Department

1232. Shri Vishram Prasad: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that there
is no reservation for the Scheduled
class in labour class in Narcotics
Department; .

(b) if so, the reasons therefor; an

(c). the total number of employees
in labour class and the number of
BScheduled Castes among them?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) to (c).

The information is being collected
and will be laid on the Table of the
House as soon as possible.

Agreement with West Germany for
Financing Third Plan

Shri P. Kunhan:
Shri Nambiar:
1233J Shri Kishen Pattnayak:
"3 Shri Ram Harkh Yadav:
] Shri Murli Manohar:
( Shri P. C. Barua:

Will the Minister of Finance be
pleased to state:

(a) whether an agreement has been
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signed with the Government of Fede-
ral Republic of Germany for financing
development schemes during the
fourth year of the Third Plan;

(b) the terms of the agreement;
and

(c) the projects for which the
assistance will be utilised?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) to (c). Yes,
Sir. An agreement was signed on the
15th September, 1964 with the Gov-
ernment of the Federal Republic of
Germany for loans totalling DM 380
million (Rs. 45.24 crores). The terms
of the loans and the purposes for
which they will be utilised are indi-
cated below:

Amount Terms of the loan Purpose
(Rs. crores)
I 2 3

{i) 10-71 Repayable in 16 For refinancing
years at 5-5% in-  liabilities  of
terest per annum. the Rourkela

Steel Plant.

(ii) 6°55 Repayable in 25 For Import of
years at 3% in- machinery and
terest per anpum. maintenance

requirements.

For further fin-
ancing of cer-
tain selected
German aided
development
projects near-

ing completion,
The selection
of the pro-
jects is under
negotiation
with the
German au-
thorities.

Ciii) 4°76 -do-

-do- For financing
new projects.
The selection
of the pro-

. jects is under
negotiation
with the Ger-
man authori-
ties.

(iv) 714
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I 2 3

(v) 2-98 Repayable in 25 For 1CICI»
years as 39, in- IFC & NSIC

terest per annum. for grant-

ing leans to
medium  and
small indus-
trics,

(vi) 9767 Thesc two loans are For purchase

+in the form of ofships.
(vii)3-34 J supplier’s credits.
The terms willbe For purchase
negotiated bet- of capital
ween the German goods other
suppliers and than ships.

Indian Importers.

4524

I T. Arrears in Deoria District
1234, Shri Vishwa Nath Pandey:

Will the Minister of Finance be
pleased to state:

(a) the amount of income-tax
arrears due from persons living in

District Deoria, Uttar Pradesh as on
the 31st October, 1964; and

(b) the action taken to realise the
tax arrears?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) and (b). The
informration ig being collected and will
be laid on the Table of the House'as
early as possible.

Revenue from Central Excise

1235. Shri Vishwa Nath Pandey:
Will the Minister of Finance be
pleased to state the amount of revenue
received from Central Excise from
Uttar Pradesh during 1962 and 1963?

The Minister of Finance (Shri T. T.
Krishnamachari): The requisite infor-
mation is given below:

Uttar Pradesh Amount realised.
(Rs. 000)
Year.
(1962) (1963)
Gross. . . 54,70,60  56,48,59
Refund. . . 24,97 21,99
Net. . 54»45:63 56,26,60
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& &7 § foor gaafo ) o1 @ &,
1236. Shri Vishwa Nath Pandey: %1%

‘Will the Minister of Finance be

pleased to state:

Seizure of Smuggled Watches

¥) %7 9 TFR 9§ feqan
(a), whether it is a fact that the $\ ) ﬁ.
Customs authorities seized a bag con- o 1FAT T 71 T IE@T AT A

taining wrist watches valued at faet =ma §'§ ?

Rs. 50,000 from =a scooter driven by

two men outside the harbour area at .

Bombay on the 27th July, 1964; and foarf wx fraga w41 (w00 w0
(b) if so, the action taken in the Wo @) : (F) AW (&).wT AF

matter? 15— 15 AMETE F Faq I |47 09
The Minister of Finance (Shri T. T. f&# 1w § | #@ifs w3 IO qiig

Krishnamachari): (a) On the night of T 37 UF 993 3F 3 ®T F

27-7-64, the Customs authorities, with fa?!‘" T %_: # T

the assistance of the Maharashtra FT QI G, TF 97 9 FIq TF &Y

State Police, stopped a scooter on qUa 99 @I & AT gaR F1 0F Y-
which two persons were riding in the s a5 :

vicinity of the Gateway of India, The ¥ EY ® & % l

two persons managed to escape; how

ever, a bag containing 434 wrist _ 5 S s
watches, valued approximately at (") 15-15 §maTE & I q4aT

Rs. 48,120 and the scooter, which they ¥ fa2wt &r W/t 1 77 + & fay

had abandoned, were seized by ‘the ST 31 fawra-m ffe & s e
Cust thorities. .

ustoms au orues‘ ' . ﬂ:}%% qz“' “

o Tt imvestigaion into. e f i 1 1 % e, 57

A G F AT F fAy TOE F

A amta fagm @ww X A T F AT BT FAF

faX qto TAo 480 F WHIT 131 qTA

*1237.4 5° TR AAET A : & F1 % 33 Youfaad gz 9%, gergar

ot femr q@amas : ¥ &y ¥ fagr T € 1 15 KATEE Ewar

ar Teramd Wi faga waft ag aamy arerr AT ga7 Frvres faam § faemat
#F FaT w749 fF U & s for @ § A gaw
g T AT 1 B AT TG I5A

(%) v a8 uEY & 5 a0t ardi
fagg € & A7 ¥ F ¥ 490 7%
Faw & @ a fF A T

(@) afz &, dv 57 =0 ¥
FAT AT HI ITAR H 7 9 F AT

2

(%) wow wewe ¥ fasft gaar
& FAAT AT, 1964 IF 638. 44
o T aRatas @9 §e | % AT

wra 7z gax fagn ¥ fmr g fasrst

(7) g7 ara7 Ewa.F far fF= TS qOreT FT OF WA 2 AR F T9 I+
frq fazat sfesoll & For o9 7T FHATT AT TIAET K[ FIE HFT
FRTHAT TITT H1 TE oY A I 9 3910 Jgr A5 " @ E |

1814 (Ai) LSD—3.
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Tetanus

r Shri Kapur Singh: -

| Shri Yashpal Singh:
1238. J Shri Solanki:

ﬁ Shri Buta Singh:

[ Shri Narasima Reddy:

Will the Minister of Hcalth be

pleased to state:

(a) whether recently Tetanus in-
fection in the course of some opera-
tiong carried out at the All India Ins-
titute of Medical Sciences, New Delhi
has been reported; and

(b) if so, causes of this infection
and whether some patients became
victim to this infection and details
thereof?

The Minister of Health (Dr, Sushila
Nayar): (a) and (b). One patient
developed tetanus on the 5th  day
after the operation which was done
on the 20th October, 1964. A team of
doctors including the Surgeons and
Bacteriologists conducted a detailed
enquiry. The cat-gut, dressings, ins-
truments and samples of dust from
floor, ventilators and different types
of equipment in the room were nega-
tive except the sample of dust on a
portable suction apparatus, which is
some times taken out to the wards
for emergency cases, was positive for
tetanus spores. Although 20 cases
were operated upon the same day and
nearly 100 cases during the period
between this operation and the day
of development of tetanus no cther
patient suffered from this disease.

A complete check up of this build-
ing was done by a team of building,
electrical and air-conditioning en-
gineers and necessary action taken to
eliminate the dust entering the opera-
tion theatres from any source. In
this particular case it has not been
possible to exclude endogenous source
of infection because the patient un-
derwent an operation on the perineum
as well.
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Adulteration

1239. Shri Dharmalingam: Will the
Minister of Health be pleased to
state:

(a) the steps taken to end adultera-
tion in the country;

(b) whether Government are aware
that there are factories manufactur-
ing adulterants; and

(¢) whether any special steps are
being taken or contemplated to end
this evil?

The Minister of Health (Dr. Sushila
Nayar): (a) to (c¢) There are news:-
paper reports, but Government have
not received any information about
any factories mahufacturing articles
for the specific purpose of adulterat-
ing foodstuffs and would be glad to
have the information. The State and
Union Territories are enforcing the
provisions of the Prevention of Fcod
Adulteration Act 1954 and the Rules
made there-under. Samples are
being taken by inspectors authorised
under the Act and sent to laboratories
for test after which the case may be
prosecuted in court. Government
has drawn the attention of State Gov-
ernments to the need for strengthen-
ing the staff enforcing control and for
establishing laboratories adequate for
analysis. Provision is. being made in
the Fourth Plan also for strengthen-
ing the organisation.

The Bill brought by Government
further to amend the Prevention of
Food Adulteration Act, 1954, to make
it more deterrent and to improve its
efficiency was passed by the Lok
Sabha on the 26th November, 1964.
When the Bill becomes law the State
and Central Governments wil]l be in
a position to enforce measures against
adulteration more effectively.

Coins with Mahatma Gandhi’s Profile

1240. Shri Dharmalingam: Will the
Minister of Finance be pleased to
state;
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(a) whether there is any proposal
to mint coins with Mahatma Gandhi’s
profile during his centenary year;
and

(b) if so, in which denominations?

The Minister of Finance (Shri T.
T, Krishnamachari): (a) No, Sir.

(b) Does not arise,

Theft of Drugs

1241. Shri Yashpal Singh: Will the
Min_ister of Health be pleased to state:

(a) whether her attention has been
drawn towards press reports that
drugs rejected by a Bombay manu-
facturing company are believed to
have been stolen and put on the mar-
ket; and

(b) if so, the action proposed to be
taken in the matter so that such inci-
dents do not happen again?

The Minister of Health (Dr. Sushila
Nayar): (a) Yes.

(b) The case is under investigation
by the police. The State Drugs Con-
trol authorities have been asked.to
instruct the manufacturers to take
appropriate security measures and to
destroy rejected batches.
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Malaria Eradication

1243. Shri Y. S. Chaudhary: Will
the Minister of Health be pleased to
state:

(a) how far the National
Eradication Programme has
successful in the country;

Malaria
proved

(b) which of the States can claim
the total eradication of Malaria; and

(c) in which of the States this pro-
gramme is lagging behind?

The Minister of Health (Dr. Sushila

Nayar): (a) The success of the
National Malaria Eradication Prog-
ramme is evidenced by the striking

reduction of the disease in the coun-
try during the last six years, The
proportional case rate, i.e. the per-
centage of clinical malaria cases as
compared to all diseases reporting to
hospitals and dispensaries etc. which
was recorded to be 10.8 per cent in
1953. has been reduced to 0-2 per cent
at the end of 1963-64. Thus there has
been a reduction of about 98 per cent

so far as Malaria morbidity is con-
cerned.
During the year 1963, a total of

38:7 million blood smears were exa-
mined under surveillance operations
and only 87,306 microscopically posi-
tive cases were detected against 75
million malaria cases estimated in
1952.

Out of 392 units (including one unit
-allotted to Bhutan), 80 units spread
over the States of Bihar, Kerala.
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Madras, Maharashtra, Mysore, Punjab
and Uttar Pradesh qualified for entry
into the final phase wviz. Maintenance
phase where the vigilance activities
to maintain freedom from malaria are
taken over by the general health ser-
vices of the State and the units are
disbanded. Out of the remaining 312
units, 208 unit areas are in the Con-
solidation phase where the spraying
of DDT has been withdrawn and only
surveillance operation is continuing
to mop up the residual infection by
domiciliary visits, taking of blood
slides of fever cases and treatment of
malaria. There are only 104 units at
present which are still in the attack
phase, where spray operations coupl-
ed with surveillance procedures are
continuing.

As regards the future projection
of the units, it may be stated that
another batch of about 100 units from
out of the 208 units functioning in
the consolidation phase during the
current year is expected to enter the
Maintenance phase and from the 104
units in the Attack phase (initial
stage) about 40 units will move to
the consolidation phase during
1965-66.

(b) No State in India has so far
achieved total eradication of the
disease as different unit areas are in
different phases of the programme.
Moreover, the total eradication of
malaria can be claimed only when
such areas have been in the main-
tenance phase with necessary vigi-
lance for at least two years and after
certification by the Worlq Health Or-
ganisation regarding the status of
malaria eradication.

(c) The programme is lagging be-
hind in Nagaland, Gujarat, Orissa
and Madhya Pradesh for various rea-
sons like the difficult terrain, dis-
persal of population, scanty com-
munications, shortage of medical and
para-medical personnel, in adequate
supervision by States resistance from
people in some areas to accept spray
operation and in some localities re-
sistance against insecticides develop-
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ed by mosquitoes. Slow progress in
Nagaland is due to disturbed condi-
tions.

State Bank of India

1245. Shri Mansinh P. Patel: Will
the Minister of Finance be pleased to
state:

(a) whether Government have
taken steps to open more branches of
the State Bank of India in the rural
areas; and

(b) if so, the new branches opened
during the last financial year in towns
in which the population is less than
ten thousand?

The Minister of Finance (Shri T. T.
Krishnamachari): (a) Yes.

E (b) Details of the branches opened

by the State Bank of India during
the period from the 1st April, 1963
to the 31st March, 1964 in towns
having a population of less than ten
thousand are indicated below:

Name of branch  State in which Date of

the place is open‘ng
situated of the
branch

Jamkhed . . Maharashtra 29-2-1964
Karmala . 5 30-3-1964
Jhagadia . Guiarat 29-5-1963
Pardi . » 28-6-1962,
Bansda g . . 22-7-1963
Dehgam . ,, 3-1-1964
Valod s 28-1-1964
Ghosi F . ttar Pradesh 23-4-1963
Kunda . » 23-9-1963
Bhagpet . ,, 30-3-1964
Sompeta . Andhra Pra- 25-6-1963
desh
Khairagarh Madhya Pra- 27-6-1963
‘desh
Dinhata West Bengal 30-9-1963
Chamba . Himachal 23-3-1964

Pradesh
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-_—.
Lady Health Visitors

1246, Shri Jena: Will the Minister
of Health be pleased to state:

(a) the number of persons sent by
the various States every year to'Delhi
for training as Lady Health Visitors
during the Third Five Year Plan so
far and the number of them who
actually have completed the training;

(b) the number of such persons
likely to be trained State-wise during
the remaining period of the Third
Plan; and

(¢) whether any quota has been
fixed for each State and whether any
preference is given to the States like
Orissa which are short of medical
hands?

The Minister of Health (Dr. Sushila
Nayar): (a) and (b). A statement
giving the requisite information is
laid on the Table of the House.
[Placed in Library, See No. LT-3597/
64].

(c) No quota has been fixed for
any State, but generally all eligible
students from outside Delhi are ad-
mitted as the total number of such
applicants does not exceed the num-
ber of seats available.

Dam on Subarnarekha River

1247. Shri Gokulananda Mohanty:
Will the Minister of Irrigation and
Power be pleased to state:

(a) the present stage of considera-
tion of the proposal for a dam on the
river Subarnarekha in Balasore Dis-
trict (Orissa); and

(b) when Government expect to
take a final decision in the matte:?

The Minister of Irrigation and
Power (Dr. K. L, Rao): (a) and (b).
An understanding has been reached
at engineers level between the States
of Bihar, Orissa and West Bengal re-
garding the apportionment of Suber-
narekha waters. Orissa Government
has now to carry out investigations
and prepare the project report.

waEE w1 fEwE
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The Minister of Health (Dr. Sushila
Nayar): (a) No separaie allocation for
Ayurveda has been made in the Third
Plan. A provision of Rs, 100 lakhs for
Central Schemes and Rs. 200 lakhs
for Centrally Sponsored Schemes has
been made in the Third Plan for the
development of indigenous Systems
of Medicine—Ayurveda, Unani, Yoga
and Nature Cure—and Homoeopathy.

(b) So far, during the Third Plan
the Central Government has given
grants totalling about Rs. 28,32,000 to
voluntary organisations for the foliow-
ing purposes:—

1. upgrading and/or improvement
of teaching institutions;

2. conduct of research—Clinical,
Pharmacognostical, Pharmaco-
logical, Standardisation of
Drugs, etc.

3. Survey of medicinal plants;

4. Development of herb garden;
and

5. Literary Research.

The following budget provisions
were made under Centrally Sponsor-
ed Schemes to be given to State Gov-
ernments by way of assistance to re-
search units, etc. established in State-
owned institution:—

1961-62 Rs. 10,00,000
1962-63 Rs. 10,00,000
1963-64 Rs. 5,00,000
1964-65 Rs. 5,00,000
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This provision is against Rs. 200
lakhs allocated for Centrally-sponsor-
ed Schemes. This amount is released
through ways and means advances and
the actual amount drawn by the
States is not known.

In .addition, the Central Govern-
ment also gives grants to States for

upgrading of teaching institutions in.

Indigenous Systems of Medicine.
This is a Centrally Aided Scheme. The
following provisions were made from

1962-63 onwards by the Central
Government:

1962-63 . Rs 5,00,000
1962-64 . Rs.  6,66,000
1964-65 . Rs.  5,00.000

The grants actually drawn by the
State Governments are not known,

Visit of U.A.R. Minister

1249. Shri Rameshwar Tantia: Will
the Minister of Irrigation and Power
be pleased to state:

(a) whether it is a fact that the
U.AR. Minister of the Aswan High
Dam visited India and held discussions
with the Union Minister of Irrigation
and Power; and

(b) if so, the points discussed, and
decisions arrived therein?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) and (b). At the
invitation of the Government of India,
His Excellency Mr. Mohamed Sidky
Soliman, U.AR. Minister for the High
Dam, alongwith five other members of
the team came to India for a week’s
stay from the 25th November to 2nd
Dedember, 1964. During their visit,
the U.A.R. Minister and the party
visited certain River Velley Projects
in India. The visit was arranged
mainly with a view to providing to
the U.A.R. Minister and the party an
opportunity to see the development
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activities going on in this country in
the sphere of Irrigation and Power.
It has also helpeq in establishing closer
relations between engineers working
on River Valley Projects in the two
countries.

It was not intended to settle any
specific problems and therefore, there
was no question of any formal de-
cisions being reached.

Delhi Hospitals

1250. Shri D. C. Sharma: Will the
Minister of Health be pleased to
state:

(a) whether it is a fact that shock-
ing conditions prevail in Delhi Hospi-
tals and they need drastic overhauling;
and

(b) if so, the steps taken or
posed to be taken in the matter?

The Minister of Health (Dr. Sushila
Nayar): (a) No, Sir.

pro-

(b) Does not arise. Steps are being
taken to expand and improve exist-
ing facilities in accordance with the
plan provisions.

Canal for Bharatpur

1251. Shri Rameshwar Tantia: Will
the Minister of Irrigation and Power
be pleaseqd to state:

(a) whether it is a fact that Gov-
ernment of Rajasthan sent to the
Centre a proposal for constructing a
small canal in Bharatpur district of
Rajasthan;

(b) if so, the reaction of the Central
Government thereto;

(c) the estimated cost involved in
this project; and

(d) the expenditure
been asked to meet?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes.

(b) The proposal is under examin-
ation

Centre has
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(c) Rs. 2:29 crores.

(d) This will arise after the Pro-
ject is aproved by the Technical Ad-
visory Committee.

‘Water Pollution Control Board in
Kerala

1252 J Shri A. V. Raghavan:
"\ Shri Pottekkatt:
Will the Minister of Health be pleas-
ed to state:

(a) whether there is any proposa!l
before the Government of Kerala to
form a State Water Pollution Control
Board to exercise control over the
discharge of industrial and commer-
cia] wastes;

(b) if so, when the Board will Dpe
established; and

(c) the steps taken to control the
pollution of rivers by such wastes?

The Minister of Health (Dr. Sushila
‘Nayar): (a) Yes,

(b) and (c). It is proposed to estab-
lish such a Board during the Fourth
Plan.

House-Building Loan to Governmen:
Employees

1253. Shri R. G. Dubey: Will the
Minister of Works, and Housing be
pleased to state:

(a) how many months’ basic pay a
Central Government employee is en-
titled to get as a loan under each cate-
gory, i.e., high income group, middle
income group and low income group
for construction of his house;

(b) whether the amount of such loan
is sufficient for u person under the
category of low income group and
drawing basic pay of under Rs. 200
per month for construction of a re-
asonably good house in view of the
high cost of labour and construction
material; and

(c) the incentive and farcilities that
‘are under consideration of Govern-

to matter
of urgent Public Importance

ment for giving to their employees
as a whole and especially belonging
to the low income group to overcome
the acute shortage of accommodation
in big cities like Calcutta, Bombay,
Delhi and Madras?

The Minister of Works and Housing
(Shri Mehr Chand Khanna): (a) and
(b). Under the House-building Ad-
vance Rules, Central Government ser-
vants are eligible, irrespective of the
income group to which they belong,
for loan assistance up to 36 times
their monthly pay subjects to a maxi-
mum of Rs. 25,000. The low-paid
Government servants are, however,
allowed loan assistance up to Rs. 4,800
in case where loans equal to 36
months’ pay fall short of their re-
quirements. This amount is consider-
ed sufficient for construction of a
model house in a Mofussil area.

(c) Availability of building sites at
reasonable rates is the main problem
in big cities like Calcutta, Bombay,
Delhi and Madras. Government has
introducedq a Scheme for large-scale
acquisition and development of land
in and around growing towns for

housing and allied purposes. The
object of this Scheme is to make
available plots at reasonable rates

primarily to house-builders belonging
to low income groups i.e., those whose
income is up to Rs. 500 per month.
State Governments are also allotting
building materials to  house-builders
out of their State quotas. These facili-
ties are available to Central Gov-
ernment servants who intend to build
houses.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

HoisTING OF GREEN FLAG AKIN TO
PAKISTANI FLAG BY THE PLEBISCITE
FroN? IN JAMMU AND KASHMIR

= gTw 9 sata  (¥J[E)
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¥ fr fafag fawa &Y s 18 g4t



4277 Calling
[ = gow =7 Foam |
1 s faemar § o7 ST FRar
g 53 g ar # s 7

‘5 fewEaR, 1964 FY qE
T FweER ¥ fafww eael
AT qYE WE & gRY IIiHEE
#3 ¥ auw g #3 wETd a9
F FHTER 1

TgF WA # wen WAy (N
FTaY) : AT A ¥ 14 ¥ 16 TEY,
1964 % g ara ;e wfaymw §
9 qUE} T UF F9T AST FOAMT T4 |
f37 qed w9 ¥ g0 & foad wEqE
Fr qe® G W oF oF 9 Gl
ERRG AT i B S A
T gd dm sefaar @ wf #)
gay $C uF g faame v o+ g
Iu% 1Y Hatq ag TE A A5 g A
g9 ¥ AR gaw 1Y UF wEEE g
ag et wfseE ¥ 3 Star 7Y 2y

2. 5 fegwaz, 1964 #1, foa fav
fg Fegeel FT FA(GA AT, TAAT——
gag A1 A “AR-q=H AT HST-
fagg #MET ) 39 U9 9T FIOAR
Y ¥ 39 9ET F AL 9 HE FeAA
T e gEE, SANa AN F
qerfez wfow—foga, savd s@te
F weman A famd s wHAT G 7
fafoad @St wETAT | W@ WegEAl F
g § 11 2/ BR T HR G
aqT AF F T AGTHT T TF qGEIE
%, fagd 5—7 gTe =wr Iafery ¥
goareRs #K qgrs F wwor far
freft @1 # F1E g wed @ gl
A

sy gww =T v : fawl awsE
7 WX G Hegea1 AT qAHT GG
N & drex & A S F R S

DECEMBER 10, 1964 Attention to Matter of 4278

Urgent Public Importance

AT FT SART AT T & 1w feufq
¥ 37 LH1T A a1 FI fwa s
#1 e &< @ R a1 I O wE
qrasy e F7 faure w% @y
a4 &A1 &7 (a3 § 9 F S IRET
o @y R F s aw &
T A & fadrs g9 @ F4G

nEwd WA (Wyawar) coIE g
&7 wh feear way & fom w139 Afew
¥ gray qgl 21 # o wrar
q&y gy fsm & foy 3o o= 1@
g 39 A IW A FE AW Tgl @l
2\ @ a% HT &1 AAeT §, ARl
IS THY a@ T 8 )

5t gFR W AR 3T A
afFagi F gy FN T I AT Q@I
2 AR 99 & aR # 3g AT FY 90 @Y
%, o3 S AN & AT #)

weaR WEIEW : W OET :1% A
¢ &t 99 q¥ fq=ry fpar simm, o= ag
JIHEAT AN |

= gFH AT HFIT ¢ W TN
F g fazw @ &7 safa & &
FIT ATHTC TF A0 &1 MCE L qadt
2 5 fagwl & 91 2 F wa & fawg
AT AGT H4 |

AW g : AIEHTL FF WS
Y T awAr 2

= gFR AR FFA : AT TE
1 9 91T FT 997 & 9 ST F1 qRY
s 7 wARfG w4 Y St §)

TUW ARG ¢ AW §5 WTRH
TR T I A F1E Fara Fseraray
2 @ fasmer Hfsy



4279 Calling

Shri Hem Barua (Gauhati): Inter-
nationally, this oft-repeated slogan
that Kashmir’s accession to India is
final and irrevocable has failed to
carry any conviction even with those
world capitals that are friendly to us
and internally it has encouraged anti-
national and anti-State elements in the
State, and in that context, may I have
a positive reply, a specific reply from
the Government as to how long Gov-
ernment propose to perpetuate this
undifying edifice of article 370 in our
constitutional history?

Shri Nanda: We have dealt with
article 370 very fully the other day.

Mr, Speaker: Article 370 was dis-
cussed. I thought that the supplemen-
tary would end differently but ulti-
mately it was about article 370.

Shri Hem Barua: I am concerned
with one thing. The other day he
gave an assurance about that, and

after that, there have been develop-

ments inside the State, development of
an anti-State nature.  Therefore, I
was interested in knowing  whether
he has made any decision to remove
that article, article 370, which is res-
ponsible for encouraging these anti-
national elements inside the State.

Mr. Speaker: Has any modification
in policy been made?

Shri Nanda: No, Sir. Nothing has
happened to cause any modification
in policy.
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12.08 hrs STATEMENT Te RECOMMENDATIONS

PAPERS LAID ON THE TABLE

ANNUAL REPORT OF AsHOKA HoTELs,
LTD. FOR YEAR ENDING 31ST MARCH,
1964, AND REVIEW BY GOVERNMENT

The Deputy Minister in the Minis-
try of Health (Shri P, S, Naskar):
On behalf of Shri Mehr Chand
Khanna, I beg to lay on the Table a
~opy each of the following papers:

(i) Annual Report of the Ashoka
Hotels Limited, New Delhi,
for the year ending the 31st
March, 1964, along with the
Audited Accounts and the
comments of the Comptroller
and Auditor General thereon,
under sub-section (1) of sec-

tion 619A of the Companies
Act, 1956,
(ii) Review by the Government

on the working of the above
Company.
-
[Placed in Library.
'3584/64].

See No. LT-

AMENDMENT TO KERALA PUBLIC SER-
vicE CoMMISSION  (CONSULTATION)
REGULATIONS, 1957, EXPLANATORY
MEMORANDUM THERETO AND THE KERALA
PuBric SErvicE CoMMISSION (CONSUL-
TATION) REGULATIONS, 1957

The Minister of State in the Minis-
try of Home Affairs (Shri Hathi): I
beg to lay on the Table a copy of
Notification No. G.O.M.S. No. 430 pub-
lished in Kerala Gazette dated the
Ist September, 1964, making certain
amendment to the Kerala Public Ser-
vice Commission (Consultation) Re-
gulations, 1957, under clause (5) of
article 320 of the Constitution read
with clause (c) (iv) of the Procla-
mation dated the 10th September,
1964, issued by the President in rela-
tion to the State of Kerala, together
with (i) an explanatory memorandum
thereto, and (ii) The Kerala Public
Service Commission (Consultation)
Regulations, 1957. [Placed in Library.
See No. LT-3585/€41.

MADE BY COMMISSIONER FOR SCHEDULED
CASTEs AND SCHEDULED TRIBES

The Deputy Minister in the Ministry
of Finance (Shri Rameshwar Sahu):
On behalf of Shrimati Chandra-
sekhar, I beg to lay on the Table a
statement of action taken or proposed
to be taken on the recommendations
made by the Commissioner for Sche-
duled Castes and Scheduled Tribes in
his Annual Report for the year 1961-62.
(Placed in Library. See No. LT-3586/
647].

NOTIFICATIONS UNDER CusToMs AcCT
AND cory OF CENTRAL ExciSE (TWELFTH
AMENDMENT) RULEsS

Shri Rameshwar Sahu: I beg to
lay on the Table:

(1) a copy each of the following
Notifications under section 159
of the Customs Act, 1962 and
section 38 of the Central Ex-
cises and Salt Act, 1944, mak-
ing certain further amenc-
ments to the Customs and
Central Excise Duties Export
Drawback (General) Rules,
1960: —

(i) G.S.R. 1665 dated the 28th
November, 1964.

(ii) G.S.R. 1666 dated the 28th
November. 1964.

(iii) G.S.R. 1667 dated the 28th
November, 1964.

(iv) G.S.R. 1668 dated the 28th
November, 1964: ’

(v) G.S.R. 1669 dated the 28th
November, 1964.

[Placed in Library.
3587/64].

See No. LT-

(2) a copy each of the following
Notifications under section 159
of the Customs Act, 1962:—
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(i) The Manufacture in Cus-
toms Bonds (General) Am-
endment Rules, 1964, pub-
lished in Notification No.
G.S.R. 1618 dated the 14th
November, 1964.

(ii) G.S.R. 1670 dated the 28th .

November, 1964.

(iii) G.S.R. 1671 dated the 28th
November, 1964.

(iv) G.S.R. 1672 dated the 28th
November, 1964.

[Placed in Library. See No. LT-

3588/64].

(3) a copy of the Central Excise
(Twelfth Amendment) Rules,
1964, published in Notification
No. G.S.R. 1673 dated the
28th November, 1964, under
section 38 of the Central Ex-
cises and Salt Act, 1944.
[Placed in Library. See No.
LT-3589/64].

——

12.10 hrs.

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:—

‘In accordance with the pro-
visions of rule 127 of the Rules
of Procedure and Conduct of
Business in the Rajya Sabha, I am
directed to inform the Lok Sabha
that the Rajya Sabha, at its sit-
ting held on the 8th December,
1964, agreed without any amend-
ment to the Anti-Corruption Laws
(Amendment) Bill, 1964, which
was passed by the Lok Sabha at
its sitting held on the 20th Novem-
ber, 1964
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12.10} hrs,

STATEMENT RE. RAILWAY ACCI-
DENT NEAR CHAPRA ON NORTH
EASTERN RAILWAY

The Minister of State in the Minis-
try of Railways (Dr. Ram Subhag
Singh). rose—

Shri S. M, Banerjee (Kanpur): Sir,
1 want to raise a point of order.

Mr. Speaker:
of order first,

Let us hear the point

-Shri S. M, Banerjee: As far as the
accident on the North Eastern lauway
which took place yesterday is con-
cerned, my point of order is this. As
in the case of other Adjournment
Motions, we have tabled an Adjourn-
ment Motion, and like others, we are
holding the Government responsible
for something that has happened.
They do not have manned gates. So,
we tabled an Adjournment Motion
and you have kindly rejected it.

Mr. Speaker: Therefore, he is
kindly objecting to it!

Shri S, M. Banerjee: This is 3 very
serious accident, Sir. How is it that
the Minister is making a statement
suo motu and the adjournment motion

is disallowed, when 24 people have
died?
Mr. Speaker: We have made it

very clear and the Government also
has announced its policy that it is not
possible for the Government to man
all those level-crossings that are un-
manned. I said the other day that the
responsibility is on the road users. I
said on that day that I had seen in
different countries at every level-
crossing which is not manned, there
is a notice “Halt and then go”. 1t is
not meant for the railways, but for
the road users. Therefore, they have
to be careful in that respect when
they use the road across the railway-
line. Can any hon, Member point out
any country where there are no un-
manned crossings? I have seen it
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wherever I have gone. We were told
that there are about 17,000 railway
crossings . . .

The Minister of Railways (Shri S.
K, Patil): 33,000 in all.

Shri Hem Barua (Gauhati): On
that occasion, you suggested the Ame-
rican method.

Shri Nath Pai (Rajapur): The
point of responsibility enters at this
stage that the Railway Accidents
Committee has thoroughly gone into
this question and fully mindful of the
fact that every single level-crossing
cannot be manned, it has made far-
reaching and long-ranging suggestions.
In giving notice of my adjournment
motion also I had this in mind—your
observations and the practical diffi-
culties of the Ministry. But we still
say nonetheless the Government is
responsible because there is failure to
implement all the recommendations
which the committee had made. Your
general rules regarding the admissi-
bility of adjournment motions are ful-
ly satisfied by us. It should be an
urgent, important, public matter. The
accident took place yesterday. 24
Indians lost their lives and 74 are
seriously injured. It is my submis-
sion that whereas the difficulties are
genuine, a little more awareness, con-
sciousness and careful observance of
the recommendations perhaps would
have prevented this tragedy. It is,
therefore, that I plead with you not
to accept this facile plea of the Gov-
ernment, What about the recommen-
dations which Government can imple-
ment? What has been done in regard
to them?

Some Hon. Members rose—
Mr, Speaker: I am not allowing

any discussion on this.

Shri Hem Barua: 24 people dying
is sufficient reason for the Railway
Minister to resign. (Interruptions).

DECEMBER 10, 1964 Railway Accident near 4286'
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Eastern Railway
Mr. Speaker: What should I do?
I would appeal again to Mr, Nath Pai
and Mr. Banerjee that when I have
passed an order, then it should not be
taken up here and discussed and argu-
ments advanced.

Shri Nath Pai: I am following your
observations regarding Calling Atten-
tion Notices; I will meet you and dis-
cuss them. But this matter came up
and I thought I could make myself
clear.

Shri Nambiar (Tiruchirapalli):
This is not the first time it has hap-
pened.

Mr, Speaker: Let the statement be
made. Now that they have raised
this and made certain observations
also, let me hear the statement and
see whether there is something in it.
(Interruptions).

Shri S. K. Patil: Sir, with regret.
I have to inform the House that at
about 14-00 hours on 9th December,
1964, while train No, 236 Down
Chupra-Gorakhpur Passenger was
running between Dighwa Dobowli and
Sidhwalia stations on the Chupra-
Thawe Junction section of the North
Eastern Railway, it collidegq with a
motor bus carrying passengers at an
unmanned level crossing situated at
Km 69/8.

As a result of the collision, the
engine of the passenger train got de-
railed. Twenty-four persons travel-
ling by the motor bus were killed on
the spot and three more succumbed to
their injuries later. Another sixty-
nine persons, also said to be travelling
by the bus, sustained injuries. The
driver and the fireman of . the train
also suffered injuries, According to
the latest figures that I received just
five minutes back, the number of pas-
sengers killed is 29 and not 27, and
the number of passengers in that bus
was as many as 96.

Medical relief trains from Sonepur
and Gorakhpur with medical officers
were rushed to the site immediately.
The Chiet Medical Officer and the
Transportation Superintendent (Safe-
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1y) from  Gorakhpur also pro-
ceeded to the site on receipt of infor-
mation. Breakdown trains from
‘Gorakhpur and Garhara were also
despatched to the site.

The injured were given first aid at
the site and thereafter sent to civil
hospitals at Siwan and Chupra.

Ex-gratia payment to the next of
kin of the deceased and to the injured
is being arranged.

The view of the track from the road
is clear on either side, Road-signs
with the inscription ‘STOP’ are pro-
vided on both approaches to the level
crossing. Whistle Boards are also
provided on the railway track.

A Committee of Administrative Offi-
cers has been appointed to investigate
into the cause of the accident.

1 would further add that so far as
the level crossings are concerned there
are 33,000 out of which roughly 12,600
are manned and nearly 20,000 are un-
manned. With regard to the Commit-
tee’s recommendation that has been
referred to, 1200 more have got to be
manned in collaboration with the
State Governments. It took some time
because the State Governments were
not prepared to incur the expenditure
on their part. They have also got to
incur some expenditure. But now it
has been arranged. However, it will
be noted here that this particular
level crossing is not among those 1200
also and it comes among the remain-
ing 20,000. Therefore, no power on
earth, nothing the Railways could
have done, would have prevented this
accident,

Shri S, M. Banerjee: May I know
whether any ad hoc compensation has
been paid to the family members of
those who lost their lives because of
this accident?

Shri S, K. Patil: There is in my
discretion Rs. 500 each, and then there
is the regular compensation passed on
the findings of the enquiry.
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near Chapra on North
Eastern Railway

sy 7t fag (Fm) © o agi
F1 farer v sy @ fw awt fomm wmar
2 “gree T MY, =9 M F I oAy
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foreard wew sl 9T &7 dan
FEAT Fel aF gfeT qw@ g7

st go ®o alew : F wwgar g
f& gz a1 937 fawr g@T §, T8 av
9 FT 9 FAT g | AR Sl aw
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JTQT | | T AT HeAT W1 A FT
f At 1 wgrEar & o @R, 9.
agraT & a1 R, 9@ I a9 2
& et ?

! @0 ®wo qifew: Y wgr fw
12,600 ®IZF a1 A= & #1200
M wERl F1 AT FW ¥ fAQ F0EY
q fawrfar #Y g, 39 o TR @
faw a1
Mr. Speaker: 12,007

Shri S. K, Patil: Only 1200. Yet
there will be 18,000 that will still re-
main unmanned, besides the cattle
crossings.

=t AW AT F@T (FRT)
IGIT qawTaT fF T FreF| W AR
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gwHR A 3§ Aew fwar § f5 oaar
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o T G Tag : #F T Y g1
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g 9 A oF & 99 47, fawg ¥ g9
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Shri Nath Pai: 1 am afraid we
cannot allow the reply of the hon.
Minister, Shri S. K. Patil, which con-
tained such a fatalistic note of help-
less inevitability, to go unchallenged.
May I know whether there are not, as
has been the practice and experience
of other countries, thinking of putting
up cheaper warning signals which will
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compel people to slow down or stop?
Can we not have them? While they
may be expensive, the lives lost are
far more expensive than the expendi-
ture to be incurred on such signals

Shri S, K. Patil: What more sig-
nals can we have than ‘Stop” which
is so red and so big? But for a dri-
ver who takes in one bus or in one
truck 96 people, nearly three times
as many peoble ag the bus could hold.
I do not think any other signal would
have made any difference at all.

Shri Shinkre (Marmagoa,: From
the report it is very clear that the
over-crowding of the bus was prima-
rily responsible for this accident, Will
Government take any steps to see that
no private operators are allowed tc
run buses in this condition?

Shri S. K. Patil: That is not within
my control.

Shri Karni Singhji (Eikaner). In
Japan and the United States they have
a bell which rings as soon as a train
is about to pass an unmanned crossing.
Could we not have that additionai
safety provided in addition to the
existing precautionary measures?

Shri S, K. Patil:
tion for action.

It is a sugges-

Shri Sivamurthi Swamy (Koppal):
In view of the fact that accidents are
occurring so frequently at the un-
manned level crossings, may I know
whether Government will place the
investigation reports for the major
accidents, the present as well as the
previous ones, on the Table of the
House?

Shri S. K. Patil: Oh, yes, very

gladly.

Shri Nambiar: The hon. Minister
has stated that the unmanned level
crossing where the accident took place
was not considered by the experts
committee as one of the crossings to
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be manned. Arising out of that, may
I know whether there is anything
wrong with the findings of the experts
committee? Did it conduct the en-
quiry properly? Will the Govern-
ment go into the question of reclassi-
fying such gates? Will Government
see that such committees are working
properly under certain formula to
find out correctly which gates are to
be manned to avert serious accidents.
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Mr. Speaker: He is now criticising
the findings of the expert committee,
which is not correct.

Shri Nambiar: It is the findings of
that committee which has resulted in
this accident.

= w W AW (FAAL) ¢ T
qTET 39 G177 faAw w7 @y 2 e
TIATATT & FFA F GATIEY 57 A4 a9
¥ wfeT 929 & a1 ° o 1€ A
f& 39 3 f535 39 1777 g U 2, @i
AEET AN KT ATAMEFAT &7

sTo W gww fag : o€l aveqa &
AT g, Fmify o wfew s 1962
¥ gy 3% S geAT g% &, 9w &
HIIT o7 AT W T F7TE AT

Shrimati Savitri Nigam (Banda):
In view of the fact that the number of
unmanned level-crossings is very large
and the resources of the Government
are limited, would the hon. Minister
like to make a survey to determine
which are the unmannedq level-cros-
sings which have to be manned in
order to avert accidents . . .

Mr. Speaker: Government have

already done it.

Shri S_ K, Patil: That survey has
given us the figures of 12,600 and
1,200. According to that survey, they
have classified the level-crossings as
A, B and C according to their im-
portance,

AGRAHAYANA 19, 1886 (SAKA)
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Appropriation Bill

(g | AgA (AR oF
of¥gsra qIT-aT i § 1 A1 FET 97
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27

Mr. Speaker: The House will now
take up the Bill for consideration and
passing.

Shri U, M. Trivedi (Mandsaur): Sir,
may I put one question?

Mr. Speaker: I am sorry.

o FEART SINT : AT AGIAT
mrawoas g fw. L

mege wEYEA : UTT FT I ETTET
oF RIAAE FERT §5 ST |

12.25 hrs,

KERALA APPROPRIATION BILL,
1964

The Minister of Finance (Shri T.
T. Krishnamachari: Sir I beg to
move*:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the State of
Kerala for the services of the
financial year 1964-65, be taken
into consideration.”

Mr, Speaker: The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the State of
Kerala for the services of the
financial year 1964-65, be taken
into consideration.”

The motion was adopted.

*Moved with the recommendation of the President.



.4293 Clarification re: Answer DECEMBER 10, 1964

to Question relating to Central
Council of Health

Mr. Speaker: The question is:
“That clauses 1, 2, 3, the Sche-

dule, the Enacting Formula and
the Title stand part of the Bill.”

The motion was adopted.

‘Clauses 1, 2, 3, the Schedule, the
Enacting Formula and the Title were
added to the Bill,

Shri T. T. Krishnamachari:
move:

Sir, 1

“That the Bill be passed.”
Mr. Speaker: The question is:
“That the Bill be passed.”
The motion was adopted.

Shri Dinen Bhattacharya (Seram-
pore) rose—

1226 hrs,

CLARIFICATION RE: ANSWER TO
QUESTION RELATING TO CEN-
TRAL COUNCIL OF HEALTH

The Deputy Minister in the Ministry
-of Health (Shri P. 8. Naskar): Sir,
during the Question Hour on one
question about the Central Council of
Health Shrimati Savitri Nigam asked
a supplementary question and the hon.
Minister replied that the answer was
given in the statement when she said
that the answer was not there. I
would like to draw the attention of
the hon, Member to page . ..

Mr. Speaker: He says that it is
there.

Shri P, S. Naskar: Yes, Sir; I just
want to put it on record.

Shri Dinen Bhattacharya (Seram-
pore): Sir, I wanted to speak on the
Kerala Appropriation Bill.. I stood up
but I do not know why I was not
given an opportunity.

Mr. Speaker: I am sorry., What
can I do now when it is passed?
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12.27 hrs.

MOTION RE: ANNUAL REPORTS
OF THE UNIVERSITY GRANTS
COMMISSION FOR THE YEARS

1961-62 AND 1962-63—Contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri M. C.
Chagla on the 9th December, 1964,
namely:—

“That the Annual Reports of the
University Grants Commission for
the years 1961-62 and 1962-63,
laid on the Table of the House on
the 21st August, 1963 and the 19th

February, 1964, respectively, be
taken into consideration.”
Time allotted was 5 hours out of

which 1 hour and 30 minutes have al-
ready been taken.

sit gqmur fag (F3wT) o owew
wgRa, ¥ T 7% g R 9fF aw
TFAT TTRE Fex & fiv g o AR #Y
F gz &7 IR §, 39 fAwogw

3 fao 9 ¥ FW AR 92 AW W@
Sl

=t oqe fag (wfgamr) @ & g@
FT qAGT FAT § |
Mr, Speaker: 3 hours and 30

minutes remain; that means that by
4 o’clock we have to finish it. But
1 will extend it by one hour. We
will take the whole day today for it.
Shri Anthony.

! Shri Frank Anthony (Nominated—
Anglo-Indians): Mr. Speaker, there
is a brief reference at page 23 of the
,1961 62 Report to the vital question
/ of the medium of instruction at the

‘I university stage.
S—

Mr. Speaker: If he will excuse me
just for a second, there is one other
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thing and that is that there ought to
be a time limit for every speech be-
cause I feel that there are so many
hon. Members who wish to speak.

Shri Hem Barua (Gauhati): As a
matter of fact, Sir, I should have
been called. My party should have
been called.

Mr, Speaker: That does not mean
that if he has asked me that he wants
to go he will not give him some time.
I want the approval of the House that
the time limit should be 15 minutes
for each speech.

Some Hon, Members: Yes.

Shri Frank Amnthony: I refer to
this reference to the question of
medium of instruction at the univer-
sity stage in the 1961-62 Report. In
that reference the University Grants
Commission has expressed the opinion
that the period of transition from
English to the regional languages
should be as short a period as pos-
sible consistently with the mainten-
ance of standards. I am interested
in the latter part of the opinion, name-
ly, “consistently with the maintenance
of standards”. Here, I would congra-
tulate the Education Minister—it is
extremely gratifying—that in spite of
the political pressures on him and the
increasing attacks from the linguistic
chauvinists he continues, in the inter-
est of national unity and in the inter-
est of educational progress, to plead
for sanity in the matter of the medium
of instruction at the university stage.
The Education Minister, Mr. Chagla,
is a person with a distinguished back-
ground and he has quite rightly un-
derlined the fact and from the Kunzru
Committee to the Vice-Chancellors’
Conference, to the National Integration
Council of which I was a member and
even to the Chief Ministers’ Confer-
ence, they all underlined the need for
caution and above all they underlin-
ed the need for an adequate link lan-
guage. I have had not a little to do
with education over the past 22 years
and I feel quite frankly that without

1814 (Ai) LSD—4.
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an adequate link language at the Uni-
versity stage, without the capacity to
inter-change professors, without the
capacity to inter-change students,
without indeed the capacity for
Indians to communicate, one with
another—and they would not have
that capacity if they had no link lan-
guage—the claim for India being a
nation would be just an empty pre-
tence. Without an adequate link lan-
guage at the University stage, whether
we like it or not, India will degenerate
into a medley of tribes, more divided
educationally, linguistically and
indeed emotionally than the nations of
Europe.

Sir, it is an elementary fact, per-
haps an unpleasant fact especially for
the Hindi chauvinists, that Hindi is
not 3 medium of instruction in any
non-Hindi University for any subject
except perhaps for Hindi. It is also
an elementary fact, also unpleasant for
the Hindi chauvinists, that the Tami-
lians in Tamilnad, the Bengalis in
Bengal will not pursue their education
even at the secondary stage, much less
at the University stage, through the
medium of Hindi. The stark fact is
also this that the non-Hindi people
and indeed the Hindi-speaking people
are taking increasingly—and their
rumber is increasing as:ronomically—
to education through the medium of
English both at the higher secondary
and the University stage. And the
reasons are obvious, In spite of all
political pressure, why are so many
people taking to education through the
medium of English? There are many
reasons, Some of them are these.
There have been 200 years of accli-
matization to English. English has
become, in fact, the warp and the
woof of the educational pattern in
this country especially at the higher
education level. It has permeated the
Universities evenly. It gives no undue
advantage to any particular language
group or to any particular region.
Mr. Chagla, when he occupied the dis-
tinguished position of the Chief Justice
of the Bombay High Court will re-
member that I was one of the law-
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yers who argued on behalf of the
English medium schools, Mr, Chagla
quite rightly held that English is as
much an Indian language as any of
the other languages of India because
it is the mother-tongue of a recognised
Indian community—my community.
And last but not the least, the people
are taking and will take increasingly
to English for the simple fact that it
is the leading world language giving
access to all the horizons of world
knowledge which are not accessible
through any regional language in this
country. Quite frankly, I am a little
surprised that that with his distin-
guished judicial background Mr.
Chagla, at any rate, has not referred
to the Gujarat University case. That
was a historic judgment handed down
by the Supreme Court on the 21st or
22nd September, 1962. 1 had inter-
vened on behalf of one of the parties.
It was an extremely important case.
Let my Hindi chauvinists remember
this. The Gujarat Legislature and the
Gujarat University sought to outlaw
not only English but they sought to
outlaw completely Hindi. No Guja-
rati under that legislation was allow-
ed to touch Hindi in any way. No
Gujarati was allowed to pursue the
study of any subject through the
medium of Hindi and more than that
no Gujarati was allowed to offer any
paper through the medium of Hindi.
The Gujarat University, as 1 said,
sought to outlaw not only English but
also to outlaw Hindi. 1 was arguing
on behalf of English. One of my
arguments was . . .

Shri C. M. Kedaria (Mandvi): May
I interrupt him ... (Interruption)

Shri Frank Anthony: I am not
yielding. T have argued the case.

He doe¢s not yield.
He is not yielding.

Mr, Speaker:
What can I do?

Shri Frank Anthony: T had argued
the case and I am speaking from per-
sonal knowledge. Ome of my argu-
ments was this—and perhaps it com-
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mended itself to the Judges of the
Supreme Court—that in this welter of
regional languages, competing regional
languages, disparate not only in their
content but in their development, to
allow any State Legislature, to
allow any University, to outlaw
English would be to destroy the only
lifeline of higher education in this
country. And I continued to argue
that here you have English as a link
language; it is the de facto link lan-
guage. In fact, it is the only possible
link language at the university stage,
because it is the only link language
that will be acceptable to the non-
Hindi speaking people. I said, be-
cause of that it is the only instrument
of co-ordination and maintenance of
standards. And, co-ordination and
maintenance of standards was within
the exclusive jurisdiction of the Cen-
tral Government or of Parliament,
under Entry 66 of the Union List.
And handing down the judgment on
behalf of the Supreme Court, Mr.
Justice Shah said this—I am citing
only the crucial ratio in that judg-
ment—he said that legislation which
sought to outlaw English, legislation
which sought to prescribe as an exclu-
sive medium at the university stage
either the regional language or
Hindi,—mark what he said—because
of the absence of text-books, because
of the absence of competent teachers,
because of the absence of journals,
because of the absence of teachers
who understood science and techno-
logy and specialised subjects, to out-
law English would be immediately to
lower the standards; that the question
of standards was within the exclusive
jurisdiction of Parliament, it fell out-
side the purview of the State Legis-
lature. And therefore the Supreme
Court struck it down.

And I believe very respectfully,
not because I was one of the lawyers
who argued, that that judgment
must be placeqd before the country,
because in all its implications it is a
wise judgment. It is 3 judgment which
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took into account the stark realities
of the educational position of the
coutry. It marked an epochal
turning point in India’s progress to-
wards national unity and India’s pro-
gress towards education. Because, as
I argued, ultimately it is your pattern
of higher education which ensures
communion between the best and
mos: active minds in the country. It
is that pattern of education alone
which will be the supreme decisive
instrument, not only of educational
integration, but more, of emotional
and nationa] integration.

And I say this with a great deal of
regret what do we see today? Mr.
Chagla must be realising it more and
more. We see today the education of
the rising generation in this country
being destroyed, sacrificed at the al-
tar, first of political obscurantism, and
next at the altar of language chauvi-
nism. My friend Mr. Hiren Mukerjee
is not here. I have great respect for
him. He talks, we all falk, we tend
to talk glibly of instruction through
the mother-tongue. I am aware, it is
axiomatic that the reception of know-
ledge through the mother-tongue is
most easy. But certainly, the premise
to the reception of knowledge is that
there must be a minimum corpus of
knowledge in the mother-tongue, that
there must be a minimum corpus of
competent teachers.

What do we see happening in the
country? I have to deal with it. I am
Chairman of two of the largest educa-
tional bodies in this country. We see
the spectacle, the precipitate, disast-
rous decline in the standard of educa-
tion, the wmass failures, and worse, the
mass production of the most pitiful
ignoramuses not only at the higher
secondary stage but mass production
of the most pitiful ignoramuses at the
university stage. As I have said, I
have not a little to do with education,
and quite frankly, my reaction is one
of pity, in the first place, -for these
people whose education has been des-
troyed, and it was one of sadnesg for
the country.
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Let me give you some examples. I
preside over the position of over 300
schools in one board and 300 schools
in another. We seek to give employ-
ment to people who have been edu-
cated through the medium of the re-
gional language. For ordinary hum-
ble posts such as laboratory assistants,
we advertise, and we get thousands
of applications from boys who have
done their higher secondary and who
have got first classes. I do not know
whether Shri M. C. Chagla will believe
me when I say that we cannot employ
them; these people who have got first
classes through the medium of the
regional language at the higher se-
condary stage cannot identify the
most elementary apparatus in our
school laboratories; we cannot em-
ploy these people with first classes at
the higher secondary stage as labo-
ratory assistants; we have to employ
them as peons and they are glad to
accept the posts of peons.

Shri J, P. Jyotishi (Sagar): Is it
because of the language?

Shri Frank Anthony: And the posi-
tion, so far as graduates are con-
cerned, is as bad. In a large number
of my schools Hindi is the second
language and Sanskrit is the third
language. We advertise for teachers
for Hindi and Sanskrit, We get shoals
of applications from M.A.’s and M.Ed.’s
and Shri M. C. Chagla may not be-
lieve me when I tell him that 99 per
cent of them are rejected at the inter-
view stage. They are not only pathetic
but they are inarticulate ignoramuses:
then, when they are actually teaching
we have to get rig of them, because
they cannot purvey knowledge in
Hindi or in Sanskrit to our little boys
in classes 6 and 7. That is the posi-
tion today.

Shri M. C. Chagla as Education Mi-
nister is coming up against this.
Where the universities have introduc-
ed the regional languages as the me-
dia, there has not only been chaos
but there has been the rapid destruc-
tion of all semblance of standards of
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education. People come to me, heads
of departments from universities in
the UP, professors of anthropology
and science come to me. And whai
do they say? Only the other day,
a deputation of them came to me from
a college. They say that ‘We have
to spend more than half the time in
trying to teach elementary English to
pupils who are doing their graduate
and post-graduate courses, because
they are purportng to take their
courses there through English which
they do not know,

Another vicious thing is this. Be-
cause of this politically inspired haste,
there is this vicious racket of text-
books. One of the professors of Hindi
says—and he makes not a little money
in doing that—that he has translated
28 books in science and in anthropo-
logy from English to Hindi, He may
know a little Hindi, I do no:. know
how much, but his books, I am told
by professors of science and of an-
thropology, are the most jgnorant per-
versions of science and anthropology
because he has not got a glimmering
of knowledge of the specialised sub-
jects of science and anthropology. A
senior anthropology professor said
that he had to forbig his students
from looking at those Hindi transla-
tions because he said ‘We will never
be able to teach you anthropology if
you attempt to look at these grotes-
due ignorant preversions in Hindi’
That is the position.

Another thing which they told me
was this that ‘We are obliged, be-
cause of the mounting political pre-
ssure from the Hindj chauvinists, to
pass people who should never have
come to the universities’ They said
‘They are pathetic ignoramuses, but
they are passed.’ I have' no doubt
that with the tremendous political in-
fluence of the Hindi chauvinists they
will fill the services in course of time
from the IAS and the IPS, down-
wards. As ] said, these people who
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are pathetic, pitiful ignorrauses, gra-
duates and post-graduates, will fill
the services gradually. But what
happens to them when they go fo the
business-houses, and when they go to
schools where ihey have to compete
on merit? They are absolutely un-
employable. And I iremble to think
of what is going to happen in this
space age to technological and scienti-
fic edueation in this country.

Shri M. C. Chagla will remember
that not long ago a UNESCO mission
of education experts. mostly Russians
and people from America. came to
this country. They wunderlined the
disastrously low standards in instruc-
tion in mathematics and science. Now,
that is going to get much worse as
more and more people pass through
and do their education (hrough the
medium of the regional languages, for
the simple reason that there are no
text-books in these technological and
science subjects.

L

Finally, I would like to make an™
appeal to Shri M. C. Chagla. He knows
something of education. Let .he pon-
tical obscurantists and would be edu-
cationists have as little to do with
educational policies as possible.
In the schoois over which I preside,
at what stage do we introduce the
second language? Where Hindi is
the second language, Shri M. C. Cha-
gla may be surprised, I have intro-
duced—I was responsible for it—Hindi
from the age of three plus, not as
they do in a benighted place like Guj-
arat where (hey have the benighted
policy of trying to teach the second
language in class 8. Teach ¥your
second language, teach your third
language from the earliest possi-

ble age. Because a well-known
Canadian expert has said that the
language lobes, the lobes of the

mind—if you want to call them that
the language cells, they can be des-
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cribed in that way—are the most re-
cep ive and have the greatest poten-
tial for development between the ages
of 4 and 9.

What is happening in the English
medium schools throughout the coun-
iry? There is this astronomical rush.
We cannot deal with it. Why? Be-
cause these schools represent samty
in education; they represent an oasis
of stability in this widening desert of
the disappearance of educationa] stan-
dards in this country.

i will give only two examples. The
Cambridge Syndicate—]I met them
recently when I was in Cambridge—
had conducted a survey of perfor-
mance in the English language. And
the heartening news they gave me
was that students from these schools
n India—99 per cent of them, do not
have English as their mother-tongue—

have an attainment in the English
language—because they are being
taught properly—higher than, twice

as high as, the attainment in English
language of students throughout the
Commonwealth.

Then again there was a  science
search survey dome under the auspi-
ces of the Central Government. What
do they say? Children from these
English medium schools have a far-
away superiority for two reasons.
superioriy in science equipment,
secondly because their training and
knowledge are infinitely higher

Finally, I want to say this. I have
no doubt that the regional languages
must  bourgeon. I think it is
necessary, it is imperative. But I also
have grave doubts ihat, if the Hindi
chauvinists are allowed to stampede
Shri Changla—I hope they won’t be—
they will destroy not only all sem-
blance of progress in education, but
they will destroy first educational in-
tegration and after that all semblance
of emotiona] integration.

Shri Hem Barua: I have always
felt that the University Grants Com-
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mission is something more than a post
office for the disbursement of money.

Shri Swell (Assam-Autonomous
Districts): That is unkind,

Shri Hem Barua: 1 say, ‘some-
thing more than a post office coun-
ter, for the disbursement of money.
The least one expects from this insti-
tution is that his Commission should
give directions towards the solutions
of various problems that confront our
education today. Except a few ele-
mentary references to these problems,
the reports are ominously silent and
indifferent to these vital issues that
confront our educational policy.

True it is that the Commission is
handicapped by the paucity of finan-
ces. But is that the only reason why
it has failed to formulate a basic,
comprehensive attitude towards the
various problems that beset our edu-
cation today?

After going through these reports,
the impression that one naturally gets
is that the Commission does not have
a mind of its own, and it functions,
conducts its affairs more or less in a
desultory manner. The report for
1962-63 pinpoints the very significant
increase, to the extent of 10.15 per
cent, in the number of students over
the enrolment for 1961-62. I say this
is quite natural. In a country where
the economy is developing. and where
the population is also multiplying at
the rate of 8 million per annum, this
is a natural phenomenon. We must
not forget that freedom has opened
the flood-gates of aspirations for us
all, and the most crucial need of the
hour is that the Government should
make an effort to match this pheno-
menon of rising aspirations.

The 55 universities that exist today
are totally inadequate to cope with
this phenomenon ¢f rising aspirations.
In the context of today, India needs
at least 250 univergities,.

The report has said certain things
about the deterioration of the stan-
dard of university education in our
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country. Ang there are two reasons
according to this Commission. One is
the paucity of library and laboratory
facilities, and the other is lack of good
teachers and good textbooks. These
problems have to be studied careful-
ly, but I think that something more
has to be done also about this rising
population of students.

The University Grants Commis-
sion’s report for 1962-63 offers two
suggestions: one is expanding the
existing facilities of the universities,
and it says that there should be no
more universities in the country; and
the other is restrictive admission. I
would say that both the suggestions
need careful study and analysis.

The most disturbing factor today,
so far as our higher education is con-
cerned, is the overcrowding of the
universities. This problem is deep-
ening in its magnitude. may I say in
the words of Lord Tennyson, with
the process of the Sun.  Therefore,
my humble submission is that we need
more universities, smaller universi-
ties, at least 250 in number, to cope
with this problem, for, that would,
firstly, relieve this pressure of stu-
dents on existing universities, secon-
dly, help the universities to raise their
standards which are now deteriorat-
ing, and, thirdly, ensure student dis-
cipline also.

As for restrictive admission, I would
say that in principle this is a very
good suggestion. Why should the riff-
raffs or young men and women of in-
different talent be allowed to rush in
where angels fear to tread, and thus
pollute the wuniversity atmosphere?
From that standpoint, it is all right,
but then a problem arises. If you
close the doors of the university
against these people who might be of
indifferent merit and talent, what do
you propose to do by way of harnes-
sing this mass of youthful energy in
the country? Surely, you cannot,—
Shri Chagla will never do it, because
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ne ig a brilliant man and a man of
vision—you do not propose to create
an army of vagabonds, and let them
loose on society like the thugs of
Lord Bentinck’s time. Such a step,
unthinking step I would say, would
spell disaster for the country. No State
can ever afforq such wastage of hu-
man material

In this respect, my submission is
that there should be an attempt to
provide for the diversification of stu-
adies at the post-matric stage, as they
do in Russia and other countries.
Government should provide facilities,
organise angd establish vocational ins-
titutions according to our Plan needs,
to absorb this mass of youthful ener-
gy, against which the Commission
says the door must be closed. To im-
plement the policy of restrictive ad-
mission without making any provision
for these people would spell disaster
for this country.

There is another very inspiring
thing about this report. The report
says that the Commission has not
been able to do anything towards the
organisation of syllabus or of studies.
in this country. This is a very signi-
ficant thing. I would say that this is
sad commentary on the state of
things in this country. The Commis-
sion pays money to the universities
and to the colleges, and it is precisely
because of this that the Commission
should see that the standard of um-
versity education does not deterio-
rate. It is one of its jobs also to see
that it does not deteriorate,

How can you have any improve-
ment in the standard of education if
vou conduct your affairs as you did
conduct your affairs in relation to Dr.
Kitchlew, Director of the National
Physical Laboratory? I would say
that the universities or higher centres
of education or any other centre of
education must not be allowed to poil-
iute their atmosphere with nepotism,
with power politics or with a hign-
handed attitude. If you do that, it
the university atmosphere is polluted
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like that, what you would succeed in
producing is only a few bunches of
educated illiterates. Shri Anthony
made a reference to that, and I also
think that in free India what we have
succeeded in producing is a few bun-
ches of educated illiterates. (Inter-
ruption). Shri Nath Pai says that he
became a grdauate before India be-
came free, Then what I said is pos-
sibly correct.

Shri Shinkre
because of that?

(Marmagao): Is it

Mr, Speaker: The hon. Member has
also been producing many educated
people,

Shri Hem Barua: 1 am trying to
produce really educated people.

Mr. Speaker: He was principal of
a college.

Shri Hem Barua: I have not pro-
duced any educated illiterates.

Another problem that has been
creating a lot of emotional and psy-
chological tension in this country is
the problem of the medium of educa-
Hion in the universities. I welcome
the decision of the Government to in-
troduce Hindi or other regional lan-
guages as medium of instruction at
the university stage, for, these mother
tongues or these languages, by mak-
ing the student understand the subt-
ler shades of knowledge better, by
establishing a sort of spiritual com-
munion between the foundations of
knowledge and foundations of under-
standing, would help the students
better.

At the same time, I have certain
humble submissions to make, India
is a vast country and it has a varied
number of languages. There are so
many languages in this country.
Therefore, efforts should be made to
see that on no account the funda-
mental unity of educateq India is al-
lowed to be destroyed. A medley of
languages might cut at the root of the
fundamental unity of India, and might
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affect alsp the political and adminis-
trative unity of this country so care-
fully built up by generations of men
and women. We must not allow that
to happen.

The Commission says that English
should continue as an associate me-
dium of instruction at the university
level. I would say that without lay-
ing any undue emphasis on English
or trying to become a slave to the
language, English should continue in
the interest of emotional and national
integration, but not at the expense of
the regional languages. English
should continue as a medium, asso-
ciate medium, not the only medium,
of communication or instruction at
the university stage. If it comes to
a coat, I would prefer a new coat to
an old coat, even if it is presented by
you to me, Sir. Like that, when it
comes to a language as a medium of
instruction for higher education, I
would prefer a language that is capa-
ble of expressing the subtler shades
of knowledge and not a language that
cannot stand on its feet without
meaning any disrespect to any langu-
age. I have respect for all the
lauguages.

13 hrs,

There is another point that has
been pinpointed by this report—that
is about the students indiscipline. I
find that the main reason is social and
psychological. Of late there has been
a fashion in certain quarters to ac-
cuse politicians for student indisci-
pline and I should say that Mr, Cha-
gla whom I admire most and who is
a man of vision very recently fell a
victim to this. I admire him most
among the Ministers..

Shri Shinkre: Is it parliamentary
to single out a Minister and say that
I admire him most among the Minis-
ters?

Mr. Speaker: Why not? But he
should conclude now,
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Shri Hem Barua: I shall conclude in
a minute, Sir. Even he fell a victim
to this cheap analysis while addressing
the Delhi University Convocation re-
cently. I would like him fo go deep
into this problem and find a solution
because as I have said, the reason or
the background of this problem is
social and psychological. Young peo-
ple have idealism I find and when they
find that idealism is lost in the welter
of mistakes that their elders have
made, naturally enough their reaction
becomeg restive: their response be-
comes restive. I hope and trust that
M:. Chagla would look into these pro-
blems and try to see that India gets
standard education.

An Hon. Member: Students become
worse when professors take to politics.

Shrimati Lakshmikanthamma
(Khammam): I congratulate the hon.
Minister for the emphasis he laid on
women’s education.

Mr, Speaker: She does not thank me
for giving her an opportunity to speak!

Shrimati Lakshmikanthamma: It
will come at the end, Sir. When the
Minister was expressing his senti-
ments, I was reminded of 1959 when
Jawaharlalji visited Andhra Pradesh.
He was to address a meeting of the
workers of the Congress Party. He
came there but he said: I will not ad-
dress you; you put some questions and
I will answer them. I had returned
then fresh from a training course at
Mussoorie where some officials and
non-officials were discussing priorities
in the Plan and the place of education.
Because of the limited resources at
our disposal, some people argued about
giving priority to other things than
education and I had argued against
them at Mussoorie. So, in Andhra
Pradesh, when Jawaharlal;i asked us
to put questions, I wanted that the
priority to be given to education must
come from his mouth so that every-
body would be clear in his mind and
[ asked him about that question. He

DECEMBER

10, 1964 Annual Reports of

4310
University Grants
Commission
was rather perturbed that people

should still be in doubt whether edu-
cation ghould not be given priority. At
that meeting of Congress workers, he
said that education must be given prio-
rity, especially women'’s education, He
did not leave it there; he repeated it at
the public meeting and even at a meet-
ing at Tirupathi. He felt, it would be
clear from this, that we could not pro-
gress unless our women were educat-
ed and enabled to share responsibili-
ties in the building of the nation. I
was rather moved when I found al-
most the same spirit and the same ex-
pression in Mr. Chagla’s speech yester-
day and so I must express my grati-
tude to him.

Government has not been indifferent
to women’s education. On the advice
of the Planning Commission they ap-
pointed a national committee for wo-
men’s education in 1959 with the ablest
woman in the country as its Chairman
and a number of recommendations
were made. Though those recommen-
dations involved a lot of expenditure
for the Government. Still the Govern-
ment did not hesitate to accept most
of them. I agree that much more has
to be done. It would be seen that in
almost all States some committees
have been formed at State level and I
was associated with one such commit-
tee in Andhra Pradesh. We recom-
mended that secondary education
should be free for all girls; we did not
expect that the Government would
be so generous as to accept this recom-
mendation and we thought that they
would accept at least till the element-
ary stage. But Government was so
considerate and generous that they
accepted this recommendation and
made education free to all girls upto
the 12th standard. Education for boys
was free only upto the elementdry
stage. I am sure the other States also
would follow this lead and make edu-
cation free for girls till the secondary
stage.

The hon. Minister was also very kind
to pay high compliments and praise to
the women students for coming first
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in the universities and for getting first
class. He also paid compliments to
the brilliance of the girl students,

The Minister of Rahabilitation (Shri
Tyagi): I am sorry for the boys.

Shrimati Lakshmikanthamma: I
know Mr. Tyagi is always against girls
because a woman candidate contested
against him in the elections...... (In-
terruptions.)

Mr, Speaker: Mr. Tyagi's voice was
always championing in favour of girls.

Shrimati Lakshmikanthamma: In
such a state of affairs, when I go to the
villages in my constituency, I ask—
I am sure it is the same in other States
also—whether the parents are sending
their girls to the school. Though pri-
mary education is made compulsory,
still, in the villages the people are so
economically backward and poor that
they feel that the girls can make a
few annas by working in the fields. In
spite of the incentives that are being
given, and in spite of the fact that we
have introduced the mid-day meal
programme and othér programmes, 1
feel—on record it may be that the
number shown is very large—that the
number of girl students sent to the
schools is not so large as compared to
the number of boys sent to the schools.
I have always felt that somebody at
the lower stage, the panchayat or any
other local body, should see to this. A
committee should be formed, and this
was what we discussed at the state-
level seminar, so that they should
undertake the responsibility and im-
plement the programme so as to see
that all the girl students of the school-
going age are sent to school.

The importance of women’s educa-
tion has gone up. But then, in spite
of the fact that we have passed so
many pieces of legislation like the
Hindu Succession Act and the Dowry
Act and so many other Acts—our great
leader was a great emancipator of
womankind and he always believed in
the equal status of women—how is it
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that several women are still ignorant?
I know several women do not know,
fo: instance, that there is what is
called a Hindu Succession Act that
was passed by this Parliament which
gives them the statug equal to men to
a great extent. However much we
talk of equality of opportunity and
whatever might have been conferred
by articles 14 and 16 of the Constitu-
tion, still, unless our women are edu-
cated, and enlightened, they cannot

make use of those rights or responsi-
bilities.

I also believe that our women should
get a wider and more practical educa-
tion such as will enable them to bear
their responsibilities and support them-
selves if need be. Before marriage,
our women should be educated and
should be in a position to maintain
themselves or to get employment if
that is necessary. That should be done
even before they take upon themselves
the responsibility of marriage. (Inter-
ruption). What a man is earning to-
day is not enough to maintain himsalf
and his children. —

Mr, Speaker: The proceedings
should not develop into a private eon-
versation between two women. The
hon. Member should continue to ad-
dress the Chair,

Shrimati Laksbmikanthamma: [
am coming to the point but an hon.
Member interrupted me and has taken
my time.

Mr, Speaker: I am gorry that also is
part of the game.

Shrimati Lakshmikanthamma:
Every one of us is aware that in the
present economic situation, the in-
come of a lower division clerk or an
upper division clerk or even of a junior
officer drawing a little amount is not
adequate to maintain himself and his
family. It does not mean fhat a
woman, if she has the capacity and the
ability to work, should not supplement
the income in whatever manner she
can, such as waking up some cotta
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industry in the village. She can al-
ways supplement the income of the
family by working according to her
capacity; similarly, a girl who has
studied up to the 12th standard or
who is a graduate or a scientist or a
doctor can as well supplement the in-
come of the family and also serve the
nation at the same time.

The main thing from which we are
suffering today is mental slavery
though we have overcome political sla-
very. Mental slavery is still persist-
ing among the women of the country,
since they feel a superiority or inferio-
rity complex and this is the most dan-
gerous thing and it should be over-
come immediately. I need not go into
the details of the report of the Women’s
Education Committee at various levels.
‘I am sure with a sympathetic Minister
like Shri M. C. Chagla, all these re-
commendations will be accepted,

I heard the hon. Minister saying yes-
terday as to what they are thinking
about examination reform and other
things such as hostel system that would
be introduced and all that. I was
going through a book on how our edu-
cation was being conducted in ancient
days. While going through a few arti-
cles about the ancient system of
education in this country, I felt
that we have today much to learn
from those ancient systems. In those
days, the ordinary lecture-type of
education was not in vogue. Educa-
tion was conducted much more on
seminar-type where the students had
to meet the teacher separately and
learn from him. The Indian educa-
tional system also laid great stress on
the necessity of personal relationships
between the teacher and the taught.
In a mechanical stereotyped system of
education, the relation between the
teacher and the pupil is not more inti-
mate than that between the speaker at
a large meeting and his audience. Even
in those days, education wag residen-
tial; it was fully compulsory. Yester-
day, when the hon, Minister mention-
egd about the increase in the number of
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hostels, I felt that we should concen-
trate, besides having a greater num-
ber of hostels for boys and girls, on
improving the relationship between
the teacher and the pupils.

When I was a student we had a
text-book by Newman on the idea of
a university. In that book,—I do not
exactly remember his words nor do I
have a copy of it now. I remember
very well that Newman had emphasis-
ed the need for the students staying in
hostels and having activities of the
type which the hon. Minister was men-
tioning yesterday, namely, more faci-
lities to counter student indiscipline
within the arena of the university it-
self.

I would conclude by quoting what
Mrs, Roma Chowdary has said about
the aims of education:

“The culture and civilisation of
a nation are inextricably bound up
with the goal of knowledge aimed
at, the methods of instructions pro-
pounded and the actual standard
of education reached by it.

Education is the Heart of the
Nation around which pulsate its
other multifarious activities and
achievements, from which spring
its very life and sustenance,
through which is manifested its
inner vigour and vitality—what is
great and good, noble and sublime
in it.

The study of Nation’s Soul
means the study of its educational
aims and ideals, methods and sys-
tems, achievements and perfec-
tions.”

With these few words, I thank you.

Shri K. C, Pant (Naini Tal): Mr.
Speaker, Sir, during the last two ses-
sions the House waited somewhat im-
patiently for an opportunity to discuss
the reports of the University Grants
Commission for 1961-62 and 1962-68.
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But unfortunately that opportunity
never came our way. I cannot help
feeling—and I hope I would not be
misunderstood when I say this—that
these reports deserve to be treated
with a much greater and with a much
more conspicuous sense of urgency by
the House. I further feel that if the
debates on these reports are to be
purposeful and if the comments are to
be timely, then, there should be a con-
vention that the report pertaining to
any particular year should come up
for discussion in the House not later
than six months after the closing of
that year. I hope the Education Min-
ister will consider this suggestion.

According to the University Grants
Commission Act, the main objective of
the Commission is the determination,
co-ordination and improvement of
standards of higher education in the
country. Experience has shown that
the present arrangement has not work-
ed very satisfactorily without an ade-
quate machinery backed by necessary
constitutional sanctions. The Centre
makes the plans and it is for the States
to implement those plans. Very im-
portant and august committees and
commissions like the Radhakrishnan
Commission, the Sapru Committee and
the Sampurnanand Committee have
all taken note of this difficulty and
have recommended that higher educa-
tion should be made a concurrent sub-
ject. In the light of these repeated re-
commendations, one would have
thought that the Government would
have come to a decision by now and I
do hope that the Government will
come to an early decision on this mat-
ter. So much for co-ordination
between the Centre and the States.

Equally important is the coordina-
tion between universities and colleges
on the one hand and research institu-
tions on the other. Today there is hard-
ly any coordination at all. In my opin-
ion, the UGC is ideally suited to take
a lead in bringing about such a co-
ordination by arranging meetings and
exchange of notes, so that at least in
the field of research projects, there
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would be closer collaboration and
there would be no overlapping.

Then, there is the larger question of
mobility among intellectual workers
in various walks of national life. To-
day our intellectual life is strictly
compartmentalised with “No
Thoroughfare” signs all over. I do feel
that if intellectuals, writers, journal-
ists, industrial executives and techno-
logists and indeed, administrators,
public men, jurists etc., who are inclin-
ed to academics, were associated more
closely with higher education, it would
not only enrich the universities and
colleges, but would enable them to
respond more purposefully to the
needs of the process of national recon-
struction.

Above all, education must have a
functional purpose in tune with the
needs of society. What is the position
today? A boy, who gets 14 years of
education and passes the B.A. degree
examination, unless he is exceptionally
lucky or brilliant, finds himself most
unwelcome in the employment mar-
ket. Ever so often he postpones the
day of struggle by joining M.A. or Law
or both. That is hardly a satisfactory
position. Since both the students and
the State invest a great deal of scarce
resources in giving him higher educa-
tion, it is a glaring failure of the edu-
cational system that the training he
receives does not automatically entitle
him and ensure him suitable and gain-
ful employment.

Now I turn to an anomaly to which
reference was made yesterday also. In
the words of the report itself,—

“Though the Commission is con-
cerned with all aspects of univer-
sity education, development grants
for professional colleges in medi-
cine, -agriculture and technology
are provided by the Union Minis-
tries concerned.”

This is an example:

“Out of the total allocation of
Rs. 76 crores for higher engineer-
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ing and technological education
for the Third Plan period, the
funds placed at the disposal of the
UGC for university institutions in
this sector amount to Rs. 6.5 crores
only.”

The report goes on to make the follow-
ing recommendation:

‘For academic and other rea-
sons, we emphasise the need for
effective coordination between the
UGC, the Central Ministries and
State Departments concerned for
the development of professional
education in these sectors.”

I would go a step further and say
that all higher education, whether pro-
fessional or otherwise, should come
under the aegis of one body, whether
it is the UGC or, if you like to keep
apart the function of distributing
grants, you may decide to have an-
other similar body. A similar conclu-
sion was arrived at by the Robin's
Committee which went into the ques-
tion in the UK. recently and which
emphasised the need to prevent frag-
mentation of responsibility for higher
education, whether professional or
otherwise,

As the Education Minister said yes-
terday, the main problem before
higher education today is the problem
of numbers. I will not go into the
statistics which he already quoted yes-
terday. But I will quote a relevant
passage from the report itself. This
ig what the report says:

“The rapid expansion of higher
education that hag already taken
place has created a heavy strain
on the staff and material resources
of the universities, If increasing
number of students continue to be
admitted in our universities with-
out corresponding expansion of
facilities, there is grave risk of aca-
demic standards being impaired
further. Also, in view of the in-
creasing cost of university educa-
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tion, it is necessary from a purely
economic point of view to see that
only such students are admitted to
our universities as are most likely
to benefit from university educa-
tion.”

In order to bring this about, the pyra-
midal structure of education must be
so designed that only the few most-
gifted make the best use of university
education to reach the apex. The
others, constituting the large majority,
must be syphoned off at various levels
into channels of specialised functional
education, keeping in mind their apti-
tudes and the pattern of demand for
trained manpower in the country. Un-
less there is perspective structural
planning along these lines, particularly
in view of the universalisation of pri-
mary education, the edifice of higher
education will begin to totter under
the sheer weight of numbers.

Ag it is, even today, the strain on
tne edifice is obvious from the appall-
ing percentage of failures, to which
also the Education Minister made a
reference in his opening remarks. Let
me give you figures for 1960. The
proportion of failures was as high as
57 per cent in B.A, 49 per cent in
B.Sc. and 46.8 per cent in M.B.B.S.
Thig is an enormous national waste
both in terms of lost man-hours and
unproductive employment of resources,
more so because the percentage of fai-
lures is more or less of the same order
at lower levels. It is extremely im-
portant and urgent to reduce this waste
by bringing about improvements In
methods of teaching and examination
and I am glad that the Education Min-
ister referred to this aspect yesterday.
I wish he would indicate more clearly
what the Government’s decision is
going to be on the committee’s recom-
mendations which he referred to
yesterday.

One major difficulty is that 85 per
cent of the students enrolled in col-
leges and universities are really study-
ing in the affiliated colleges, which
cannot afford to give the same facili-
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ties to either their students or teach-
ers, which are available in universi-
ties, due to the beneficence of the
UGC. 1 quite understand that all the
affiliated colleges cannot suddenly be
raised to the level of universities, be-
cause the UGC’s limited resources do
not permit that. I would submit that
those few colleges which have been
maintaining very good standardg for
some years now should not be allow-
ed to be classified with the worse col-
leges. We must make a beginning by
raising at least the best affiliated col-
leges to the same level as universities
in the matter of facilities, grants, etc.
The idea is to reward quality and
help to improve the general tone of
higher education. However, I am sorry
I have to quote an incident where just
the reverse hag occurred, where qua-
lity has been punished. I refer to the
Government degree colleges in U.P. at
Nainital and Gyanpur. Thanks to the
foresight of Government, the pay-
scales fixed in these colleges were
somewhat higher than those normally
prevailing in the other degree colleges,
with the result that within a few years,
these colleges established a very high
reputation of very good standards.
Suddenly the UP Government decided
one day to bring them at par with
the other degree colleges in the State
affiliated to Agra University. The re-
sult was the pay-scales of teachers
working in these two institutions were
revised downwards, a step unheard of
in the history of education. This re-
trograde step naturally resulted in a
flight of talent and we saw the sorry
and strange spectacle of institutions
which had built themselves up, which
had built up a reputation for them-
selves being forced to lower their
standards owing to governmental ac-
tion. I do want to draw the pointed
attention of the Education Minister to
the sorry plight of these institutions
and to request him to come to their
rescue.

Then, I want to place before the
Education Minister and the House the
peculiar difficulties experienced by
institutions of education, particularly
higher education in hill areas. I will
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give you the instance of U.P. hills with
which 1 am more familiar. The diffi-
culty is that colleges in the hills can-
not hold classes for more than 5%
months as against their counterparts
in the plains which function for eight
months. This is because they have to
close down in the winter months on
account of cold weather. Sir, apart
from the fact that this deprives the
students from two-and-a-half months’
coaching, a relevant fact is that it dep-
riveg them of the important coaching
just before the examination which
takes place after winter. Therefore, I
feel that there is a lot to be said, and
there is a strong case for having uni-
versities in the hill areas which would
have jurisdiction over their degree
colleges located in the hills. In parti-
cular, I feel that in my area, in Naini
Tal and the U.P. hill areas, there is a
great need for it. There is education
in those areas. There are a lot of
degree colleges. But all of them have
to conform to the time-table of the
Agra University which does not suit
them at all. I would strongly plead
with the Education Minister to exa-
mine the possibility of persuading the
U.P. Government to locate such a uni-
versity in Naini Tal. I say Naini Tal
not because it is my constituency but
because the degree college that was

. started there was started with the ex-

press intention of developing it later
into an examining university, and be-
cause the schools and colleges there
suffer from the same disability in the
matter of time-table, this university
could be ultimately made into an
examining centre even at the levels of
schools and college examinations. If
the State Government cannot afford to
start this univérsity, I would plead
with the Education Minister to consid-
er the possibility, in view of the long-
term need of developing the border
area, of having a central university
there along the pattern of the one they
are contemplaling in Assam,

In the end, I would just say that the
quality of education is directb:r_relat-
ed to the position accorded fo teach-
ers in society. It is not a matter of



4321 Motion re:

[Shri K, C. Pant]

chance that in USSR where education
is extremely well organised, teaching
is one of the best paid professions. But
it is not a matter of money alone. In
the United Kingdom and Germany
where teaching is not as well paid as
in the USSR the teachers enjoy a very
high social standing, Therefore, apart
from raising their salaries which we
are attempting, I think we should try
to restore to the teachers a position of
respect, honour and dignity in society.
Only then will the edifice of education
rest on sound foundations,

Shri U. M. Trivedi (Mandsaur):
Mr. Speaker, Sir, the most important
feature to which I wish to draw the
attention of the University Grants
Commission is the reversal of the
policy laid down in the 1961-62 report
about the medium of instruction.

13.34 hrs

[MR. DEPUTY~-SPEAKER in the Chair]
On page 23 of this report it is said:

“Our views regarding the prob-
lem of medium of instruction have
been stated in our previous re-
ports. In our opinion the transi-
tion from English to an Indian lan-
guage should be brought about in
as short a period as possible con-
sistently with the maintenance of
proper standards. It is proposed
to discuss this question at the
Conference of Vice-Chancellors
which the Commission and the
Ministry of Education are jointly
convening in October, 1962”.

I would like to put a peértinent ques-
tion to the hon. Minister.

Dr. M. S. Aney (Nagpur): He is not
here

Shri U M, Trivedi: His deputy is
here.

Dr. M S, Aney: He is as good as
we are.
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Shri U M. Trivedi: I would like to
know whether this policy has been
reversed, whether merely brakes have
been applied fo the policy or the policy
has been put into the reverse gear. It
appears from today’s discussion that
the Government hag certainly revers-
ed the policy and the idea of having
a common medium of instruction or at
least the idea of having the medium of
instruction in a regional language has
been put back.

The reason is very simple, Although
all the persons who get themselves
educated or receive this university
education and all that, although we
talk in a very glib language that edu-
cation is for the sake of education,
most of them do so for seeking em-
ployment and for securing employment
for themselves. And, in the matter of
securing employment, a boy who re-
ceives education through the medium
of English has got hundred per cent
chances of securing a job compared to
a boy who receives his education
through a different medium of instruc-
tion or with an Indian language as the
medium of instruction. Has the Uni-
versity Grants Commission or the Min-
istry of Education impressed upon the
UPSC or the State Public Service Com-
missiong that an Indian boy whether
he secures his degree with Hindi or
any other language as the medium of
instruction is equally good if he pos-
sesses the same knowledge as the boy
who receives his education with Eng-
lish as the medium of instruction? I
asked a member of the Public Service
Commission—he is retired now—whe-
the he could remember any occasion
when a boy wearing a dhoti on was
recruited by him. I again asked him
whether he could remember any occa-
sion when questions were put to a
candidate in Hindi and answers were
received in Hindi. He answered both
in the negative. It is this thing which
makes the reversal of the policy visi-
ble, and to the Ministry it appears to
be practical.

Sir, the hon. Minister, Shri Chagla
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speeches. He is also probably bear-
ing the brunt of some abuses being
showered upon him for willingly or
unwillingly advocating the cause of
English at the cost of Hindi.

Dr, M. S, Aney: Link language,

Shri U, M. Trivedi: Sir, after all,
when we framed our Constitution we
were conscious of the fact that we had
so many regional languages. Notwith-
standing that we came to the conclu-
sion that Hindi shall be our national
language. We also fixed a date. That
date is fast approaching. We cannot
switch over overnight into that langu-
age. But that date is coming. 25th
January 1965 is fast approaching. If
we are all true to the Constitution and
the vow that we took that we will
stand by the Constitution and uphold
the Constitution under any circum-
stances, those of us who came here in
1952, if we are to stand honestly by
the oath that we took then, there is
no reason why we should continue to
speak in English after that.

Are you preparing the coming gene-
ration for that? Has the Education
Minister or his Ministry done any-
thing whatsoever to reach the goal
which we had as our aim. These are
all empty platitudes in these reports.
We have not reached the goal that
education is for the sake of education.
We are still where we were, when
Lord Macaulay laid down that we are
preparing clerks. We are making men
no more than clerks. Everybody
wants a job, to have a job one must
have some education and so some edu-
cation is given.

Shri Hem Barua tried to make out
a point about the rights of badmash
or riff-raff to get education. Who is
going to determine whether one is a
badmash or riff-raff or not? One boy
may be more enthusiastic, more play-
ful, more humorous than others in his
class or he may appear to be mischiev-
ous. Who is to decide what sort of
boy is he? As long as that boy studies,
offers himself for examinations and
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passes the examinations, what right
have we to debar him from studies?
Under the guise of discipline, dishonest
principals and professors of colleges
have taken vengeance upon boys who
refuse to do their bidding and destroy-
ed their careers, and it is with great
difficulty that High Courts have rush-
ed to the rescue of such boys to res-
tore the position which they have lost.
Under those circumstances, it is too
much to ask for a control on the boys
whom we should allow to study and
whom we should not allow to study.

For the last so many years we have
been spending money like anything on
education. In this report some very
wise words have been said about emo-
tional integration. The report says:

““....that there should be no res-
triction on the migration of
students within the territory and
that no preference should be
shown to students from any parti-
cular area for admission to a uni-
versity.”

Has it been possible? Has the Univer-
sity Grants Commission kept an eye on
it? Very recently I had occasion to
find that one university had refused
to recognise the graduate of another
university. The Gujarat University
still thinks that it is a superior type of
university which refuses to recognise
the graduates of the Rajasthan univer-
sity. Why is it so? How long will this
differentiation go on? In my own case,
when I passed from the Allahabad
University, I was refused admission to
the Bombay University.

Shri Tyagi: What is the reason?

Shri U, M. Trivedi: Unfortunate-
ly you people sitting at the top pro-
bably do not realise the difficulties of
poorer men like me who sit at the bot-
tom. Therefore, I would like you
all to put your hand and apply your
head to this problem. This is going
on.

Shri Tyagi: Let us understand the
problem. Could you explain why
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they refuse to recognise graduates of
other universities?

Shri U, M. Trivedi: If you do not
recognise my graduate, I will not re-
cognise ydur graduate. The High
Courts also do that by saying that the
lawyers have not put in the prescribed
apprenticeship or some other thing.
Why should there be discrimination
between the graduates of one univer-
sity and another wuniversity. This
never happened before. It is happen-
ing again now.

The political atmosphere also holds
its sway on the colleges. Principals
get themselves endeared to the Minis-
ters concerned. If the principals are
the dear ones of the Education Minis-
ter of the State, they may do whatever
they like; nothing is going to happen
to them. I know of a case where a
very very learned man with a doctor-
ate in chemistry, the principal of a
college in my native place, stood
against the wishes of a Minister,—not
the Education Minister of that State
but a Minister—who wanted to shift
the college to the dungeon of a circuit
house. What was the result? The
poor man was shunted out, degraded
and his promotions held up, resulting
in the students losing the advantage of
his teaching capacity. Another gentle-
man was brought in his place who sim-
ply says ‘Aye’, or ‘yes’ to everything
that is said by the Minister concerned.
And where was the college shifted?
The chemistry and physics class of the
college were shifted to the latrine of
the circuit house, because the latrine
of the circuit house, built by a Maha-
raja, contained beautiful tiles. That
was its only qualification. Our present
boys are not lucky enough even to see
the theatres in which we were study-
ing chemistry and physics fifty years
ago. Now we are spending crores and
crores of rupees on education and yet
equipments are not available, When
the equipments are not available how
can we expect a higher standard of
education?
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In addition to that, the political at-
mosphere is there. Whenever there
are annual days or social gatherings to
celebrate some function only persons
with a particular political affiliation
are invited. However highly educated
a person may be, whatever may be his
political standing or status, he will not
be invited even if he happens to be-
long to that very area or town. He is
not given even an ordinary invitation
to attend the function, much less to
preside over the function. Why? Be-
cause political pulls are there. Are
these colleges meant to be used as
arenas for political upliftment by per-
sons who want to have political gain,
who want to do political propaganda
during the election period through
these boys? 1If it is a fact that they
are so utilized, let the University
Grants Commission investigate the
matter and put an end to this sort of
nefarious activity on the part of prin-
cipals of colleges. Do they deserve to
be called ag principals of colleges or
professors or teachers? Such profes-
sors and teachers cannot expect to get
any regard from the public at large.

These are in themselves very small
affairs and you may not look into
them. But what is the cumulative
effect which they are producing in
this country. In one breath you say
that in education there should be no
communalism, parochial feeling or
political consideration and, at the
same time, you are indulging in it.
Therefore, I am throwing the burden
on the University Grants Commission
to look into these things. The UGC
must give grants. I do not want to
stand in the way of UGC giving grants,
It is necessary that grants must be
given. But in the sanctioning of
grants there should be no caste, paro-
chial, political or linguistic considera-
tions.

Then, so far as the supplying of
books is concerned for the purpose of
spreading wonderful education a con-
tribution of Rs. 15,000 is made to the
Vikram University. This University
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is in existence for the last six years
and the building has not been put up.
A non-recurring grant of Rs. 20 lakhs
has been made to construct this build-
ing. But, because poltical pulls are
there, because great contributions are
made, because there are some rich mil-
lionaires, another university is being
set up at Indore, and the Vikram uni-
versity is to be wiped out. What a
strange thing? Before one university
takes it roots and keeps its legs firm,
dbefore the building is put up, it is
being put down or pulled dgown and
another is being created thirty miles
away. What was the necessity for
creating such a university?

Therefore, so far as the Reports of
the University Grants Commission for
the years 1961-62 and 1962-63 are
cencerned, all is not well although
they look so very bright and well-
documented.

One thing that cannot pass my
notice is—and I mast bring it to your
notice—you cannot wait for the criti-
cism of this University Grants Com-
mission for two years in succession.
We have been waiting for discussing
this and, unfortunately, when it comes
‘before this House, the time is limited
to four or five hours. The whole pro-
blem of our country is before us to be
discussed and after two years when we
are discussing it, the limitation is put
upon us that we speak only for 10 or
15 minutes and offer criticism of this
Ministry which is spending crores and
crores of rupees and is causing appar-
ent waste where waste is possible.
When lakhs and lakhs of rupees are
being granted to other universities,
how is it that this University Grants
Commission cannot look far away from
Delhi? How ig it that it cannot look
to Vikram University or to Jabalpur
University?

Shri Ranga (Chittoor): They want
to have a second university in Delhi.

Shri U, M, Trivedi: They may have
it. I do not object to it. Let them
have four universities if they like; but
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let so many other song also be treated
alike. If a man wants to marry many
wives, let him do so; but let him be
honest and treat them all well and
alike. But there is no justification, as
Shri Hem Barua put it, “I love the
hon. Education Minister the most”. I
say, we love all the ministers best; all
are very good ministers. All are not
bad; all are very good persons and I
have my own regard for each one of
them. I cannot say that one is better
than the other or more good. Shri
Tyagi is also a good man and Shri
Bhakt Darshan ig also a good man. All
of them are my hon. friends and they
have been my hon. friends for the last
15 years. But what I do impress upon
them and upon the Education
Minister is that if you want
these things, national integration
and emotional integration, to be done
here, please do follow them and do not
allow this corruption, graft and nepot-
ism to enter into the educational sys-
tem of our country. This nepotism
will do great harm. This graft is grow-
ing. The children’s career is being
spoiled and you cannot complain it
your child for a particular reason is
being kept down. The moment I go
and complaint that injustice is being
done to my child, because he is the
child of the Leader of the Jan Sangh
Party, that very day my child will be
marked and will be put Jown over and
over again so that even his future
career for the public services is des-
troyed. N

Shri D. C. Sharma (Gurdaspur):
No, no,

Shri U. M. Trivedi: Do not do this.
This is the worst thing that you are
doing. This is happening again and
again in each part of the country.

Shrimati Lakshmikanthamma: Can
the hon. Member give instances?

Shri U, M, Trivedi: Yes; I will. You
can come to me and I will give you
instances. My daughter is ° cominhg
next week; meet her and she will tell
you and give you all the instances.
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Sir, I am sorry that I have taken
more time than wag allotted to me,
but I want to say a few words about
the prescribing of textbooks. When
the colleges and universities prescribe
these textbooks, let them not do so
simply because some of the professors
are to get more money out of their
own publications. Allow these good
text books of the old to continue to be
used. There is nothing in the text
books of chemistry and physics which
is not available in the books of 1951
and which is available today. Unless
there is a mgrked change, unless there
is a marked new theory that has deve-
loped, unless a new thing has come
into force, unless there has been recent
advance in chemistry, the old chemis-
try books must continue from father
% son and from uncle to nephew.
What is there to prevent the use of
these books? Every time the books
are changed and then they are not
available to the children even though
six months have passed since they had
gone to college. The books are out of
print and not available. What type of
graft and corruption is this? Have you
applied your mind to it? I say, do
apply your mind to it.

The first and foremost thing is that
it is high time thqt you decided upon
the policy of the medium of instruc-
tion in a proper manner and closed
the chapter once for all for this clam-
ouring that is going on in the country.

Shri D. C, Sharma: Mr. Deputy-
Speaker, Sir, as I look at the educa-
sional landscape of my country, so far
as higher, degree and post-degree, edu-
cation is concerned I have a feeling of
bewilderment. I feel that the univer-
sities of this country can be divided
into three classes. There are the afflu-
ent universities, which are called the
Central universities; there are the
needy universities, which are the resi-
dential universities and then there are
the indigent universities which are the
affiliating universities. lord Bacons-

. fleld said that England could not pros-
per if there were two nations there,
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one rich and the other poor. 1 say,

Sir, the cause of higher education in
this country cannot prosper if there
are three nations amongst the univer-
sities in this country. Unless that is
done away with, I think, the Univer-
sity Grants Commission is not fulfill-
ing its functions. I would, therefore,
say to the hon. Minister of Education
who, I know, has a receptive mind,
who is a progressive person, that he
should scrap the old Act of the Uni-
versity Grants Commission......

The Deputy Minister in the Minis-
try of Education (Shri Bhakt Dar-
shan): Scrap or amend?

Shri D, C. Sharma:...... and bring
in a new Bill which gives equal treat-
ment to the Central universities, to
the residential universities and to the
affiliating universities.

Shri Ranga: Is it not a fact that it
is only the UGC has come in that the
arbitrary manner in which the Union
Government is distributing funds has
come to be stopped?

Shri D, C, Sharma: I am glad Shri
Ranga is speaking sense once in his
life. I am glad that he is supporting
the Government once is his life,

Shri Nambiar (Tiruchirapalli): Sir,
he says, “once in his life”. Is it pro-
per? That means that all the time he
was speaking senselessly.

Shri Ranga: That is all right. Let
him have the pleasure.

Shri Nambiar: A professor like Shri
D. C. Sharma........

Shri Tyagi: It is a humorous re-
mark; it cannot be objected to.

Shri Nambiar: Both are professors.

Mr. Deputy-Speaker:
draw any inferences.

He need not

Shri D, C, Sharma: Sir, I was sub-
mitting very respectfully that the old
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Act has got to go and egalitarian treat-
ment, equal treatment, has to be pro-
vided to all these three types of uni-
versities in this country. We cannot
have a favoured-nation treatment re-
served for the Central universities.
They take away most of the money.
We cannot have residential univeisi-
ties being treated as poor relations
and we cannot have the affiliating uni-
versities like the Agra and the Pun-
jab Universities, and others, treated as
orphans of the stock. I think, the
sooner this thing is done away with,
the better it will be; otherwise, what-
ever reports the University Grants
Commission may produce, however
eloquently—and I know, our Educa-
tion Minister is capable of high flights
of eloquence—the Education Minister
may put forward the case, the educa-
tional landscape of my country will
grow bleaker and bleaker in days to
come and there will be very little of
improvement.

I say that from one point of view.
The hon. Minister of Education in his
Convocation Address to the Delhi Uni-
versity said that the establishment of
universities had become a status sym-
bol and that every State wanted to
have universities. If a neighbour
State had three, the other State said,
“Why can I not have three at least, if
not four?” If the multiplication of
universities is to proceed so fast and
nobody can check it from being so,
because after all the establishment of
a university is the States’ concern, I
think, the sooner you do away with
this artificial, self-imposed, arbitrary
distinction, the better it will be. I ask
you one question.

14 hrs,

The Minister of Education (Shri
M. C, Chagla: It is not self-imposed

Shri D. C. Sharma: I ask you one
question and it is this. What is the
salary of a teacher of the Delhi Uni-
versity? 1 do not grudge them the
salary; I want them to get more.
What is the salary of a teacher in a
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residential University? It may be per-
haps at par in some cases. But what
is the salary of these teachers in the
affiliated colleges all over the country?
If you compare their salaries with the
salaries of the teachers in Delhi and
other places, you will find that there
is a world of difference between the
two salaries. I know the University
Grants Commission doled out some
money to some States, perhaps to all
the States in India, so that fhe salar-
ies of the teachers should be upgraded.
But the University Grants Commission
has got the habit of taking the horse
to the water, making it drink one or
two cupfuls and then taking back the
water from the horse. How did it
happen? They gave some salaries for
five years and said, “We cannot do any
more.” All the teachers of the affiliat-
ed colleges are suffering. Their salar-
ies have been cut down. I know some
of the teachers of my State met the
Education Minister and told him that
with the result of the withdrawal of
the grant of the University Grant Com-~
mission, their salaries had been down-
graded. I think this is the worst kind
of injustice that can be practised upon
any teacher.

The other day, I read the statement
made by the Director of the Council
of Scientific and Industrial Research
saying that he had given four grades
for the scientists and I felt happy to
see those grades. But I ask you this.
What is good for residential Univer-
sities, what is good for Central Univer-
sities, should also be good for the affi-
liated Universities. Therefore, my
point is this that in the matter of allot-
ment of funds, the University Gran's
Commission should look not to the
status of the Universities, one situated
in Delhi, another situated in Aligarh
and the third one situated in Banaras
and so on. The distribution of funds
of the University Grants Commission
should be made in proportion to the
numbers which the Universities serve,
in proportion to the area which they
cover and in proportion to the number
of teachers that they have. I feel that
the University Grants Commission,
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established in a democratic country
and founded with the best democratic
ideals, should not perpetrate undemo-
cratic procedures. As the Constitution
says, everybody is equal in the eyes of
law, so I say, every teaching institu-
tion—my friend was pleading about
his province—whether it is on the
plains or on the hills or anywhere else,
should be given an equal treatment.
That is my first point.

My second point is this. I am glad
the hon. Minjster paid a very deserved
tribute to the Chairman of this Com-

mission. I endorse the tribute that he
paid to him. He is a very eminent

sclentist; he is a very reputed profes-
sor and, I think, all the fine words he
said about him are deserved by him.
But I ask you one question and it 1s
this. Here is the Education Commis-
sion which I welcome and that Com-
mission, I think, has half a dozen per-
marent members, if not more—if I am
wrong, I may be corrected—who are
going to get regular salary every
month. They are given free quarters.
They are being treated as Ministers
and I am glad that the Education Min-
§ster has given these people the status
which they deserve. This Commission
consists of permanent members. I do
not see where the justice lies that the
Chairmap should be a part-time man.
The Chairman is a part-timer of the
Untversity Grants Commission because
he is also the Chairman of the Educa-
tion Commission. He is a part-timer
here and a part-timer there. He may
‘be a part-timer in the Defence Science
Organisation; he may be a part-timer
in the Delhi University. I ask you:
How can a person who is a part-timer
in two places or four places become a
full-timer anywhere? If you want to
take the University Grants Commission
ser.ously, if you want to take the
Education Commission seriously, you
must entrust it to a person who can
devote his entire time to it. his un-
divided attention to it, his whole time
to it. I do not think we can run a
Commission with the help of a part-
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timer. I think that will be doing in-
Justice not only to the Commission
but also to that great gentleman who
is in-charge of the destinies of this
country. I know much more about the
University Grants Commission than
perhaps many members of this House.
But I do not want to say anything
more.

Shri Nambiar: If you know more,
you must tell more.

Shri D. C, Sharma: Now, my third
point is this. The Education Minister
was very wise when he said that we
are trying to reduce the rigour of exa-
minations by having examinations only
on instalment basis and not one exa-
mination at the end of three years or
twc years, something like that. 1
welcome his statement. I ask here one
question: What is happening in Delhi

University? What is happening in
other Universities? Here, in Delhi
University, they thought that they

would divide the M.A. annual exami-
nation in two parts, the Previous and
the Final. Now, they say, “No. We
will have an examination at the end
of two years” A wholesome practice
which came into being as a result of
the deliberations of the University
Grants Commission is going to be put
in cold storage and unfortunately—I
also have been working in Uhiversities
—1it is contagious and the disease is
going to spread in my University.
There also they say, “We should not
split it up into two examinations but
we should have one examination.”
Therefore, it is no use giving us pro-
visions which are very good, very
wholesome; it is no use telling us what
should be done. What we want is, we
should be told what hag been done.

My fourth point is this,

An Hon, Member: Which will be the
last point? ’ ’

Shri D. C, Sharma: I think you will
be the last, very soon. :
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1 was submitting very respectfully,
thet the Education Minister said yes-
terday, and I felt happy, that 100 na-
tional scolarships are being created for
meritorious, but needy, students. I
welcome this move. I think if there
had been such a thing when I was a
student or w.aen some of us were
students, when Shri Mahavir Tyagi or
Shri Nambiar wag a student, in that
case those two persons would have
been able to pass the B.A. degree exa-
mination. But in a country which con-
sists of about 47 crores of persons, do
you want to have only 100 scholar-
ships? 1 think this is just cheating
the students; it is not doing justice to
the student community. I think, and
I firmly believe, that the number of
scholarships should go up very con-
siderably, because I feel that with a
hundred scholarships you cannot make
the frustrated young men of today
think of the future with equanimity or
feel that glow of freedom or feel the
benefits arising from the University
Grants Commission. A large percent-
age of the money which is given to
the University Grants Commission
should be set apart for students, be-
cause what is the good of spending it
on buildings and all that kind of thing
if the students starve and do not get
anything? I hope I have placed some
of these points as clearly as possible.

Shri M, Malaichami (Periyakulam):
Sir, though there has been an increase
in the enrolment of students in the
colleges, the standard of education has
fallen. For want of facilities for voca-
tional education, the students rush to
the colleges, resulting in overcrowd-
ing and fall in the standard of educa-
tion. To accommodate the students,
new colleges without proper equip-
ment, library and laboratory facilities
are also allowed to be started wherein
the possibilities for maintaining the
standards of education are very poor.
Aided colleges, more often than not,
are permeated with communalism,
politics and other factors not conduc-
ive to the type of education which we
want for our rising generation. Nume-
rous instances were cited wherein even

AGRAHAYANA 19, 1886 (SAKA) Annual Reports of 4336

University Grants

Commission
in admission this attitude was being
exhibited by those authorities who are
responsible faor the running of the col-
leges. The University Grants Com-
mission must exercise effective super-
vision to curb such tendencies in the
colleges.

Further, we find an atmosphere of
purposelessness and indiscipline
among the students of universities.
Actually, this frustration and indiscip-~
line are caused in the students by the
absence of proper facilities to make
use of their leisure hours and vacation
in a constructive manner. Yesterday
one hon. Member suggested that vaca-
tions should be generally allowed
when the students may get an oppor-
tunity to spend their time in the
country in a constructive manner. So,
in our country where agriculture is
the predominant occupation it would
be better in the interests of the stud-
ents from the rural areas if vacations
in the educational institutions are al-
lowed during the seasons when culti-
vation will be going on in the country,
so that the students may help their
parents and at the same time they may
also get an opportunity to construc-
tively apply their mind, what all they
studied in the colleges, in a practical
manner. This would help them to
develop a practical attitude to all the
knowledge they gained in the educa-
tional institutions.

I would also suggest that opportuni-
ties must be given to students to have
study tours enabling them to go round
the country and see for themselves
the practical side of life, so that they
may get an opportunity to make use
of their education in a constructive
manner. -

There is” already overcrowding in
colleges, and to avoid it it would be
better if correspondence courses or
evening classes could be started. These
courses will help those who are en-
gaged in other work but are keen to
continue their education.
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Students must be diverted to certifi-
cate and diploma courses of study of a
variety of types in relation to the
trained manpower needs of our eco-
ncmy.

There must be a technical school in
every taluk throughout the country,so
that training in suitable crafts and
other technical education could be
given to the students and they could
make use of the training in the crafts
and the technical study without rush-
ing into academic courses resulting in
uremployment and purposelessness in
the system of education which they get
from the colleges. I am sure our coun-
try ig safe in the hands of our hon.
Education Minister and that he will
give a proper direction to improving
the standards of education in the coun-
try by giving a technical bias to the
education from the secondary level
even.

Even though increase in the enrol-
ment warrantg the establishment of
new universities, universities must be
set up only in terms of the availability
of competent and devoted teachers and
adequate financial resources. Recruit-
ment and retention of efficient teachers
in universities would be possible only
if they are adequately paid. Oppor-
tunity given by the University Grants
Commission for upgrading the salaries
of teachers in affiliated colleges by
agreeing to share 50 per cent of the
additional expenditure in the case of
men’s colleges and 75 per cent in the
case of women’s colleges for a perlod
of five years from the date of imple-
meritation of the scheme has not been
avaiied of by many colleges for want
of their share of the finance. The col-
leges should take up the question of
continuing the revised scales on a
permanent basis with their respective
State Governments. Some State Gov-
ernments have accepted theé proposal.
It would be better if the Centre tries
to mske the other States also accept
the proposal for raising the scales of
salaries of teachers in the interests of
efficiency of teaching in the universi-
ties.
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The system of co-operative teaching
to improve the standard of education,
particularly at the post-graduate level,
by making the maximum use of the
library and laboratory facilities avail-
able and to improve instruction by en-
listing the services of talented teach-
ers in various institutions, should also
be adopted.

Amounts allotted to the universities
for Agriculture and Veterinary Scien-
ces are meagre up to the Third Five
Yeor Plan. This must be increased,
keeping in view the development of
agriculture along scientific lines.
Every State must have universities
where agriculture is the central and
primary subject of study and re-
search.

Regarding the system of examina-
tion which is being adopted in our
educational institutions, I can say
something regarding what has been
done in the Madras State which has
taken a lead in the matter. There, a8
an experimental measure, they have
introduced the system of evaluation
of the performance of the students
in the classes in addition to ascertain-
ing their performance in the examina-
tions. They have taken up a parti-
cular district where they propose to
evaluate the performance of the stu-
dents in the elementary, higher ele-
mentary and secondary schools in
this manner, taking into account their
daily performance in the classes. In
other words, without laying emp-
hasis on the terminal examinations,
they are going to evaluate the per-
formance of the students every day
in the light of his efficiency in the
classes, his attendance, his sports
activities, the practical side of work
and so on. I would suggest that in
the same manner, the examination
system as such in all the States may
be revised so that a particular stu-
dent need not be at a disadvantage-
ous position simply because he fails
to secure certain marks at a parti-
cular examination.
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University education ghould help
in the emotional integration of the
country, and this could be made
possible by enabling interchange of
students and teachers in different
universities. This would be possible
only if there is a common medium
of instruction. The three-language-
formula is the best contrivance for
bringing about the interchange of
students in the various universities
and thereby achieving the emotional
integration of the country. But we
are pained to see that certain uni-
versities have not taken up this
question seriously. And even though
they talk of a national langudge
they are less inclined to take up this
three-language-formula, which posi-
tion, I really submit, is very deplor-
able. The Education Ministry should
do well, and we are sure that our
hon. Minister of Education will lead
the country and will have a firm
hold in this direction, and see that
the three-language-formula is effec-
tively implemented and Hindi is
made the national language of the
country. As the Hindi language has
been advocated by our national
leaders only to bring about national
unity, this aspect of national unity
should not be forgotten at any level,
and Hindi which was once thought
of as the unifying factor should not
be left alone to be a disintegrating
element. As the unity of India is
the first and foremost concern, all
the States must make sincere efforts
for the implementation of the three-
language-formula.

Shri Nambiar: After hearing the
speech of the hon. Minister of Edu-
cation, I was much encouraged that
something good was going to hap-
pen in this country with regard to
education. Let us all wish well for
him who is attempting very well for
the improvement of the educational
system. .

But I may be excused if I say that
even after Independence, we have
not yet given up the tradition of the
British days with regard to our edu-
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cational system. In those days 1
remember that the Lok Manya Bal
Gangadhar Tilak said that these
schools and colleges were more or
less like factories intended to pro-
duce clerks. I would like to know
in what respect we have today
changed our educational pattern and
the methodology of education to see
that this process of manufacture of
clerks is eliminated. I find that the
same old system continues in one
way or the other. Formerly, it
was the middle class and the upper
middle class people who could
manage to send their children for
higher education. Today also the
position is almost the same because
the poorer sections find it difficult to
send their children for higher edu-
cation because of the cost of educa-
tion. Even in elementary schools
we find that the boys have to pur-
chase books worth Rs. 25 to 30
when the school season starts. The
cost of the text-books has gone up so
much, and the tuition fees, if not in
the elementary stages, at least in the
higher stages, are also exorbitantly
high. Therefore, the common man
finds it difficult to send his children
to school. Especially in the rural
areas the peasants find it difficult
to send their children to school. This
matter has to be looked into, and
cheaper books should be supplied,
and the educational system should be
made still cheaper as a whole so that
more children can study in the
schools,

With regard to the methods of
tuition, the hon. Minister has already
agreed that there is something wrong
with regard to the whole system of
teaching, because the teachers are
not well paid and so on. But apart
from that I would like to point out
that the method of teaching is still
the same old mechanical type that
we had before, and it does not help
to bring out the educational talent
of the student or his technological
skill or other aspects. Of course,
text-books are prescribed for them,
but they have nothing in common
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with the reality of life. A graduate
after taking his B.A. degree or some
others degree finds that what he
studied in the school and college are
not necessary for him in his life
afterwards, and, therefore, he takes
the degree as something like a gate-
pass for securing employment. There-
fore, what happens is that the num-
ber of unemployed youths is going
up. The latest figure that I have got
from the Directorate-General of
Employment and Training in the
Ministry of Labour and Employment
is something very appalling. The
figur as in August, 1964 is 8,01,094,
and this represents the number of
persons who have got education up
to matriculation and above, who are
unemployed.

Much is said about student indiscip-
line. If I were a student studying
in a university, in the P.U.C. course
or in the B.A. course, and I read
this figure in the newspapers indicat-
ing thereby that so many lakhs of
persons are waiting for employment,
1 shall feel frustrated, because 1
would begin to think ‘What is the
future that is in store for me after
getting the degree?’, and I shall feel
only that something bad is in store
for me.

Dr. P. S, Deshmukh (Amravati):
You can create some trouble.

Shri Nambiar: If a feeling of frus-
tration develops in a person in those
younger days, then he goes astray as
a result of that. Therefore, there must
be some purpose for which one should
be equipped, ard that purpose must
give him an opportunity to grow up
in society after the course is over. Of
course, the Education Minister may say
that it is none of his business to see
that all these youths are employed,
because the employing Ministries are
different. But the position regarding
unemployment has become worse now.
In 1957, the number of unemployed
was 3,07,558, but within seven years,
it has gone up to about 8 'akhs, which
is roughly thrice what it was in 1957.
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This is a very serious point. I do not

suggest that because of this growing
unemployment, students should not be
allowed to study. That is not my ob-
ject at all. My point is that educa-
tion must be encouraged along pro-
per lines so that even if a boy does.
not get employed after graduation, he
may feel that he has a useful purpose
to fulfil in society. Education must
put him in such a position where he
will have something to achieve. But,
the present system of education only
serves to multiply unemployment, and
as Lok Manya Bal Gangadhara Tilak
has said, it enables only factory pro-
duction of educated persons. This is
a point which the hon. Minister with
the help of the Cabinet must consider,
and I hope that he will see what steps
should be taken in this regard.

Coming to the question of student
unrest, I have to submit that student
unrest is not due to politiciang. Politi-
cians are not the real agency for in-
ducing the students to create trouble.
After all, politicians do not want the
students to go out into the streets and
create troubles. If politicians want to
create trouble, they have got other
sources, and they need not make the
students indulge in these things.
Therefore, let us not shift the blame
to the politicians. As the hon. Minis-
ter has said, student unrest is due to
some other reasons. Let us pin-point
our attention on those reasons; let us
not divert the blame to the politicians,
miss the bus and apply the wrong
remedy thereby creating more scope
for unrest. That should be avoided.

With regard to the psychological and
other aspects of teaching, the hon.
Minister said yesterday that he want-
ed to bring about a lot of changes in
hostel life etc. These are all welcome
features and we expect that all neces-
sary things will be done.

Now I come to the question of cor-
ruption creeping into the educational
system—to a large extent. Take the
leakage of question papers. What has
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happened in Bihar? I have seen this
morning that a memorandum was sub-
mitted, a copy of it having been sent
to the Government of Bihar, with re-
gard to leakage of questions and so
many other connected matters in
Bihar. The matter is now before the
Bihar Government.

There are various issues. With re-
gard to admission of students into the
PUC and higher courses, my hon.
friends from Madras will bear me out
when I say that the boys pay upto Rs.
300-400 for admission. Will it be
believed? But it is a fact, I had
tabled a question on this, which was
of course rejected for reasons known

Shri Sham Lal Saraf (Jammu and
Kashmir): Who accepted the money?
Shri Nambiar: The authorities,
The open method of collection of

donation is there—that is apart from
this,

Shri Raghunath Singh (Varanasi):
That is more prevalent in Kerala.

Shri Nambiar: In Madras State, I
am referring to my own town of Tiru-
chirapalli. I can even name the insti-
tution, but I do not want to now. But
I can give more information about it.
The number of students applying for
admission is 3,000 in a particular col-
lege; but the number of seats avail-
able is 260. Therefore, it was some-
thing like bidding. In many colleges,
this is the position. Members from
Madras will corroborate this. It is a
fact. I want to impress upon the hon.
Minister that this is happening be-
cause there is something seriously
wrong. Even if the number of seats
is increased, the problem cannot be
solved, because corruption is creeping
into the entire system. We thought
education was the last to be affected.
Now it has crept into education also;
slowly it may creep into judiciary also
—somewhere it has crept into the judi-
ciary also. I can deal with this on a
later occasion.
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But I submit that this is a very seri-
ous state of affairs. The UGC gives
grants for construction of hostels and
big buildings. 50 per cent margin is
there which goes into wrong pockets, I
know it. There are instances. This
is happening. I do not say that they
should stop these grants, but some sort
of check should be exercised to see
that the money is utilised for the pur-
pose for which it is given and proper-
ly.

Lastly I come to the question of the
medium of instruction. Many members
have said that the medium of instruc-
tion must be the regional language or
Hindi. Shri Anthony was of the view
that it must continue in English. I am
one who feels that by this changeover
and experimentation we should not
destroy the current generation of
students. I am also a father. I do not
want my son or daughter to be put in
a disadvantageous position by the
experimentation in this medium of in-
struction. It is true that there is a
rush to the English medium schools.
That is because a student who passes
the matriculation out of such a school
gets better facilities for promotion or
appointment in the IAS, military aca-
demies, UPSC appointments and so on
Those, threfore, who can afford to
spend send their children to the Eng-
lish medium schools—even those wha
plead for Hindi or the regional lan-
guages being the medium of instruec-
tion. This is happening.

This is also a kind of blackmarket-
ing. I can plead very well for the
regional languages. But I send my
son to the English medium school! We
do not want this kind of blackmarket-
ing in this field also. Politicians may
speak all sorts of things for political
purposes. But let them not cheat
children.

I submit that the question of switch-
over to Hindi or the regional langu-
ages from English must be very care-
fully considered. It must not be under-
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taken unless and until adequate pre~
parations are made for a smooth
changeover. We trieq this in Madras
—switchover to Tamil as the medium.
Shri Bhaktavatsalam, the Education
Minister had to come before the State
Legislative Assembly and say ‘What
can I do? Unfortunately, students are
not coming forward to take Tamil
medium’. Students refuse to go be-
cause they have no future by taking
that. A student may pass his matri-
culation in Tamil, or pass his BA with
Tamil medium. When he goes to a
court, he finds that the language used
is English; so he cannot practise or

plead because he cannot understand

or use that language. Therefore, he
has no scope as a lawyer. The same
is the case if he goes for teaching. All
the text-books, technical phrases etc.
are in English. So he cannot be a
‘teacher. He cannot even become a
clerk in Delhi, because here it is all
.either in English or in Hindi. So all
avenues are closed to him. So by tak-
ing the regional language medium at
this stage, he will bs burning his boats.
That is why students refuse the re-
gional medium. Parents cannot com-
pel their children to take to the re-
gional language medium.

So unless and until the changeover
to the new system is effected in a
phased, gradual manner, after prepa-
ration of the necessary text books and
other things, this experiment should
not be done. If thig is done in haste,
it will only create more student indis-
cipline in the country. Parents also
will support the students. If I know
that by sending my boy into a school
where the medium of instruction is
the regional language or Hindi, his
future will be adversely affected, 1
will not do so. In this age of techno-
logy and engineering, when the entire
textbooks and training is in English,
we should not go in for this experi-
mentation without proper preparation.
I do not want to adopt a parfisan or
Chauvinistic attitude in this matter, I
do not want to profess something
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which cannot be put into practice, Let
us not experiment with children,

So let me tell the hon. Minister. If
somebody does not like hig attitude of
retaining English for some more time,
let him face the issue squarely and not
kewtow to the demands of those who
wish to switch-over to Hindi or the
regional language at the cost of the
future of the student generation.

I have my respect for my own lan-
guage, Tamil, and Hindi. But unfor-
tunately, we have the tradition of the
history of 150 years. We had no op-
portunity to develop our own langu-
ages to the extent that they can be
utilised at the higher stages of edu-
cation. This is not my fault or the
fault of the hon. Minister. It is the
fault of our tradition, of our fore-
fathers, because they should have
fought for our freedom much earlier
and got rid of the British much earlier.
We fought the British and got rid of
them only in this generation. We have
to accept facts as they exist today.

So let us not experiment with these
things now. The main question be-
fore the country now is food, building
up a backward economy, improving
our standard of living. We must con-
centrate ourselves on those things
rather than dissipate our energies in
experimentation with regional langu-
ages involving our children. Let this
experimentation be done after careful
preparation in a phased, gradual and
slow manner so that 3 common lan-
guage is spread which can be under-
stood by all. It may take quarter of
a century. But that is not a long
period in the history of a country.

What I say should not be misunder-
stood to mean that I am for perpetuat-
ing the English language for ever.
That need not be. But the change-
over must be effected in a proper
phased manner. These things should
be very carefully done. Otherwise, in-
stead of emotional integration, it will
end in miserable disintegration. I
give this warning
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Shri Raghunath Singh: Will those
who have not spoken for the last two
sessions have time or not?

Shri Basappa (Tiptur): I have not
spoken for the last two sessions,

Shri Raghunath Singh: For the last
two sessions we have not spoken. 1
want to know whether or not a chance
would be given to us.

Mr, Deputy-Speaker: They will get
a chance. There is still time.
N fagzae vt (A=) : 99-
=g WEIRy, # AT AeeT g 5 5@,
fawg & F11 foaY fgm &1 7w
faramar g 7

Mr. Deputy-Speaker: You will
get your chance.
= gwR AR FBAE  FEE X

@ FIA A § AT ¥y S oFeEr
FOIZE |

Dr. Sarojini Mahishi (Dharwar
North): I very much appreciate the
recommendations of the Commission,
and the work done by the hon. Minis-
ter.

Enrolment in colleges affiliated to
universities has considerably increas-
ed, but hardly 2'5 per cent of the
population is able to get university
education facilities.

I find that a number of specific acti-
vities have been undertaken by the
Commission. Tagore Chairs have been
instituted, Gandhi Bhavans have been
constructed, seminars and summer
camps are held. 1 appreciate all this.

It has been mentioned in the report
of 1961-62 that in the matter of pro-
fessional colleges, for which there is
a great demand and greater number of
applications for admissions, there is
disparity in the different parts of the
country. On page 12 they mention
the number of professional colleges as
589, excluding the law colleges. I do
not think it was the intention of the
Minister to exclude them. Anyway,
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these professional colleges are being
financed by different Ministries, but
because it may not be possible to bring
about co-ordination at the post-gradu-
ate and research level among all these
professional colleges, the Commission
now desires that it should also be
consulted before the Ministries give
financial assistance to these institu-
tions,

I would like to bring to the notice
of the hon. Minister the disparities
and also the differences existing as far
as some of these professional colleges
are concerned, in standards of educa-
tion, in the salary of teachers etc.
The rural universities, which may not
come under the purview of the Com-
mission, which are aided by the Ford
Foundation, are giving diplomas in
agriculture, but they are not being re-
cognised. Then, educational institu-
tions are financed by one Ministry, and
are supervised by another Ministry,
with resulting confusion.

An integrated course has been intro-
duced in the engineering colleges, but
a highly qualified teacher working in
an engineering college is not getting
the same pay ag a person with similar
qualifications is getting elsewhere as
Technical Adviser. Therefore, unless
they are brought on a par, it will be
very difficult to get good teachers for
these professional institutions. I may
be excused if I say that a highly quali-
fied teacher will take to education as
a profession as a last resort, and not
as a first resort, only if no other avenue
is open to him. Even if he joins, he
will wait for a better opportunity to
go elsewhere. This should not be the
case, as the educational institutions
cater to the needs of the younger
generation, enable them to equip
themselves for life and for service to
the country.

The Commission has promised a
certain amount of grants to the univer-
sities provideq they contribute match-
ing grants. Though many of the uni-
versities have adopted the scales for
teachers suggested by the Commission,
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they are not able, especially the affi-
liated colleges, to make their matching
contribution. Ag a result, teachers in
some of these institutions are required
to sign for a particular amount, and
take a different, lesser, amount. I do
not know how the Minister is going
to remedy the situation.

The universities are run with a
laudable purpose. They affiliate col-
leges, and their number is going up
day by day, and they are no doubt
rendering a service to the country.
But, I would like to ask if it is a com-
petition between Government and pri-
vate colleges. The private institutions,
affiliated to the universities, in certain
cases I find are run on commercial
lines. I am coming to the point which
wag discussed in the Central Advisory
Committee on Education, namely the
capitation fee charged by some institu-
tions. The result of it is that only the
rich students are able to reserve their
seats, ten years ahead, sometimes even
before the child is born, and the other
students not born with a silver spoon
in their mouths, though well qualified,
are not able to attend college. The
sooner this sort of situation is reme-
died the better it will be in the inter-
ests of the younger generation of the
country going in for professional edu-
cation.

The three year-degree course has
been adopted by some of the States,
while other States are not willing to
or have not adopted it. There is the
14 years course right from the primary
e,ducat%gn stage to the completion of
the university course in certain States,
and a 15 year course in certain other
States. Again there is a proposal to
break up the PUC, and merge the for-
mer part of it into the higher second-
ary stage, and the latter part in the
university stage. Having adopted the
three year course, some of the private
colleges especially complain that they
would be losing in the PUC year, and
demand that they should be com-
pensated, but the Commission is not
able to help them in this matter.
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Anyway, the private institutions
which have adopted the three year
course are finding it difficult, and

they favour the proposal of merging
the former part of the PUC in higher
secondary and the latter part in the
university course, so that the college
can collect the fee :amount, but the
higher secondary school can give
free education.

Diversification is quite essential be-
cause all students cannot go in for arts
or commerce, whether they have an
aptitude or not. The hon. Minister
was kind enough to remark that the
diversification stage must also be fixed,
and that the student community as a
whole and the parents should be assur-
ed of better chances to students tak-
ing up technical courses. Otherwise,
the usual routine course is to go in
for arts or commerce. There is also
a huge rush for science courses. I am
not referring at this stage to corrup-
tion ‘mentioned by Shri Nambiar, but
some of the students manouvre to get
marks by.short cuts. They rush to the
medical or engineering college, but in
the first and second years they cannot
be promoted under any circumstances,
and the country, I think, does not re-
quire engineers, doctors and lawyers
who merely hold a degree and are not
able to discharge their duties. No
patient would like to die at the hands
of a doctor only because he holds the
degree, though he is not able to diag-
nose or give proper medicine,

There should be uniformity in the
courses, and a student going from one
State to another should not suffer on
account of the 15 or 14 year course.
Within the same State, neither is there
uniformity in syllabus, nor proper pro-
vision for admission to the other uni-
versities in the State, and sometimes,
examinations of some universities are
not recognised by other universities of
the same State. How are you going to
bring about national integration if a
student of a university is not admitted
to another university in the same
State, let alone universities in other
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‘States? Therefore, I would like the
Commisison to see that equivalent
examinations are recognised, and also
‘that proper attention is given to sylla-
bus being followed in certain parts.

With a little regret I wish to remark
that the State Education Boards, cons-
tituted long ago by the States, have
never cared to remove the western
bias in our education. The logic our
student studies is the old western logic,
as if there is no tarka sastra in our
country. We have inherited a great
scholastic heritage in our country but
we are not able to study that history,
philosophy and that logic which was
rich in our country. The UGC should
-take this into consideration.

Student indiscipline is highly talk-
ed of. In Orissa we have seen how
-students played their part. I am not
sure whether it was due to the students
voluntary action in the matter or
there were other factors. A cartoon
in one of the respectable papers ap-
peared as if the citizen of another State
went to Orissa and asked the students:
could you spare a few students for
our State? In Mysore we saw students
going on strike and destroying nation-
al properties as in the pre-independent
days. What is this due to? The social
and economic factors in Indian society
-are having their action and reaction
-upon the student community.

Certain administrative matters also
creep in such as uniformity in fhe
"higher education systems and payment

of fees, and such other things. The
post-graduate and degree students
~who are supposed to have reached

majority are sometimes guided by some
other people, sometimes by good ele-
‘ments and sometimes by bad elements
in society and they resort to such ac-
tion if there is no uniformity. So, the
student community alone is not to be
held responsible. I am not pleading
for the student community. 'Tn order
to raise the level of the students in
general and in order to raise the gene-
ral morale in the society itself, certain
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other factors should be taken
consideration.

into

The UGC is giving travel grants in-
side the country and also for teachers
to attend conferenceg abroad. A tea-
cher was given in 1964-65 a travel
grant to participate in a seminar in
Switzerland. The Swiss Government
granted two-thirds of the passage and
one third was given by the Central
Government. I was extremely surpris-
ed to know that the Central Education
Ministry gave one third travel grant
on condition that the two-thirds of the
Swiss grant was returned to the Indian
Government. I am not able to under-
stand this mathematics or how the
teacher would be tempted to take this
help from the Central Government on
this condition.

Shri Nambiar: That may be that the
two-thirds given in the shape of fore-
ign exchange by the Swiss Govern-
ment should be given here so that it
will be paid in rupees....(Interrup-
tions).

Dr. Sarojini Mahishi: Such compli-
cations are created if our teachers
want to participate in seminars or
conferences abroad. It is a credit to
them that they have been invited by
foreigners, it means that they have
honoured our country also. These
complications must be removed as far
as and as early as possible. I would
very much like to commend the work
done by the Commission because it is
making huge experiments in order to
bring up the younger generation of the
country and the hon. Minister is also
making efforts to give all facilities to
the younger generation to have better
education and I appreciate the work
done by the Commission,

Shri-  Mahesh Dutta Misra
(Khandwa): Mr. Deputy-Speaker,
Sir, I thank you very much for giving
me some time. Unfortunately I have
to leave the House by 3 P.M. in order
to be honest to the field of education
and I shall say only a few words about
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the general trend of educational
thinking in this country.

At the beginning I must say that I
am an educationist by choice and poli-
tician by compulsion and therefore I
am more honest to the field of educa-
tion than to the field of politics which
is not very honest according to me
because in the field of politics we have
lost certain high ideals and policies
that we began with, high ideals and
principles that were set by the Father
of the Nation. We deteriorated to
such an extent that everybody is accus-
ing each other and everybody is accus-
ing all the others without searching
his own heart. 1 do not wish to talk
of the political field.

I just want to tell the House that I
want the least interference of politi-
ciang in the field of education. That is
the only thing that I would like to
impress upon in these two or three
minutes. That is the root cause of all
indiscipline, all frustration and the
disgust of the teachers and students
and that is the root cause of the educa-
tional institutions not functioning well
and efficiently. Politician means peo-
ple in the ruling party as well as in
the Opposition: please keep off educa-
tional institutions and do not interfer-
ence in them., They think that by
taking out certain politician—teachers
from the university, everything would
be well: they blame teachers who take
interest in politics. That is not the
question. He can be a good teacher
inside the premises of the university.
That is not political interference. Poli-
tical interference comes in when poli-
ticians if they belong to the ruling
party—unfortunately I have to say
this—want to appoint certain types of
teachers, vice-chancellors, principals
‘or heads of departments in parficular
institutions. Political interference of
she Opposition parties begins when
they think: here is the recruiting
ground for our future politicians and
we must spoil the mind of young men.
I am not opposed to this because I
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have been a politician since my very
childhood and as a student I went to
jail. What I say is that the student
has got to be made aware of the fact
that if he wants to take part in poli-
tics, it is not the school premises
where he should do these things. If
he can be kept within these limitations,
there may not be any difficulty in
running the schools or colleges order-
ly. I want the politician friends to
subscribe to this gentlemens agreement
that they would not allow the students
to be indisciplined inside the school.
Outside the school, if he is mature
enough, let him learn or understand
politics and the other ideological differ-
ences that are in the world. But in-
side the class room, he has to be dis-
ciplined. Certain political matters and
certain general matters create indiscip-
line in the class. For the general
matters, the teachers are responsible.
But if the students know that they can
go thus far and no further, they would
behave. I started from Jabalpur with
some kind of student indiscipline there,
some kind of strike. I do not know
the condition there. I do not know
whether tomorrow I will be able to
hold the class. That is a disturbance
by the interference of politicians at all
levels to create such types of situa-
tion and exploit the situation and ul-
timately manoeuvre the situation until
they can oust somebody or they can
get in somebody. I would, therefore,
like to request the Members of Par-
liament, very responsible people in
this country who have the interest of
the country at heart to be very intros-
pective in matters of education. I say

15 hrs,

this because this is the field which is
spoiled; it is already half-spoiled; if it
is completely spoiled, then there
would not be any remedy left in this
country. We would lose the culture
and our desire to bring out educated
people, people who would contribute
to research, people who would contri-
bute to the pursuit of knowledge and
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all sorts of things, all the ideals and
objectives that we have before us.
Then, you would not have any guru left
in this country. The gurus have al-
ready been made flatterers; the gurus
have already been made to serve cer-
tain interests in society, and when
there is no guru in society—because
you do not want to find out a guru—
what happens? There is a frantic
search for the guru, but when the guru
comes to you, you want someone else
to be there and not the guru with the
right spirit. Naturally, when you can-
not respect the man in a certain posi-
tion, when you cannot give him pro-
motion, if you cannot encourage him,
if you cannot encourage him in a cer-
tain type of character, you cannot find
a guru, and after some time, these
gurus would be lost, and the Indian
tradition may be lost ,and then, you
will have only half-educated, half-
eultured people who might have
dozens of Ph.D’s to their credit dozens
of books to their credit, but they will
mot be able to subscribe to what is
ealled knowledge or the pursuit of
knowledge.

With these few words, I would end
my speech. Thank you very much.

Mr. Deputy-Speaker: Shri Prakash
Vir Shastri. I would request the hon.
Members to take not more than 10 to
12 minutes each. There is a large
number yet.

At sFtEr wten (frsei)
JUTEAE  WEIRA, WINT FT WS qeT
FHA T, TAHT TOAIT § T @ FC
@ far w3, fareay sy, o =TT, &
WFA Y Faatw & wgow g 1 WY
Ao a8 BT F &1 oY, ¥g w@x
AR T W 9T AT & g A
TeEIfT FT FEw A ST TfRT )
afer & ag W g § 5 9% aaf,
st frem welY ¥ 9 9 g, "G |fE-
1 g F oFEd faat & faoda
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fareqr W@ 9 WY W X ATRA
T oE o T T :

foen” welt, s =wen, go faAr
Tg w9 A7 & A qg ¥ A F IEE
% ®\HEl ) F1 AW 3, 9 oF
AU F A FT FAER qF
Hareq #7 us arwfa # fwar o
A ARET ¥ T FTOWEET FW UL
ag Faman 41 fF 9 | A gar qW
Fravg ¥ #E W A S § AT
agt 39 Wt & wrew ¥ foer &
AT g, 9 eEw W 7 A
T F famafrem § aga gEws
g

& guwar a1 f& 5= gwre ey w&t
T ¥ 5 T FT A AT THL A
%, @ 98 9 FAHCNT ARA F g
W # o AT AT | A g@E g
g TINE T H I AGAIMAR H I
oWy g & Ao, s A FaEw
TAUT TST FT FAE F, qfes @R
amF e gg

forear WY F TR I ¥ O
AT YU #aW W HgAIEIR T |
TUT JA S AT GEHR F AT
F graeg # o fa=e wwe Y, S
FEASTATE & TN W97 & &9 & TG
@ AT FAER T 7 [G-I2 9T
orar 1 forT HWelt AT AT G
SATET Y & | & 99 0@ ¥ e "R
qTEA T@AT ATEATE, | 9 9 & AT
T Hell ¥ FF ¢

“errT I AT fgrea €Y SweT

T AR A FE W@
e g w7 B

ot 3o feit & a2 fwm o+,
ST, gt AT | IJAET FYA SE
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[T wwraaT o Y]
99 ¥ TH TFT HI JG-I55 9L BT
‘qrad T F9 e omE F A
Fa  arfaar A qE™d
g B | WEAH a_H
oS Wrgaa wgar arfas
SEERIEIEE RSP

T qOER § A fora fear A,
I O AT HeAT ST AAUT FLHTC HT
FaTe & ot H g Fg7 ur i T a7
1T J 3w & foro we sveer sufera fan
2, XA A IR § S99 Aot wagafa
JFT F& T T TR T |

3% 36 far a1z 09 w=Fe A
TF WX Ffaae @ & fafaeex, shwdy
few iy, @@t T | F FS IR
T, ST 3T FATATR 9 F 56 TH1C
sETa faar -

‘I W F e e fawgor
FATAT TA A7 A AT
LU L

ag ey e iy & ooy
TR

FF TF GF F dF FAl TF ar
M 9¥ THY dF THL F 577 §
AR fFe qg g ag #meT w1 fF
XW H AT F g FT OeIfas @y
FX W@ T R fFAT o1 mwar g
ar ag &gl aF a¥9q g a7

A T NG AE G Fa@
e e daem @ St Afy &
faega st e W & 1 W § g A
A A TR A@TE 4

foeer faemm  well, sro SR R,
2099, 1962 1 5 Tiw-awr # fawa-
famE oW g @ O @
HIAT AT A gU S W wg 4, K
TJTH! AIF WA QAT AEAT §
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‘ag fom feam o g fE
fawaforrers § foem &7
wrerw WRfas W
21 1950 ¥ ITETFA
OERT A Ug I T
F O A WX W@
g 7 ag  fawfw
FT FT A g )
o gaEm fF o9 9%
fardY #i1R gEy e -
faq e as fawfaa 8
QA E, g9 TF WIS
famm & gfesmr ¥
w W g e
TEHEHTT e A Sy
arefwrs wrar &7 farer
®T HIEAW  qAA FT
som whe fwar @0

oz ww fuee fowr @&, STe
sfraret, #7 E, 9 fr ag s oARw W R
T 1 ozE e § X aff wvw
gFar fF adam foer wa1, =71 wwEr,
3 fawafamey & w@e ov IRfaw
wrari F1 faen #1 AEw g ¥
wraeg § FT T8 KT FOAT wRGALA
ag #7 8, 99 fF a5 wW I CE
I AT H G FIAC E | TG TEH
@ gred ¥ wuer Tifg oifew wv T8y
g a1 TF T W A 9@ ST FY
oF #Ew Afg F e F7F 9
T F faretr AT Y, AT IY TS TR
F1, garETg HET FT WG &
F faoelt foeieme safeq & fau soga
I awdryg ?

farar #ol, gAR W F OF A
am-mfeaat & ¥ us § Afew, ag
aF o1 F%, & fen-aredl ¥ w0 X
JAFT GEATT AGT F qHRAT | G AW
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ara-yfeaat &1 graed @, st Awen
AW W o7 a6 §, A o faer-
WY F ®T H gH g FC RS §
To wepuiare &1, fawafaaradi &
Igeafaat &1, 7R 97 Frerr-anfaat
w1 fomer qry Saw foer & @9 #
AT g g !

19 FIFEX F1 IIAGR § THEATT
faarfs & wo-sm ofgdww
FIWT T WO I gO W F gfag
farerr-oeelt, =0 wEqUMR F, Wt fw
IS & 9T &, A WR FE,
# 399 29 agq & qEATEAT AEATE

‘T § aE el & € gu
CIEE D EiIE T C 1y
@AaT IS §EET,
gF AR fawmw
fagg & 1 ag S feem
T IgATE W TFA AT
qfT ¥ €T AT & 1

fam g =t ImaT F wEgARERE
FTHT AT TF g% F7 AT, I9 qOA
asq w3w & fwetr @@, 1o wew EETR
7Y, ¥ 18 ATEET T FTARE TTRT &
SO I I5oiT F T grEeT § [T
T A #T | IR wT

“zageAqr & 1@ WASAT HT
fogar &1 #WeAw @Al
o # gty § aaw W@r
g | faaet W SW-
gy w0 fafgar
Fara ¥ = g )

agt s o1, fawwt g @
T JAL, A1 AgE WY, AT ZH
T AT FPI Ao AT & qrge o
TPy I—IAN A AT F A §
AR A F9 9§ § Ao g-faw a9,
% = § TF g7 T3 TR |/S§0
1814 (Ai) LSD—s6.
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FT &7 & AR 39 9 FT AN gEr
21

S & 39 919 F1 FF WIE, @
¥ gfadm Faw oF wor fawe 71
THETFS FAT T & | AW FgA g
f& & =@ wrfas wasEl w1
frety &7 e aTA F AR # o ¥
T &, a1 few g7 v Rw ¥ fawa-
faarmm @@= a7 foer 99 92w A7
AT WG F ATEAW q FAT AR ¢
TR AR AT 751 & fo g ol o
T SFTT FT ATfeed JT TEF #T 00,
at wroe g fF aXFTT Aot gdeE
gANTa @8 [ g fF fred wmz
grat ¥ ag faeedT gwe o@ W
foear & @@ § & W & T 95

# 39 faq ot atew wmAT 91
fe i1 fartr aEw awET @ R, 3w §
Y 5t JreT 7 99 aafai # 1 A€ @
g ot 5 arfre wwst F fire-
favigs & 1 57 oW & wESY e F
wemw & AT forr qrw &Y &, Faw
IEF &t AR faRfwat o wwmie
I® gEE 7§ § aE whrsga
ot smifaet 78 g, AT 3@ mEw
@ foad T, SawYy o fadrfar #7 §
o= & AfaERgE® W 3 9w
g 1| fmerr 74 ¥ oF ¥ fuwy smawr
&1 famtor fara &, <t 7g fawifor 0w
& W ¥ S forwr & wenw & fAd
sastt F1 afafeaqm @ a% a0 @\
T |

r wfwra ag § fr 9= ag 3w
AW T TET g A ey WA ww qw
39 AW & AT T SV FQ@ @A,
FY Ty AT A EIHAT T T F
qmT |

M g # o 9@ g, fed wor-
gz fawafasrma & sugaafa &) aifes
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[ s e

M e | ag R W & @F
o8 faer-wmeet R arfefars =y
ST F AT FI Mo AR T F 0
# 39 Y f@l #1 9 98 %7 3=
IF HW F A U @AT ARA §,
e IEW TqmT § % a9 &1 @<
farqar f @ & o Aws few o
o foem § amww s @
W%Wa'gz

..... TH a9 FT ITS
T F-HAT TG FAHA
@l F1 FF AT 2636
oY, 9% 3w Tusr ¥
T BT FE AT
B 1381 ¥ |

WMo To & I T AW T ¥
& N ATET #T TEAT 1369 Y faT
¥ ¥ AU ¥ B N AT AT qIETE
1072 T | @ o FH o I HAS ¥
TT 118 B & fFY T AR @
¥ 58 BET F HAWT F T FA F
T & far w@r 1 feAwe S #T
3T 48 § T & ag sfeg =& awaar
g B 2w ¥ A 71 a9 g o
T | SAHT FEAT AE & fF oy aw
fa2wt ¥ 919 JUAT FFY @A AT
R HASA F Ao ¥ 3= vy s
FET AR, T WA WA @ ACEA
HAAT F TF Ixfeus faww FT W}
W@ | I F) gfqard fagw 7 F91 F%
o I |

T FFIT FI TG FT AT
¥ 9 g § A7 I HW FEA
aTgaT § | fore wareg 3w g A S
% W & fF oaEw, AR, =
gy ¥ AT w48 & fr oA @
OTAX & qFHT H gH AffFdar § g2
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A AE | gH FEIE WY FAT AfHA
Aifas qeawt 1 go W 3w § g
fgy fod wifes afawr sox 35
FT AT |

F% famafaaea @Fm a7 o 2
TR 3T F T ¥ AE F) W@ AAE
Fedt It A7 W § 1 g fagre
# AR ¥ wmR 3@ & fage
fawafaarem a1 ¥\ @ fawafagrem
gy & 99 Y aga & fradfamr 2
T e To ¥ YA IF AGI AT T |
TETTATS IF BT 3§ T | TCHL HT
faaw & FT T FHET FTEAT 9=_T
fomay 38 #Y @XE F A9 ) AfFA
AT qF a8 FO W FA Ag7 FT 04T
21 ool g% 9@ FEN & ) i S
gt ¥ Iugemdfa ¥ @ FT JAT
far a1 | 7§ gar Tow & fF Tme &
fade ¥ qam@ #Y A #7q7 AT 7T
far & | oF agg aH oo awr
arif afufa ¥ wwfog &7 & #<
A AT & foe e wERT &
e g ATE gRIT | 99 ¥ R ae fao
T3 1 I T ¥ Al I A § g
% | 3@ IFR FT TFAT § W F FEE@T
ST =TfEY |

uF #Hfaw a@ #g T § Fwrg
FTE | gAR "fagw # o fey
areaT F1 wE § 48 77 & R ferdt a7
Y F[AE fafy & wemw ¥ qerd
JIAT | qEHT wiaun § sqe syaedr
% 1| e sofrg Afeew fawafaeras
¥ et # Omw farfy & areaw ¥ qgran
T T & | 7 39 fawafaaew #71 g
2 o F=ha fawafaaem & aw fax
® FHEX ATEY FYAT | & 1 TR
gfaum &7 AFgaE F1 IeHEA 3 |
forT Wt farer w4 S8 % Ty ¥ g9
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foigad, fogR@ AT a@
favafaameat &1 91 c@mwar fae
g€ e, 99 1 wefaa a1y ag 9T @
2 | 39 graey ¥ favgr w0 St A oA
7 =fgw

o fawam & f5 &7 o1 gem
fa¥ & S 9T WYX o Tl ¥ g
farerr Wt wRtew favia @9 )

+t fagva< yaT ; JUTAE AI A,
a9 ¥ qg & forerr geY wEET FT AW
T AT F M ATHNG FAT Fr8AT
¢ ¥ ag aga 7@ #1 T ¢ fir gfaeedt
Fiew Ffaww 7 ) oot W gw oF
Y faaR FT W@ & | A6 & | 9
e ST wnfgd 5 S awt #r foE
9T Tq e ¥ uF qiy faa T gt %
AN qAw faae g | T ogFrw W H
foerr Wt &7 A AT FT OTUQ
FY AT G wgan § + 9 et ww-
Tg A AT a9 WY 1944 ¥ T A
aifefic 7 9 9w foem & @9 ®) T@@
F A7 & afer foey w1 §
g 57 | @ AR W F @ F7
¥ anwd ag & fF 5@ w owwa
fear 9@ fo fee) st s 7 SAT
F faq @9 & wgeayqel aO® 7 gar
g fv wv i faer Afq #1 fawior
far s R gw WY & R O
¥q F a9 § TR AW FT IARA
grat & faaY 3w #7 sraREar q9dr
&, WX gH awHy & fF U wrEm
¥ qaT § et way awgmi & i
grar & fo & e & W
& faq amEwwar T O & guEmr
g fr g% =@ 9@ # Y @HR FE
aifgd fF J7sq F1 Faw AW H
TG TEI AT &, FAA FAS FT TEC
& AT ¥ gE awaHl &1 T®@
@ BT, 39 F A9 ¥ Aiuw A®T
gt & gfg & fawma %7 #iT ag fawrg
wer sl W, foem #E B &
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glaT 8 | zafdau 99 a% WRy 9
gt gffat Aifs § afes =
FON | gow s § afcedT 7@
FUM, 5@ aF foer f1 aRg g@ R
gEafasa S A w90 a9 dF
foreqr graeeY g Affg F S oy
% weavear Wy & forer st Afa
¥ gwré &1 9 7w T € e Afq
# ot gfeewor w1 e @ & Sw
g F A awd AG g aw |

TqT A< gaT & fF 99 o 3wy
TER F 7 T5F g&E & Foret
¥ feelt 7 Y FIAT g ¥ @Y =W
XN w1 q7 ¥ agen faee faen 1
T g5ar &\ § =gar g fF @ A
AR sy eq foan sAr =feq fw
Iq H IF FET F fOFR T I9T
a3 |

a0 A F ag FFA AT g
& o St ®o 1 foNE § F5 AR
Mg I | rarwefea
far ¥ 39 79 & wiwe far o
wfer e & 7 wqw @ a% f
ST W #, §@ A & fafww faw
faammi & fafsrw fawad & fear
et o 3 &, 9 § ¥ o fawm
¥ fraw faendt & g1 € AR feam
ow g & 1| g miweT wEww famr
FaT =1fgd |

a0 Ay 78 & fF e aw A wfy
¥ gfs @@ @@ & § fra faamdt
freafaaemt § fmen s F7Q@ 2
o ¥ FiHS qATEF FN ARG |
ot @z fawfaa 3w & 99 F @
i & 3o wies g & fa=rad g=ga
FIAT IEAT § | 3% e & FF fom 2wy
1 & 919 A% 97 WIg 7 9g7 fawfaq
2w & A o st A1 3G | T



4365 Motion re:

[ fagza waR]

# wfa =g s/@ ¥ ¥ 16,670 sy
fomafaarm & frer oX & 1w F
W 9™ F FUT 9 IR afad faew
oy ¥ 1 afe wrea 1 feafa ooy @
g5 @ damm ¥ ¥« 2,790 =whw
favaframeai & fien o & 1 %9
AiFSt F1 Iufery FW w1 AT RW
wg & f5 w9 av g famr &1 wer
TR T F9 &, 99 aF gk qW
F1 farm & fou foay  fofem
saffaat #Y &% § 9| O A @
AT , AT @Y AT, 99 # qfa
R 2 FEAT & 1 ag @g & fF i
Tt 2w § fofem 950 &7 gwer
FTH! & | AfFT Tq &7 TF FTON 7
g fF g9 7 awerag @0 ¥ fwer v
fawrer =€t fear &

AR Y wiFE 3@ foOR ®
fer s oifgd | 9F gAw  faw-
faarrer % wfg faarrdT faem @ faran
ST R | qF a8 Fed gU agd 3@ W
T g1 g 5 & freaaremt
#1 feufa us €, Uo7 aFY # faxa-
faa aai 71 feafy qar § o Tag
Fraat FY feafa faagmgadr & zafy
AR &7 & F4F 85 wiawa faardf
Frag sl F A ofefadfes FTE9T
# faer- ora & &fF . agt F Togst
# a9 #T qATE oA far ST 8,
a famfaat & gfeani &1 oA
AT ST § AR T AR A g@dy
AEETAT &, IT FT qIF TS N
feaT STAT & | AT TF (7 FEIG Hrers(t
F1 feafs &1 g #T qW @R
sar Agy M, AW e g g,
a7 g% A ag fafkaa aa § 5 faar
FT WX g9 FAT AL IBT FHA |
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afqgra & qarfas T G
#1 ag wrfaca § f fosr & =< &
TR fer gk qwraw enfiw
frar 9/ | gt 9% T A gEI w
g@ & ail aF Jarfe T fos
#AY & g7 @ frar § 5w fww @
go Fro ®ro FT FIE fqUT FEHAAT
= faw w9 & 1 R foew @ ad
F o7 g Tt faenfaal & =ies 2w
I AR 7T F 39 97 a7 foega T
& o fF 7 fawm & & A, 7 T
F ga ¥, 7 ofmafor & &3 & A
dfefam & da § ok 7 & foelt 5w
g7 ¥ F el afada g
% 99 3g #§ e far o AT
t 5 g0 Sfto 1o 7 &1 & FT W
o faaw #14 &, 99 # F1¢ ”wAY
Fr fpar § 7 3@ F agd & #TEO
Y gFd & | TH FT UF 97 FICOT Te
gf%'ﬂﬁq;oiﬂoq}oﬁmﬁ‘
R ¥ aga ww 4§ f o § ) qdm
AT 39 7 Fae 37 FT T
& faa @ & R ) 38 afuw
gt Y =anfgr | SEwr 9 &
A 9 wEAT ¥ fmme fEmoamm
afed

0 7 ag & 5 go Sfre o
1 gFieA fear sam =nfgd 1 osndy
I F @ gET I AT g AR
TF 2 | 39 & graeg § WY g fage
faa =fY €Yo o waT ¥ wgr & f5 3@
& faer w1 g@o w19 AT fram
g1 3o Yo o # 7 ¥ F7 a7 [T
g 3 AT GSEq N ATed | I
aF qar g g § 99 aF 39 F
#9 59 a@@ ¥ 97 @ &, 99 FW
F qEAAGEF  dag AW AGY F@r
AT |
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7z 3w g F FH9 aF W
ara w7 WA Far g fF g AW
# 3= forear #7 €A AT I3 | AfEHA
3u% fau g aga wmavaT § fe o=
farerr &1, famafaamdt fmen #1 4-
w¥z fawe ® aman 917 | w3 faEt @
ag TOez FE1 g WC Ay giufy &1
f§IE ¥ o 98 a9 9¢ AW T
F2r T & | ¥ e § f o Wl
wERw 38 A 9X o fasre #9 0

zg ¥ @17 & & W fmn
HH F e @Y e ferd we
X AT Y WFE FWAT AEA § |
g 98 wEE A1 a9 & froww W aE
favafagmt ¥ 1@ fawif &1 @
g frar @ 1 519 7% &w Ak fegana
& oY fawafaaemt & 39 gF
FY FFEAT FT WHL TG FWQ § a9
% T a1 foer T @ q9IT g aFvar
g A T foem &1 @ I Q
EAT & | TH & FIV A AE F 0H
daa &

T & 91y & §y ¥y o owa-
% § f5 &% o 3w § fwerwi
iy ar T 2 | afT g% 9% WA O
§ fw forg safe &1 ofas a7 faar
AT & IW FT AT § HAT A 8§,
der feafa % foerst &1 309 gy
qal ¥ &9 FW X A7 Al
s ¥ ey feafy & w0 & &
ofed | o &% gw QG feaf serw
& F § a9 g% g3 fafiew @
f& 7 ar foasi & arew fawarg
T AT A I FT g ERT AT
7 @ foen & @ 1 F97 33T THEYS
§ | W fogr q 5w a9 F
NFT FG 5 forer F & #4 FA0
TH F far gaR wmuw foam -
AT ARy & IA gWr grEet #
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fosgst &7 g @9 ¥ #fus Z@r
% | gafae G feafa & awwrg 1
T A TR HRAEF T Fe
Tifed #R T v favafaaeat F
forert & 1 qa9 7 & = @7 AT
SoMT =Wy afews AT FwEg  wreS
q9T qiEfaies #1099 & 7 F #T
fagafaarem & faasi & qaqr @ |
T § I FI AT ZT HIAT AT

@ ey J, faw @1 @
& FTHTT FT AT AFE FIAT IAT
g 9% 7% & f¥ 79, 1960-61 & fuers
R faenfaat #1 9t saTT o 9 fire
T ® 196162 § T 1962-63
# 7 1963-64 ¥ frafy wiw adr
X o @Y & ag feafa a qmee
g AR W @ Ay T g 5 oar A
I gFaT o Ste Hio FY fwy
g F1 afawrz 4@ w T o, @
IF ¥ W I FT RIS g9 T
TT & | o T & v o -
foait & sqama & 1 gae @Y 7
g ax a% gg o g fF foerw AT
fagndt & 1 SEw g ZET
-fid, ©F T g W A yEE
ggaT WIfgd, ©F AR AT SHEArHi
F owwey ¥ N wgEAr  fae
aifed, 7 foafa adfswas 20

w ¥ F fwerr ¥ mmemm av
o A foer wEr @ s
F oS § AR T &1 AE ahw
ary gfaar, & &t et 3
gfa & & f& wgwwr ¥ &
faartfaat &1 foer & st wifed
R 2w ¥ faaw Pt gu
AT I ard T =T fEar
o A A, 3@ A9 =2, JarfE
o fRal 3 q@enar, g91% IW F
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fae qaem &1 & a1 f5 a@ o=
e WA WET FT fawe #R
AN AL AT T FTAIET
& gr | ¥ g@ @y § wEdAA
farer ®et & s wgw i faedr
15 a7 17 961 & 97 & FEg A
zg feam ® % @1 Faw IIE@AT &,
W ar W femr § | st oaw
qEa gl w1 @ g, Wi
g w1 fmr wEww W
st § o e # @¥ uew
=} F1 §ATC FET GFQT 91 ST
gy a9t @ gak W ¥ fafaw
favafaamadl § oe@ 7 F w9
¥ oFw § W ST oEEY | AfET
A9 17 91 TR W@ G F
e ogg oW o g v feedr ®
o ggd & W A aey
TG} FT /AT & 1 17 A TF FEIC
FT F@Y Q@Y ! S & 1965 ¥
fidt o <@ o a9 g5 FW g fRAr

University Grants
Commission

T AfEd A7 R I aJg w0
WG CHT & 97 | 59 39 feafq
F @FR FT F 9 TGN A9 g
5 o7 o fe=t o € o aw @
&9 39 & g Faw gt s aw §
T TF X 39 ¥ faq # TwrEmE
FIH AL IBEG AT AT TH GEET
FT ATHT AE g IFAT & | A qEY
& 5 W9 TFAT FT AW 9T A5eA-
T & AT gw% fag wa @ S
aT F qww fRw wr Fmaw A
@ %t & fog § anif &y gafeg
femmedy 7 & fow &1 ™ 3w &
SAgifa® oo § 1§ wraey @y
g | &R AW ¥ Sda at AW g
THAT & TG ¥ TAGT W WIGT FY ARE
ATAT | 3 &9 064 § FF 7 swramr
ST §) aY gW FT AT OF WINT FT
ISAAH WL I FT (OET T oweqw
FATAT 9T | o feafy F R gw
st fet wrar Y wRARisag gEaedt
27 2w a7 fafew T &1 SR
F g & &9 A @wre F ar favw
& wIEw oFar @9« gren, e
FT WX FAT ISW AR AW F qar
arraer an Sarts gay fawfe
7T gy ami ¥

Shri Ravindra Varma (Thiruvella):
Mr. Deputy-Speaker, Sir, I wish to
join the hon. Members who have
congratulated the University Grants
Commission and the hon. Minister for
Education. The University Grants
Commission, I suppose, deserves con-
gratulation on two counts: one on the
record of work that stands to its cre-
dit and the other, a supplementary
vote of congratulations, on escaping
the axe that the hon. Minister wielded
over committees and commissions
on his accession to the eminent office.
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There is no doubt that in the years
that we are reviewing there has been
a phenomenal rise in the opportuni-
ties for higher education in our coun-
try. During the last decade or so
the number of students enrolled in
institutions for higher education has
increased by about 300 per cent. The
number of universities has increased,
the number of colleges and
institutions for  providing tech-
nical and  professional education
has increased. No one can claim that
this increase has been adequate or
satisfactory, or commensurate with
the requirements of the nation. But
it can certainly be claimed that the
University Grants Commission has
succeeded in considerable measure in
identifying the magnitude and the
variety of the problems that we are
confronting in the field of higher
education in our country, and also to
some extent in working for the solu-
tion of these problems.

Sir, a society that is dedicated to
the ideals of democracy and social-
ism, as my friend, the hon. Member
for Gauhati said this morning, must
provide opportunities for higher edu-
cation to all those who seek such
opportunities, all those who are com-
petent to undergo the discipline of
higher education. This goal cannot
be achieved without an enormous in-
crease in the number and variety of
institutions, in the building and equip-
ments and laboratories and libraries
that such institutions require and in
the training and availability of high-
ly competent and devoted teachers.
It is these objectives that have ins-
pired the programimes of the Com-
mission.

But Sir, the problems of providing
opportunities for higher education and
maintaining and improving standards
are not problems that can be solved
in jsolation. The rush on the univer-
sities that strains our meagre resourc-
es and erodes our standards cannot
be checked without a radical re-
orientation in attitudes and opportu-
nities at the pre-university level.
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University education should cease to
be regarded as a kind of baptism for
multi-purpose employment. On the
one hand, there should be diversitica-
tion and proliferation of courses and
opportunities at. various levels from
the primary school and the middle
school—opportunities to branch off fo
craft schools, trade schools, industrial
schools and polytechnics and the pro-
fessional colleges at the University
level. There should be 3 planned
system of horizontal diversification
or syphoning off of students who will
also have the benefits of vertical
progress in the fields of study that
they choose.

15.29 hrs.

[DR. SArROJINI MaHISHI in the Chairl

While this can relieve the pressure
on the universities, the universities
can also, as the hon, Minister said
yesterday, provide facilities for extra-
collegiate education to those who
want the benefits of higher education
by offering correspondence courses,
part-time tuition and the like. It
may thus be possible to ensure that
only those who want to dedicate them.
selves to higher learning and take to
advanced study, research and teach-
ing go to the university. This will
lead to better utilisation of our meagre
financial resources, and to a whole-
some change in the atmosphere of
our educational institutions, particu-
larly institutions of higher learning.
The teacher-student ratio will im-
prove, and the calibre of teachers will
also have to improve when the dilet-
tantism of the student no longer helps
the teacher to cover his shallowness,
when the teacher is confronted with
the exhilarating challenge that dedi-
cated and competent students can
offer to the best in him. =

Madafn, the demand for opportuni-
ties and the inadequacy of the exist-
ing institutions have led to the efforts
of many. groups and local agencies to
set up new colleges. While local ini-
tiative is certainly to be welcomed,
there is a danger that parochial and
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communal considerations may some-
times vitiate these efforts. Madam,
as you yourself observed when you
spoke from the floor of the House, ther
are also cases of some of these insti-
tutions demanding donations of thou-
sands of rupees as titles to admission,
and sometimes playing with the pay-
packets of professors who are not
paid what the records show as their
pay. This is a serious and shameful
state of affairs. I wonder whether
such profit-making institutions de-
serve the support of the State. I am
looking forward to the day when, ins-
pired by the prophets of Sadachar,
the hon, Minister will sally ferth into
these educational institutions and
turn out the Pharisees and the money-
changers and, say, “It is written that
these are institutions of higher learn-
ing, temples of learning, ye shall not
defile them for profit and parochial
self-seeking.”

The hon, Minister yesterday refer-
red to the distressing deterioration in
the standards of higher education.
The rapid increase in the number of
students the inadequate preparation
at the pre-university level and the
difficulty that is being experienced in
attracting and retaining people of dis-
finction and calibre to the teaching
profession in the face of the competi-
tion from the highly-paid jobs that
the Civil Service and industry can
offer, are no doubt contributory fac-
tors. But it is not enough to identi-
fy causes. What are the solutions
that the University Grants Commis-
sion and the Minister have in mind?
There is a reference in the Report to
17 and odd committees that have
been appointed for review and assess-
ment of teaching methods, syllabi, re-
search etc. T wonder whether these
committees have offered any solutions
to the problem of raising the stand-
ards in the universities or whether
they are only some of those admir-
able and immaculate instruments of
administrative refrigeration against
which the hon. Minister declared war
on his elevation to this eminent post.
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The House would certainly like to
know what steps are being taken, or
are likely to be taken, in the imme-
diate future to improve the deterio-
rating standards in our institutions of
higher learning.

Madam, I must now refer to the in-
discipline and the cult of irreverence
that are spreading like an epidemic
in our institutions of higher learning.
I cannot bring myself to congratulate
the University Grants Commission on
its record of achievement in grapp!-
ing with this problem. 1 do not be-
lieve the problem has received the
attention it deserves, as a problem
that affects the character, the train-
ing, the temperament of our future
generations. When the highest ap-
pointments in the ‘universities are
sometimes made to provide for indi-
gent but not quite competent friends
or when appointments are magde to
exile an inconvenient adversary, when
there is no care taken to ensure that
teachers are imbued with a spirit of
dedication to the ethos and sanctity
of academic institutions, when tea-
chers lack moral influence and leader-
ship, when the teacher-student ratio is
what it is with the result that stu-
dents cannot receive the personal gnd
individual attention that they vichly
merit in our society, when the ameni-
ties of residence, libraries and labora-
tories are inadequate, when opportu-
nities for intellectual extra-maural
training in constructive social action
or creative self-expression are not
provided for in the campus, it is not
very surprising that students become
the victims of the intrigues of ambi-
tious politicians, of self-seeking group
leaders and anti-social elements and
look for opportunities to drown
their restiveness and frustration in
anti-social activities which give them
irresponsible  excitement for the
moment. I would plead with the
hon. Minister to give top priority to
the need to clear the atmosphere of
universities of this menace by devis-
ing a scheme to improve amenities
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and offer opportunities for
self-expression.

creative

I would now like to refer to the
question of the medium of instruc-
tion that has been raised by hon.
Members in the course of the discus-
sion. There is no doubt that the
standards in the universities and ins-
titutions of higher learning are today
affected by the proposed and ongoing
changes in the medium of instruction.
But what is the solution? I do not
want to refer to the statements, or
the conflicting statements, that the
Misister or his colleagues are suppos-
ed to have made in Gujarat; nor do [
think that the atmosphere in Gujarat
had anything to do with such contlict-
ing opinions being expressed. The
hon, Minister, while replying, will
certainly deal with the criticism about
the statements that he has made.
But what is the solution to this pro-
blem? Is it an immediate switch
over to the regional language or to
Hindi at the university level? This
solution smacks of the very pious,

religious, Biblical attitude—*"God
said let there be light and lo and
behold! there was light”. We are

told that the regional language should
be the medium of instruction at the
university level or the official langu-
age should be the medium of instruc-
tion at the university level and, there-
fore, there should be an instantaneous
switch over to that language. Such
an attitude might be pious, but it
certainly is naive. I wonder whether
apart from the clarification of piety
there is much to recommend such an
attitude, whether this will lead to an
improvement in the standard of edu-
cation.

Madam, I am one of those who
strongly support Hindi and the regio-
nal languages. And I do not believe
for one moment, unlike my hon.
friend, Shri Anthony perhaps, that
English can continue to enjoy the
position that it enjoyed in the past or
it enjoys today.

But no one wants the standard of
education to go down In an age
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when progress in every field depends
on education and the ability to absorb,
adopt and employ the results of re-
search, no one will deny that the
rapidity of industrialisation the solu-
tion of the problem of employment,
the needs of training and re-training
and the like, will all depend on an
ability to maintain a high standard of
‘education. No one would therefore,
suggest that the standard of education
should suffer. Those who plead for
an immediate change, I believe, do so
because they believe that there will
be no progress unless a start is made;
and those who say that the change-
over should be phased and that there
should be no immediate change which
throws things out of gear do so. not
because of lack of patriotism, but be-
cause they believe that a certain pre-
paratory work is necessary if there is
to be a phased transition. The differ-
ence therefore is only one of eva-
luating the quantum of achievement
that has to be the base for further
advance for a phased change-cver. It

" is, therefore, unfair to fling charges

of lack of patriotism or linguistic im-
perialism at one another. It is un-
fair to say that one is trying to per-
petuate the advantages of a historical
accident or that others are trying to

reap the benefits of an arithmetical
or demographic accident.
Mr. Chairman: The hon. Member

should now conclude.

Shri Ravindra Varma: I am
cluding.

con-

A little more of an attitude of com-
promise and understanding, a shade
more of catholicism and tolerance can
do no harm to the cause cf education
or the country,

In conclusion, I want to refer to
some administrative questions relat-
ing to the University Grants Commis-
sion 1 shall not take more than a
minute or two. The Public Accounts
Tommittee has in its reports frequent-
ly referred to the need to tighten up
“the administrative machincry of the
University Grants Comgmission. Cases
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have been brought to iight of the
Commission going beyond the powers
and functions laid down in the Act
in making donations. The attention
of the House has been drawn to the
fact that utilisation certificates have
not been received by Audit for near-
ly Rs. 31 crores out of the Rs. 40
crores and odd which was given by
the Commission ag grants-in-aid to
the various universities and institu-
tions of higher learning, urto the end
.of 1962. The reports of the Public
Accounts Committee have also point-
ed out that there are cases of the
central universities stampeding the
Oniversity Grants Commission into
approving projects which they had
themselves earlier rejected. I hope
the Minister and the Commission will
look into these matters. :

Mr. Chairman: Shrimati Jayaben
Shah,

St gER T wFPAL 0 /W
qfs weRw, ST ¥ & §EE TN
IF § | 79 UF A< A ¥ o
E1C|

Mr. Chairman: I will request hon.
Members to take only 10 minutes so
that a few more Members can be ac-
commodated.

Y @ (aEE) yTafa
AgE, ag Fdr Faeam § frouw
a gw AR 1 o H AR w
gog fasar @ R 9§ 9T Wv
qIqT IAT ATAT & TIT W H! FH
T faaar &1

Shri Raghunath Singh: I move:

That the time be extended.

There are so many hon. Members who
have not spoken for the last two
sessions whereas some hon. Members
have spoken four or five times. They
should be given a chance to speak
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and, I think, the time should be ex-
tended,

A gFH T FJAT I §E HIT
T ST )

Mr. Chairman: The Speaker has al-
ready extended the time by one hour.
The whole of the day is allotted for
this discussion.

Shri Basappa: The hon. Minister
can reply tomorrow, if he has no
objection. The whole day may be
taken for Members to speak.

=t gOR 9 wEAIG © ¥ AT
Agaqu fawg & 1 zafeq &9 &
F 2 62 [T QT I A0S |

Mr. Chairman: If that is the inten-
tion of the House, I will convey it to
the Speaker,

Dr. M. S. Aney: Thera are so many
things involved.

Shri Raghunath Singh: My proposal
is that the hon. Education Minister
may reply tomorrow and today hon.
Members who have not spoken should
be given a chance.

Mr, Chairman: If the hon. Minis-
ter agrees to that, I will have no
objection,

st gow W wgElg . WK
greE F g1 §, A1 Hel WERT
T g

Shri Raghunath Singh: I hope, the
hon. Minister will not oppose it.

Shri M. C. Chagla: Tomorrow is
Private Members’ day.

Shri Raghunath Singh: You will
have the first hour after 12 o’clock
when the House will be full.. Why
speak at 5 o’clock when che House is
half?
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I & e W gu § @ few fog
@ gu & 1 F guwdt g e owmw
faardf séw s § Fwfag
g fF 39 & g F1% et
som A & | gafag WS A
g &7 A o T g f5ogw
AT e g F1 qw & fawior
H £% IR $G | A0 qF A -
FfTFT TIFIFA FT BT F A T
AT TERWT ¥ g dEr Wt swEw
FW@ § WX qUA T4 A1 A @R
T &1 Ao faamdd faw g AR
ExAreeT & 8 9 gq § AR AW
@ FY 6 =T gy faar v
g o fagmdf ae’g § Sy & e ¥
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S gvA W w@at@ ;. wAT
ST qE a9 &9 g% & | AM-
e gréae wvas fafayq av g
aq & qE gRm

s Wo &o WANT : WX AT
qEEg e g §, AV F IS g
FH JAF X A

I am always willing to accede to
the request of the House; but I take
it that the debate, as far as the Mem-
bers are concerned, will conclude to-
day so that tomorrow my reply should
start. &,

Mr, Chairman: I hope, the hon.
Members will allow the hon. Minister

to begin his speech today.

Shri M. C. Chagla: T am prepared to
begin tomorrow.

Sy qqtda T (FEAT).
awwafa wgeT, I8 aga @At § fx

ﬁmn#%mﬁ@ma‘twwﬁar
2, AfFT W T FIT IT T @A
FAT EA, T 9T AT FF FY THIRGET
 faare wom o=fgd oA gw

fmmgf‘*q\ ﬁ:w—
fefafem &, & a® W & =
F & wfz | zafag ww &t

! q
£ F1 A @ FET @0 fF graw
3w few fag @ s o &

A FT ULRYE A AT | W
gifde sk Sifaeet w1 @
#, Nfs @t are-awer # gfe
g @ = o9 aga s faenieay
F YW X ETE ¥ faE s
=nfge |

4ff & Taoa ¥ g g, 5
fag s& & wmrdlfa § avew
# go A W F AR | FRA
et g | ¥@ A A S aga &

CaE wE W & W ae-fage W@

W e 99T Iaem A A
g I A9 T oFr F-AEe
g 38 § TEOT F @ A W
TgAT AT § |

TIOd #@T oArEar g 7 RW
# ugdwA F T Avww  enferdt
T AR faw uIFm & A
WNT F I ¥ AT AT FEWA A
R 3aF [ T dfed wifaeg
AW O &1 AFHACAT T 1 qiferan-
HeQr A F41, 397 W fawrfor
&Y, I 9T FTITET F & qravg A
# X FEf g9 SaTIT FH AT &, A
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[sfret s w)
RgaE HAIE AgHre | At
ag FgHT 3% A5l § % T e
qrferET ¥ 3H7-397 AT WET 2 |

I I § HIST qF afaw war
=TT &, g O e 4% 1=
2 | TSy ¥ IR safAw AR wfuw
CgHT A% EWTC W W AEl V@l SMEr
Tifge o) IEF 19 7 fFE e
FAES 1 TEAT AMEC-~HATE T@HT 2T
aE a1 TE &Y R g 0 | 7w
warera § e @, #aifE faaet siedt o
w19 fear s &%, STAT & 6T
g4 arar =fge fr gwe wow 3w A
AT T €A FET T @A § | HAGT
N @4 &, $9 FT A4 9gAT g, qHT
FA R AL FEd £ | g AT Ied € fF
ST 1 A=V A ¥ 9T J19, qTfH
g Tl Iu% &S fagrq ow dar gt
FCEH A H F15 q9T wFAT T F
T HAN F fgamw &, @Y F FAT
aredT g fF ag @ awa & 1 ;oA
A =% HAST @, A IT FT AVGT
< fammaT Ty &, arfe s gfam=
a1 HIT F R0 AT I F gALAA
F g3 fagra g1

Tt aF Wfeaw #¥ g, A
awer ¥ gt wmar 5 @ gaw A a9
g5 @3t fHa1 § | T8 I AT WEAF &1
g AF & AT AFS e, afear-
Heh wudr wife sw 7 @Y fawfo
F1 &1 dar 5 foerr air & foar #
QT ZRI HYT Y R o e & A
feafa &, st strar & farerr 37 & v
SATET AR A& AT AT § W7 g
ATCHAT AT & | A OF farey
am g, fra 1 7% gyFwfew ¥ 7=
frar g 1 @Y a@gm #X wW £
Hifeaw #TH gFvE T gET AfEC,
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TR F 39 97 RAAT F7 o1 2 1 3T
HET T7 W AW AT AT TFAT 2
o1 F, 92 AAT 19 2, FfHa 39 "~
F1 ff7 & ovaw Fer 3fam A 2

£ qifeHeE 7 a7 F7 {7 g we
9 39 T HaAT 77 fr B o mAry Oy
EITUEHI A9 A3 ZT H &Y A
Hifeam or® FFw w12 o qrafore
FIS ZREO 1 TAT 9T 2 fpoEm owaST
# faars &, wv & FAmT Awdr g fr
/T F T A AX FTA FT AA-GW
AT &, T8 F fET e & /8 FE
2 1| 3HY TFTT JvAA AR AT AI-AI
FT T=H TR FET AHAT T AT F )
zafaw =7 F WIg-wEr F¥7OGE0T 7
FX AW FZA, AT F SATIT AT ZAT )
feet e wrar & v forerr g *
F F IqAT AT AT &Y F7 ART | AT
T gH AR oo @ 07 F | fofeA Aoy
fagr da1 gu &, faat 3o &7 stifeas
9% g5 & 7 WY ¥ W F71 gEiamT
o\ stifaas qg7 AT sy 2, -
faai # A1a Gar FvAT A=Y AT g
1 Mifeaw F a1y § ArF Af7 oo
Ifge T a8 qA™ R wW AFT
IZMT FAMET |

#  JE4T # Tar x5 ogafr
EATY AR A WIAT AE IR 2.
afFr 4ff 3957 T A aE o
ZET &, IR qrIET Wy I 5
TafaT 9 39 WG FT GG F7 o=T
FH TAT 9T & |

ag AravaF TEY 3 6 57 @ i
F1 IAC FT BT ¥ o F5 1 F 947
agRT ¥ FEO fF 9 3w T #1 fE
¥ 7 @9, afex T FT ZAY a8 &7
g¥r #7 fomr 2, 98 &9 fv 3w &7
FY AM FIET AT |
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N

FZ I F a1/ § qIOH] IIATAT
=1zft g f5 g7 gfEel 7 36

. W g7 S g qar &7 § | W
AT & fF gAT AT, TE ATT TAT L
=7 AR 7 7347 fFand o o Far
F7 AT E | o gy gEr F fafaeer
= AT AT ATarst #1 w ot fwaAr
#1297 q¥9 AA FIF qg AR 2
FFATE | W7 TA FH F G 00 q1G
=71 qg T T ZT AFAT & | qE FE
FET 1A qE & 1 aE FE fgEwA avelr
AT TGN E

=)

ag 7 F21 a7 f e€'eS frear SmAr
z 1 =27 a1 frm £ 9= fF gr Ara e
AR T QAFE F9 97 & | foar
AR # B B AEE A AR AT
@A & fag 713 § | IART R dE-
JrIT qE FET g, F1E wAfgIANCH
W E 1 gATy S IAT AN, Y fE
T 27 G FAST 9Gq AT 7§ E, I
FH1 W AT A & FeE § O6E
AT ERT FT 1 IA AT AT F oq=Al
F1 AT AT OAFAT AT AT & AT ALH
AT AR 2, sEET W7 fAOTT mTaET
71 e o fEew fauen oqFew
1 @vgd €, #@r AT Ffeawmnor g
AT fra At w1 3fte § 7@ F3 &7 faretr
FTAATE FIAT 15T §, 38 a7 971 iy
21 9T AT | IF A W q77 SHI-
FHT 7T g AT ZATT ST ATERS ¥, THIT
AT AES F, TAF ATAH 39 FT gAY
ZH FIAT ZET | IAFT ATTIHAT F7
AAW EH FAT E 1 AmrfeEar #v
ATA FHT ZT, TE AT FIF T AMT
Tfed | 1 qrEEdr oqEed § ag
1§ FETE A% F1 OHT g1 ey
F AT AIEES FTZH AT A FT qEH
& 3a#1 afqaz & FIT AT A, ITHT
AnfFAT FT AT G AN
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AT § wisdt Ao ¥ A
g STt & 1 ag qHT W @ 91 R
A g7 FT @ 7S g & gfew &
fgams At g | AfF g o1 A aF
#1 difeai § g% g AU qRST FY
adr faerr 3 3T afey foaw Sy
AEfEFAT FT A g AW | IR
fafas qdww faw S, g@¥ @Y
T A F G g qHAT &

gl % % JIT F gvEy g,
7% I TEEET A A § | FEE
TR ¥ qeagrdar &1 o1 @ & fv faw
AT AT 1 F gAAdr § v g
IM F gg Fad 6T ¥ AT & A”N
arfed, sEAT F1E HEAFAT § G
2 1 fos dros ar fg=Y & g7 awar
g T FTE AT A G A § 1w
Y a1q & v g #7 wmar & f+ ag Wy
a7 g W IZ AT qRg wWr g #
a1 g fe ag i fram T g,
wrEAe g1 947 § fw gard dw ¥ fe
& fagar A1 #1E w197 g 98 Fovait &Y
I AT #4T A Y, AASAT AT wA
Fg1 A gl, 98 M TGN F ahdr g |
TAHT T AT SgT 9T § A =
FT JOAT STTZ T | §T AT FT g9
E g1 awar g afew fey a1 g
F1 AT gL WIET GG F qwdr g )
zagT =g faw dqew am @ fear
STy, Wi wifewe dew @ far
S| W FE Fiereaw § fag
faar o &, 99 9% AW F A FET
21

fos Aque &1 q@ & oww &
T TET g, ATAW FT 79 @&,
T FY T @Y & W T qHAA
T aTq @Y & A ZA 99 F I H 4T
grar =ife?, ag &3 wroy Tqr faar &
# grar w7t § 5 g7 I A 9
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[t st )

TG IFHIET F ST &, § 9T TR0
¥ e 6 )

1 W "EiE qeEe agEaT,
nig aar T 0F FEFAT T F
T ¥ Tefa A e gl 9wy wa
E g WX TF qEATOF g F AT
y fareqn 7 g Ashaw & gafay
St T & farerr & fa¥ Sfaa awear g
I TeFIfT FY g7 @ FT F FEA T
Fiferw FEAT |

1961—-62 HIX 1962-63 &I
gfraee gz wfaww 1 X fadwet
< UF 9 faure g wr & o ag W
1962-63 ¥ % | I T a@ F
quEY &, 59 @ #1 @69 & 5 w0
g frer & wiy aga & sse

gfqam & sraifaes fafaues =ome
R qrfersiy FY a @ T TRag fw
WY T FY THR ZTIF FA aHE |
IR A H @ FT G A F
I9AT & | AR TIRNT g7 § 9 A8
FTEHTT STHT FGGAAT QT & | g
dfag #Y a0 45 FEAT & —

“45. The State shall endeavour

to provide, within a period of
ten years from_ the commence-
ment of this Constitution, for
free and compulsory education
for all children until they com-
plete the age of fourteen years.”

99 38 ofqa @fqg™ F T wew
amad Wy ¥ @ OF T ¥ §B @ A
gAY & | A FT G, TET g
2T 2, & | 39 ofaw sfagm ¥
Traifees fyfaues =1 ofsw g
faege ot 7€ § | Ty 9w fa
# gy 9T FT S § 5 oEw swifeem
fafaues 1 @1 qar ™97 ] 4

1961-62 #1 foid #1 g
T@AT §1 FFTT & | AfFT 1962-63
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FY fOoe & o7 3 9T FAT § TEET WY
g | farerr waly ST & wfq ¥ faw w0
TG T 2 | A G Pret #
THCST 7@ F7 g4 faawm #7 femn g 7
faw ww frore ®1 41 g7 =wow amA
@ | 77 3 9% famTgAr § -
“The efforts of the Commission
to maintain and improve the
standards of higher education
have been partly circumscribed
by the financial vesources avail-
able. The actual needs of uni-
versities and colleges for improve-
ment and development in the
Third Plan period happen to be
of much larger magnitude than
the provision of Rs, 82 crores in
the Plan of which Rs. 37 crores
have been allocated to the TTniver-
sity Grants Commission. This is
because of the increasing needs
for development of science edu-
cation, provision of adequate
salary scales to teachers scholar-
ships, fellowships etc.’

a9 &7 foadT #47 &, a8 39 fraiE
T ayfaq g1 ST & 1 AfFT 91 99 £
FHT 36T F19 F fow 2 7w
qfeq ST ST AEE AT THS THA
Tt ¥ 98 FeT FIq A 13 IW fFwaay
A WA &, FZT D AT F1 3G Fv
FET AT AT AT &1 G FY, THT F
TAEN & 9L FT @ F AT
T Fragrady fafess &) T
ST &FAT &, IGFT Wfaww I5AA TET
AT F%aT §, I & faenfyai w1 afr
saT &, 3EY A qw % wlasy & faura
faar o1 wFav € | W W FAE AR
T g ¥ fw fem Ave w7 gwrr
afqor & | wM@Eer F99 F F99, A=
& 3o g fFamT F /T aF qgEey
ST wFAT § AT Al FMT FT ST AFAY 2
110 FIT F FI7 97 @« 7 fgam,
afew wrET 91 2w & f@adgqr & gAF
FIT G AW FT AT § FaA 82 FI13
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TIAT Y <@ AT § | AT T AT AT
et 2 5 fow @ ¥ 2@ w9 2
1 fmfr s ST @E

forear w1 W< fir@r @7 91 @
&, 7% == farey wely Y § = foFan
g | SR AR g
“If we are honest with our-
selves, we must admit that the
standards of higher education
have been going down, that edu-
cation in a college or university

today is not what it was 20 or 30
years ago.”

qg g7 AT wfEd & qHY A1
ot T AEl T gHaT 21 S
g & qTE W=t H, 79 &Y T wadi
AagrdfrsRgamam i fe
farerr &7 &< frar s @Y @ W) SO
gfy W@ g Tga § S g
gAd Tga ¥ FTO I @R
IF I FTON X ¥ §6 F 99 §F wgwq
§ AR 36 ¥ 99 wewa G W §)
IR w@g FamaT & 5 gearawi & a9
ga W 3| fraw wW @, qEer WY
IR e fFaT &)1 SR Sftaw
farerr, TR0 A F =9 F gEEw
¥ gov f9= 59T FQ@ g N IO
FIRE TEeA J[AMT R T|E
T aF FY F faw wewI @
TT—TAIR T 3 F 3 € #7
T[T FT AT TG FT AT GHAT A—
fw:

“I am horrified at the salaries
that our Primary Teachers are
getting.”

g CF S0 § foem & wX ¥ fey
FT | AT 1 Hegqmass §, A=A &,
fes &, o O &, S HEd &,
ITH! TAEATE qgT & HW L A
TF I a1 g e ¥ § fF aga

AGRAHAYANA 19, 1886 (SAKA) Annual Reports of 4388

University Grants
Commission
T3 fagmw framer 7 9@ & fog
AW A, FET WA F AU AW A
A o #E AT § AR i
¥ FMA QT & a1 SEHT FAG AL
aY oy wifes fod oy &) ww /@
fie %o ag), SOET A {9 T §
ag & o A9 8 ®AT ar 4 Ay
AT AT FHT AT & AT FHY AT HAT
F & for 99 foreqr s fagm, #F
¥ fagm, wg@ ¥ fag wm o) X
FIAKT AT FTA §F § 7T G TG
Wy & Y 9% ¥ oW A o §,
I F fAT | W AUFT TIB 76
afeed FiREgmAfaes a1 §
TTORT 34T gR0 7 a1 uF oF faw
H OF OF AT FATAA & | A0 ATTHT
9 WE DFALT WE AT AT FHES
WA TN A g FE Hargrs € &
FIH FIG & ITH! TF 9E FY w4 forqr
2, Tow WY 3GAT ERT WX T TR
1T G q1 qOR @ 79 A fw
awr few A ¥ FREIgEA-
foee o wfee 9= @ & fae @
¥\ =gt o qeeATE 9gd SATET FH §,
AT FT aQFT T4 &, T HRNT
fareqr walY ot ¥ =gT, & 39 ¥ q@g@
adi g1 awea & wewt w7 fa-
faat & i ¥ qvos agq 79 §, TG AE
f& ag 7 @ ¥ auex &1 a8 "W
AR TEATATIET] | TEA & 1961~
62 ¥ WX TF =T F ¥ 15.3
faaferg &1 o@@ 91 &7 W AW
% TS 1:16. 5 FT9T | & 1963~
64 § g A< ag w11 " v §
7F T FT @7 7@ FiE gA I S
e @ 98 @9 1962-63 FT g
Tg I AR T A g fF ww A F
qrg Gew aw Ag) 91 AR #qF ag CH
aw wig 9% 2 | o s ¥ -
forgi #) gear agdT 7 @ § 99 qIE
¥ A9 *7 gEaT AgF 9% W &1 T
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[sfr #¥9]

T OF FTON & T F A=Y A g FT
I g8 F oy gara @ {23 €, afew
¥ 37 ¥ agAd TG0 § | IR FIT R
fo w&vgd firear w1 @1 &, Wy Y @y
IR TF qAT & qq Fg &Y fF qTE
Fieq s foer qgrd sy, &t
43 Wi FATET I 5y W0 | wF
& wrAw g fF ag oW S wE ar
adl, afeT & dre wr g | FewrEw
¥ fazrmdT T qEr @ &Y JT /Y T
f& weqraF F IO § T© FT AW §,
IGF TN A §5 T g SN drg gwAT
2, 3491 &1 39 ag ¥ &ra 4, § 3@
FA1 @rg A0 qEFar | @me s
ZafAT FMET ATE T8 A1 TF Iy §
g9 9 &, F S F e I MW §,
AMEAT & T a1 7 139 ¥
T ALY 9% gHAT| T BT q@H &
fordr faerigf A =T &1 WAy 1110
¥ ufus ag ST Jrfed

aF grq & 9t 98 Tifafeea
sageiey F1 g F faar s
a3 3% famafaaedi § g@rd A9
argg FEET gt T qa o ¥ &
gl wuaAar i S FEE TIEEL 75T
FLETY AR @1 & € HATTE FT 70
Fdeq T HX GHAT &1 I FT AW
F1 THAT TAT A TAEATIHT FT TEATE
TG FT FFET FET | T GAEAT FU
TF 39 3 f9C Fq7 Fgr 1 a9 &
T fAy 7df #% wig f5 @ @&
=Y § AR AR GG

Ta% a1z # FgA7 T8ar g fr Fefes-
e &= g1 T1fed | 7ET T s
Freg S FETE 1 T I9H ¥ TAg
gfafady §1 72 wm@ wo faen 94
f A gfrafedy 1 72 9@ o
frer &
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TEF AATET WA AT AR &
f =T a€ @1 ATFET F AT 9T IAW
3T @ T & 1| W et Artgar &
AU 9 I9dY § ar agf < fefafem
FT gWTT @aT § AT fair #1 w9
Gl gt 3w qETA S R TRy
FAT ERIT | 9 AT FET ST &Y
FAT §, ARMER AR &, FLEIL
F OFA F fod symeT  SgTET AN
TEl § 18, SATST ¥ SAET AW AT
I FY A AT 5T qAE & 7% 49
g gAN TEq 1w favafaei
¥ ST FT Y 3G Afod, 87 HATR Y
AT, TAHe, FifesavsT, e
57 99 ISl FT E fgar @ g, 1@
TE® ¥ qfureat & for WY & @2
§4 @ aF | Afwa qiw & &
F 9% 98 @ @I WY FE sgAEdT
o T} FAT g & fan 6
a3 I HET T GG HADF § Y

oeq § & AT &7 SgUeT 99y gy
AT ATEAT, AT FT Fod! UTH HA
F1HTT HY ATAT  FT TAT FEAT, Fael
OF FRUT 9§ FI AW WTEAT g |
fgo M6 §2g & I ¥ 79 fors
AT 2, S F I { AT AT 07 7T
AUHT qIT GUTT FEAT | g9R forar
2:

“Reservation of Seats:

The Commission has considered
the question of reservation of
seats for scheduled castes and
tribes and backward classes. We
are of the view that it would be
academically undesirable to have
any kind of reservation of seats
for the purpose of admission to
institutions of higher learning.
We, however, realise that in
terms of the principles enunciat-
ed in our Constitution, and with
reference to the particular re-
quirements of the country at any
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given time special arrangements 3 qETHET
may have to be made to ensure e § i 2.% & E’!ﬁ =
admissions to institutions of AT 51 FT F FEAT A107 g f <t
higher learning of persons who R AT agq FE AT & for= &1 Wy
suffer from social and economic P RC R CTE 1 ST
handicaps. All universities and W} 7 frar 8, Z:F!’ ﬁ i ¥
colleges have necessarily to adopt ST SHg ufaaﬁxf‘zq'r ¥ & st
some principles of selection in afgd | afqafadr & gx o7 famgf
admitting the number of students % b o faerdfF ET
for whom they can provide facili- T TF IS AT AP 19T §
ties for higher education and re- ey & 37 & fay ;1 UIATaF
search. Universities are the best s FIE"T' aTeAT, 98 TRETTT AHTE E-T
judges in determining the num- ! o o~ s
ber of admissions. We have no ST =fed, ar At # e
doubt that this ultimate right of quT @ AT STfey SfeT 39 @i &

selection should vest in the uni- safagrea & SRLUS
versities themselves, but it would, frefa a #, &7 afadi #, &7

of course, be necessary for the fagr(‘f fl", ﬁﬁl\'ﬂ i, ST s,mif:wfar

universities to take note of any ¥ 3 gfqafafat o o1 § sarRT
special principle laid down by N b ~ - - -~
the Constitution of India, and ¥ srar g wgAi w1 faer wifed,
consistently with the mainten- 7o fodr f 3 gk qaw § wifag &
ance of standards to allow special T S ARy W@ @S
considertion to the members of - AT EF AT w1 . "(El’
scheduled castes etc. The pro- A1 T8 qATT AT EARG qwt F o
vision of seats in universities g, FHT :{@- I3 qQUANIT

and colleges for particular cours-
es of study, and the determination
of places in the humanities and
social sciences and in profes-
siona] courses, will have to be
made by universities themselves
with reference to the needs of
our developing economy. We

Mr. Chairman: Shri C. K. Bhatta-
charyya. I would request hon. Mem-
bers to take only ten minutes each,
so that all Members who want to
speak may be accommodated.

believe that it would be a viola- Shri C. K. Bhattacharyya (Raiganj):
tion of the essential character of Madam, I shal] finish very quickly.
universitiy education to deter-

mine admission to universities 1 would only request the hon.
and colleges only on the basis of Minister to look over the period of
religion, caste, community or the development of education, parti-
regional considerations.” cularly higher education, during the

~ . . last seventeen years. If he does so
g g« 1 o X |@fqgrs qwmar and makes an analysis and a com-

37 %Y afz § W7 9 =7 S ¥ parison of the different trends in
y different parts of India, he will come

AT T fafre AT @ §, queue to the same conclusion as I have
To HX Qoo FAT &% § 4T & come to that today what prevails in

ﬂﬁfmwm%mg e ST the field of education is nothing short
) ©

- of anarchy, and boys and girls are
& A X fedw & At 9 W 9y victims of this anarchy in education.

FX § 39 ¥ A AW A Qar .
o g i H@ g H’Tﬁl I am only giving certain examples.
AT & A 9, fow fwm This three-year degree course was in-
F A 9T AT AHOFT F AEw AX troduced after the last University
s o Commission’s report. There were two
§ 97y %ﬁ,g' T &Y Commissions—the Secondary Educa-
&Y 8 fra fodeq & wTAX AT tion Commission, that is the Mudaliar
1814 (Ai) LSD—"7.



4393 Motion re:

[Shri C. K. Bhattacharyya]

Commission, and the University Edu-
cation Commission, that is the Radha-
krishnan Commission. The two Com-
missions submitted two different sug-
gestions about the period of the
school education. One was for eleven
years, the other was for twelve years.
Ultimately we accepted eleven years.

But after we accepted eleven years
for school education and three years
for graduation, up till today, the
Indian Universities have not accom-
modated themselves to that standard.
I believe the biggest State, U.P. itself,
has not accepted it up till now. And
there are others who have accepted it
only in a qualified sense, and some
with mental reservation.

What is the result? The boys are
suffering. From one State to another
they' cannot go. And even in the
State where this hag been accepted
they are suffering, because the ad-
justment between the school education
and the college education has not
yet been complete. Makeshift ordi-
nances and regulations are made to
meet the requirements of the situa-
tion, and the boys are asked over-
night to adjust to the changes im-
posed by the rulers of the universi-
ties in the ordintinces and regulations,
whih are immature in their concep-
tion and rather impractical in their
application. This is the picture that
I find before me. So, I can easily
visualise what the sufferings of these
students are, mental sufferings, suffer-
ings in their careers sufferings in the
matter of examination, sufferings in
the matter of text-books, and suffer-
ings in other ways. This is a very
bad state in which we have placed
our students. Before we have ad-
justed ourselves to the situation crea-
ted by the requirements of the lest
education commission, we are going
to have another very soon. I do not
know what this successive commis-
sion will do, and I do not know where
the actions and reactions that will be
produced in the field of education as a
result of it will lead us.

DECEMBER 10, 1964 Annual Reports of 4394

University Grants
Commission

A university is a plant of very
slow growth. But what we are try-
ing now is to just quicken the growth
of the universities by founding a uni-
versity here or by founding a univer-
sity there to suit the requirements
of a demand here or a demand there.
The Calcutta University was founded
in 1857. The first amendment of the
Act came in 1904, that is, after about
fifty years. The second amendment
came in 1954 after another fifty years.
But, now what we are doing is
that even before the kast Act has been
fully worked out, we are going to
have another amendment to the Cal-
cutta University Act in 1964. We
seem to have improved wupon the
wisdom of our elders. While men like
Sir Goorcodas Banerjee and Sir
Ashutosh Mukerjee wanted to wait
and see the results of a university
Act for half a century, we are making
changes in the University Act within
ten years or eight years or seven
years. This is the state that we are
coming to.

T shall give an example to show
what I say is the anarchy in educa-
tion. The amendment to the Banaras
Hindu University Act has now been
placed before Parliament. From the
Statement of Objects and Reasons we
find that with a view to emphasising
the residential nature of the Banaras
Hindu University, it is proposed that
the university should not in future
affiliate any college or institution and
provision has accordingly been made
in the Bill, and the court is proposed
to be made the supreme authority of
the university. The court of the
Banaras Hindu University is not at
present the supreme authority, and
the hon. Minister wants to make the
court the supreme authority.

Now, let us take another example.
Under the present Calcutta University
Act, the senate of the Calcutta Uni-
versity is the supreme authority.
Now, they are changing the Act and
taking away these powers of the
senate as the supreme autherity, and
one of the objects of the present
amendment is that the senate will
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not be the supreme authority. So,
the Centre and the State are at
loggerheads; one is going to the
South Pole while the other is going to
the North Pole. The Central Minis-
ter wants to make the Centra]l uni-
versity senate the supreme authority,
but the State Government want to
amend the Calcuita University Act so
that that authority can be taken
away from the senate which it is al-
ready enjoying. Tais is the state of
education which we are in.

So, the Minister will please look
into the different acts of the differ-
ent universities all over India. Please
look into the question of how these
amendments are made and how each
university tries to go in its own way
creating a state of anarchy, as I have
stated. These things require very
careful consideration.

As I have said already, the educa-
tion commission has been set up, and
this commission will give a report
within a year or two; 1 hope it will
give a report within a maximum of
two years. After the report of this
Education Commission 1is received,
again, the Acts of the universities
will have to be changed, at least, 1
believe it to be so. So, why should
we change the university Acts now?
Since the education commission has
been appointed already, why should
we not wait till we receive the re-
commendations of that commission
and then change the pattern of the
university and their Acts according
to the recommendations of the latest
education commission? I find it diffi-
cult to follow why we are seeking to
change the Acts now, and why we
should allow an uncertain atmosphere
to prevail in these universities again.

Then, there is the report about the
students’ activities and the uncertain
conditions created in the academic
life of the university. As the hon.
Minister knows, there is uncertainty
not only in the academic courses of
the university, but there is uncer-
tainty in the academic administration
of the university itself. There is a
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two-way uncertainty, and placed in
this condition, the students get ruffl-
ed, and they do not know which
example to follow and which example
to accept.

I shall give also another example
in regard to the age-restriction. I
do not know why the authorities in
education periodically continue this
experiment of restriciing the age and
then relaxing that restriction or re-
leasing tnat restriction. 1t is a strange
experiment which they wre making
In the Calcutta University, of which
1 have scine experience, in the first
stage, under a distinguished vice-
chancellor, there was no restriction
in regard to age. Brilliant students
and brilliant scholars we had in
Bengal. Then, the age-restriction
came. The first stage was the stage
of the Vice-Chanceilorship® of Sir
Gooroodas Banerjee. The second
stage was that of the Vice-Chancellor-
ship of Sir Ashutosh Mukerjee.
Then, the age-restriction came. Even
with that age-restriction, we had bril-
liant scholars and brilliant leaders,
and all-India leaders which Bengal
gave. Then came the stage of the
Vice-Chancellorship of Dr. Shyama
Prasad Mookerjee. The age-restriction
went out again. Again, we had the
same brilliant scholars and leaaers
everywhere. So, what is the good ot
periodically making these age-restric-
tions, of sixteen plus, seventeen plus
and so on, and then releasing these
restrictions? Once and for all, let us
come to a conclusion as to whether
the age-restriction should be there or
not. If we choose that our students
need not be restricted in the matter
and manner of their admission to the
higher studies in universities, let us
decide that it will not be there, and
let the same principle be accepted by
all universities all over India,

.

I would like to say a word about
the medium of instruction and the
courses of studies. I have heard my
hon. friends speak about it. Still, 1
would request them not to ignore the
words of caution that the present
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Education Minister has been uttering.
After all, such steps have to be
avoided which can create linguistic
1solations in different States. The
judiciary, the university and the ad-
ministration were all unified during
the British rule. The British rule.
did us a lot of mischief, but they
did give us three good things that we
should remember, namely one unified
judiciary; the same administrative
service and the same civil and crimi-
nal laws. We should try to retain
these three though trying to throw
away many of the mischiefs that
they made. So, in this matter we
should move with care and caution.

I should like to say a word about
the teachers now. Let the teachers
n6t bz so much anxious about their
emoluments and other things. I shall
give only one example. The Curies
of France are well-known for their
having won Nobel prizes. But their
researches were conducted in a gar-
age. Professor Curie and Madam
Curie conducted their researches in
a garage or a stable, as one might
call it where they had set up their
own laboratories, and yet those re-
searches won Nobel prizes for them.
Again, what were the facilities that
Dr. C. V. Raman had in Calcutta? He
conducted his researches in a labora-
tory set up by a private individual
namely the late Dr. Mahendra Nath
Sarkar. It was in the laboratory of
the late Dr. Mahendra Nath Sarkar
that the Nobel-prize winner of India
conducted his researches. So, let
us not be very much agitated over
what we have been able to provide
for our teachers and what we have
not.

Shri Basappa: Although the time
that you have given me is very short,
I cannot help thanking you, Shri
Raghunath Singh, the hon. Minister
and others who have enabled us to
extend the time for this discussion.

While we are discussing this report,
the hon. Minister will admit that there
is ample scope for just criticisms of
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the working of the Ministry and the
Education Departments. Since we are
discussing the report of the Univer-
sity Grants Commission, naturally the
work that the Ministry is doing in
order to see that the University
Grants Commission does its work
properly will also be in the picture.
From that point of view, I am glad
to say that the hon. Minister has been
tackling the problems that have been
posed in this House in an efficient and
courageous manner. Therefore, 1
would like to compliment him for this
in the beginning itself.

The previous speaker spoke about
the anarchy prevailing in the educa-
tional world.

Dr. M. S. Aney: He is going way.

Shri Basappa: Dozs not matter—He
has made the point quite clearly.
From this anarchical state of affairs,
our Minister has to take education to
a horizon where the people will feel
happy. When we are doing that, I
see criticisms; because certain grants
are not given to certain institutions,
they come forward and try to criti-
cise the whole field of educational
activities. 1 do not like that attitude
on the part of some members.

Anyhow, the thing now to be con-
sidered is about tackling a number of
big problems.

16.22 hrs.
[MR. DepuTY-SPEARER in the Chair]

In the report, we have been told that
the Chairman of the Commission is
giving very great attention to the
establishment of centres of advanced
studies and they are prepared to give
cent per cent grant in certain specific
cases of science teaching, laboratory
equipments etc. All this is very good.
Taking all this into account, we have
to take a decision about the qualita-
tive and quantitative expansion of
education. Some people contend that
consolidation in the field of the edu-
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cational system is more important
now to which we have to pay ‘'more
attention, rather than go in for
quantitative expansion. India is a
vast country of 460 million. There-
tore, this problem must have priority
over all other problems. From that
point of view, it is necessary that both
e qualitative and- quantitative ex-
pansion should proceed simultaneously.

Last month I visited Oxford and
Cambridge. I could notice there that
they also have many problems, parti-
cularly accommodation of the stu-
dents. The university campus is not
sufficient for the purpose. Therefore,
they live outside the campus also.
That is a problem here. Many of the
troubles in the Banaras Hindu Uni-
versity, for example, were due to the
fact that scine students lived outside
This leaves room for acts of indisci-
pline. But there though some stu-
dents live outside the campus, a close
watch is kept on them and if they do
any mischief, they are easily caught
and strict measures are taken and
brought under control. Some such
things must be done here too to see
that they are kept under proper
control.

In the little time at my disposal, 1
do not want to enter into the contro-
versy Hindi vs. English. But coming
from the south, I feel I must express
a few words about it. When I was
in Europe and when three or four of
us were talking in English in Ger-
many, for example, I felt ashamed
when they asked me? ‘How is it that
you coming from India speak English
and not your own language’? 1 had
to explain that India is a vast country
with different languages and so on.
So from that point of view, Hindi has
to take a very important place in the
country. That does not mean that we
can ignore the regional languages
which are also 2,000 years old with
their own rich literature.

So when I heard Shri Anthony, I
was very much surprised. Because
English happens to be his mother
tongue, should he go all out to decry
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the other languages? This sort of
extremism should be eschewed and
we must see to it that though for the
time being English should continue,
we should in course of time see that
Hindi replaces English. There is no
doubt about it. How long it should
take, how it should and when it should
be done—are all questions to be settl-
ed. There must be some sympathy
shown in this mutter, Coming from
the south, I would request our Hindi
friends to give us a little more time
when we could adopt Hindi. More
funds should be given for the deve-
lopment and spread of Hindi in other
parts of India. That is not being done.
That is our complaint.

1 do not want to deai with univer-
sity education in any detail, There is
a lot of wastage in university educa-
tion. There are so many other things
too. There is lack of collaboration
between universities and national
laboratories and research institutes.
This state of affairs should be
improved.

As regards agricultural universities,
I must say a word. I have met a
number of agriculture graduates. The
IAS and other administrative officers
boss over them so much that they feel
frustrated and do not want to do any-
thing constructive in their work. This
sort of treatment to technical people
should stop. I was in Moscow. I
saw how much respect they showed
to technical men. Here even ordinary
clerks in administrative offices boss
over these people. This must be put
an end to and they should be given

due recognition and an honourable
place.
Lastly, donations and capitation

fees system must be controlled pro-
perly. Otherwise, poor students will
not be able to go in for university
education. There are very bright
boys among the poor; simply because
they cannot afford the high donation
or capitation fee demanded,—they
have to pay Rs. 10,000 and 15,000—
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they should not be deprived of a
chance of higher education. I hope
the Minister will see that it is properly
controlled.

Mr. Deputy-Speaker: Shri Chagla.

Shri Raghunath Singh: We are very
sorry. Time has been extended for
this debate. Many hon. Members
who wanted to speak have not yet
spoken,

Shri Kapur Singh: It was at our
request that it was extended by the
Chair.

Shri Yashpal Singh: It was at my
request.

Mr. Deputy-Speaker: I am sorry; 1
I did not know. We will continue
this upto 5 O’clock.

Dr. M. S. Aney: I thank you for
giving me a few minutes to inte:rvene
in this debate. Before I say anything
about the reports, I would like to
express my appreciation and also
admiration for the manner in which
the hon. Minister made a start in dis-
charging the onerous duties he has
taken the responsibility to shoulder.
His alertness is- equal to his earnest-
ness to understand the entire educa-
tional system of India and give it a
new orientation. As he has left this
matter to be examined by the Educa-
tion Commission, it would not be
proper to make any observations on
that now. The matter of overhauling
the entire system of education has
just been taken in hand.

Within a short time of his assump-
tion of office, he took a bird’s eye-
view of the method of working of the
educational machinery and his expert
eye at once detected that there was
a superfluity of committees through
the operation of which the Ministry
was expected to put its annual output
and achieve the targets. We are told
that the hon. Minister, like an experi-
enced gardener, uprooted most of
them like weeds whose wild growth
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hinders rather than helps the growth
of the valuable crops in the field.
When I read the news of this remark-
able surgical operation, I at once
thought—and many others also felt
like myszlf—that there had come at
last a man at the heim of the Edu:a-
tion Ministry who was not only
serious about his work but who took
it as an urgent business and not as
a pastime.

Similarly his clear and impressive
advocacy of India’s case at the inter-
national forum assured the whole of
India that the ex-Chief Justice of the
Bombay High Court was more than
a match for the diplomats who had
to cross swords with him in the inter-
national arena. His exposition of our
case was sober, solemn, scholarly and
subtle, The great jurist in him
awakened and swept off in one sweep
the quibblings of his disingenuous
rivals. They were simply floored by
him. Such a striking start has roused
hopss and expectations of great
achievements in his career. I hope
and trust that by the time he retires,
these people will find that the cause
of education in India has been set on
lines of sure and safe progress towards
its destination during the days of his
stewardship.

I will speak on only two subjects.
One is the person who has moved the
motion, and the other is the subject
matter of the motion itself.

I am not speaking about the details
given in the report, but I want to say
what the Commission should do.

The University Grants Commission
that came into existence under the
Act of 1956 is one of the most impor-
tant departments in the Education
portfolio, which is expected to play
an effective part in bringing about
national integration, There may be
several other ways to approach this
problem of national integration, I
have nothing to say against them. I
do not want to minimise the import-
ance of those efforts, but I look upon
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the integration of the alumni of
13 lakhs of boys learning in the uni-
versities as the most sure foundation
of national integration, which all of
us want in India. All efforts to be
made by the experts in charge of the
UGC must be concentrated on bring-
ing about national integration of the
boys and girls taking benefit of the
educational facilities afforded by the
universities. There are more than 60
universities scattered all over the
Indian Republic—Shri Bhattacharyya
was saying there was anarchy in our
education—providing various courses
of studies for the sake of preparing
the students for various careers to
enrich the public life of India by play-
ing their part as patriotic citizens
immediately after they get their
degrees or diplomas.

The UGC is the only central body
that is in touch with this elementary
material of which the future Indian
citizens are going to be made. The
entire body of students enrolled today
should be consolidated or integrated
into an army of Indian patriots. If
that can be brought about, I am sure
that this body will serve humanity
more usefully and faithfully. The
students who come out of the univer-
sities as young men must consider
themselves as Indians fi~st and Indians
last. That is what I want.

There must be an underlying aim
behind the activities of the Commis-
sion. The aim should be to bring all
these scattered elements into one
homogenous society. If that can be
brought about among the younger
generation, I am sure the question of
national integration will be solved.
That aim must be kept in mind. I
hope steps will be taken in that direc-
tion to bring about this national inte-
gration among our young boys and
girls on whom the future of India
rests.

I fully appreciate the various steps
that are being taken by the UGC to
improve the standards of education
and to introduce various reforms to
improve the conditions under which
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education is given, both for the boys
and for the teachers, but I want to
invite the attention of all our experts
to certain instructions left by the
great educationists of India in ancient
times, when India had attained a glory
and eminence that was the envy of
the other civilised nations of the
world. 1 wish to place before the
Commission certain suggestions which
I have been able to gather from my
reading of ancient Sanskrit books.
Our Sanskrit scholars had also given
thought to education, as they had
given thought to other things.

I met one day a great educationist
from Europe during travel, and he
said: “Yours is the country of the
Mahatma”. I replied: “Ours is a coun-
try of Mahatmas”. Mahatma Gandhi
was an outstanding personality, but
there were thousands of mahatmas
who preceded him, and thousands
were accompanying him more or less
actuated by the spirit of the Mahatma.
So, we have to create a nation of
mahatmas, men with the spirit of
which Mahatma Gandhi was built. We
have to create Indians of that type.

The definition of a mahatma has
been given by a person no less than
the great Sanskrit writer, Bartrihari,
who was a king at the same time a
great saint and a poet. He has given
a small sloka showing as to what a
Mahatma is made of, which I wish to
repeat. He has not said that a
Mahatma is a man who has renounced
the world, who lives in isolation and
thinks of nothing else but of Om and
Brahman, 1 want the Members of
the Commission to bear in mind his
Brahman. 1 want the Members of

faafs Ptaarey aar g<fy aEegar
afy frsm:

aufa affaefa sdeaq =3t gefafag-
fazq fy wgrad: 0

He does not talk of ahimsa. These
are the natural attributes and quali-
fications of a Mahatma. These quali-
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ties we must try to instil in our young
men and women.

We send our boys to Europe to
return to this country as experts. But
there was a time when it was
different:

TTS AT FHTAT STAHA |

g w wfaq fodwq afesam a9-
HTAET: 1)

We shall regain that old glory. We
shall not be sending our boys for
education elsewhere. The people of
the civilised world will be coming to
India to read at the feet of the learned
men of India, and learn how to be-
have, what are the ideals of life
which they should follow ete. We
should create people with these ideals,
they are the Mahatmas of India. We
want India again to be a nation of
Mahatmas. This should be the aim
of your Commission.

There are many other points, but I
have no time to deal with them.

=Y TgaTa fog : suTeny wEew, §
39 faog FT a6 A FT AW AHAT
FIAT e § fow & avaeg § afaeet
7Ty Fawa § $9) e g 7@ faar

N AER W A (FE) ¢
IMEAF AT FIA AZT & g6
i
Mr. Deputy-Speaker: Quorum has

been challenged. Let the Bell be
rung. Now there is quorum.

st vuata Tog : 9w a= afeergw
| T §¥I g, T WY 5% ¥, FART
H, wErg ¥ 0% fkargw v &7 9w
g &3 o= 7% ga W ghaw ar w1
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srat F §) fegwm # s
AR Ffaeam &7 F9v § agT wF
& mr g gafay g wor dfergw
ar AT =rfed | ww fegeam &
fft 199 § 39 7 g2 @Y v
W fay & gaawm fafaee ama &
AT w0 g g fF oag ga fawa
#F am 3 fgg afafeEr dferw
1 F @S IREA FET ARAT )
aF wren & 5 quEem fafaeec aga
zg ¥ fay waafa S0

ZaQr @ 40 AT w1
& €1 3T T4 gary fafar @9 13
arg @ g A AT A F ag T
40 TG FA T @Y & | A1q & fF
graife 3T @A g9 ST @7 8 e
qEIAT FT AT T FIS JeaATH A3)
g, gsiifag<i &1 gak T A geqed
gt &, g7 &1 arg mrezT A fafar
F F1E g agl 81 fow s
o} Fowd # A9 fewmT FW ¢
wet $3 fuerr &1 Ay § 1 G4 -
frafar fef wrerT 3o # faw & segl
T ) TF FEAS Lo Fo A &, W g
FTIS HAAET § § | 9% "ara afar
#, e §, swEr § ar sy
AT §, 781 W F O fefr g faafar
F TG 1 gEw s A § e
wq f& afoar & garUr oA, 9@ aF
FRYET Hroorez i F 1 fafaT w1 areas
2, @ % W @ g, @ = Al
& o7 oqT gy ¥ fegmam #5139
Ay ¥ W ot A =g
gu 2w & 447 felt {Mfaafar swra
A | 59 I FAFAT F JFTAR
% 7 fas 175 =3vza ) fewior A1
¥ fa2 e Fvar §, A fe gER ate
FTEY TET & 1 T Y Y gy farfaer
§ 39 # w1 Eenfagd € 98 ¥ w1IER
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mreew g, e fofan ExArfoma
&1 3 fad & e amar g fF gare
gl w7 ¥ #9  Afmafafeat ford
FE qE® &7 ARG § 1 T gsi-
Ffar & grarg H 1 372 ¥ GEA AT
aafa & ST arfed | W ¥ w9 A
wqrat g Tar FWT Anfed, oF at famman-
qeam # A @ A=W F FwifE D9t
€T 9T faqars & | 719 A wAEAr 7§
arew i [/ & afsw s A7
faumg azam ¥ a1 ofo" & &7 wT el
s FrEfamgrasar & 1 afa afralet
farrgoem & & awi & aww
TiEdT ¥ AL A fr gi 9%
& fod da 1 & wEm g 5
cqdww fafaeer wmw 37 % fa7
gt & we wig gfaafedr 3o 7@
Y F0 A ifF ag 7w geifaafar s
e ¥ o da< &1 W a8 S
g AF ql dg A9 FiferEa § qgan
FT9F grm, fag &1 57 AT F1
A9 Ft AR @A 9707 fr fgrgeara
#F sz g A § ) oI A ¥ faw
6 §ATL &AT q¥ & o gfeua fafmr
# & I wriw fafar & § #ifs §
Y ¥ FW FAT 9167 & | AT w4
47 g1 AT S farfewr # w19 71
& AT my F INfAEr AT "eeT
% fafen da1x g F@T a1 7 w1
forr oz & FTT 1 T F ®1F foow
9T FTH FA T A9 1 GIA TFT
# s & el A AR Fa § 71w
# am g g9 fag & gwear g
f& o & ww & 7w § w7 fggam &
A At qr 40w gnfafar s
g1 AT |

w8t aF FETEH AT F7 g g,
o4 a fre g frafeet &, fe o1 saw
FEEFTFE FE AN &1 &9 7 7w
Frat ¥, Foda F 7K qEE F TG W
1814 (Ai) LSD—8
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farfeer 2 &, aei #reTsw =71 &7 ¥ ¥
TOET F1E F ®q H THET ATH |

A1 Sqle Fo sQIfA4Y : ITemE
weE, ¥ om ¥ oww # gqe
gfe wwfeq &< aar a3 fam
& o0 & oA F o @ faw
F qued! ¥ g€ W9 F oA
7w T, T ¥ for agg
T GRATR |

qfrafedt areq #fwmm o
Fow K73 | I amAw e
AT | 399 9HG F g 3r fogret
9T gH THE FA FT HYET fae,
3 & Az aa, JatE gEr fad
¥ #1 1 AfFT SR weeT @ g
oo #7 foet & gwfmm @9
F qT o ¥ FeaT & 37 9% fa=r%
FT T AT AIAT TeA AHET FT
T |

q# 39 arq # gt § fE ogw
3w fuer ¥ fawrw & foy
FTETAt waw T 3¥T fafwg &
w® & AR F dem ¥ fafyw
& W@ & T awEdr ¥ I9reF
weaw w4 F fod, g ¥
qedar 7 & fo¥r 9w W e
w ¥ Afww & quar g 5 wi
g Tz gwadr fag # Iyaam w7
oo o} wE & oA fmar wr
araracr 39 fawafyarat & 1 7w
& ¥ f& ww 7 gfEfedt arew
wfaww &1 fawifcowr #1 @At f#
qeTgELL A wigw a9 I FT HfAw
N w TT w F faerd J9@r
§9 § 99 ¥ famior & ot &9 w7
9T @ & 37 9T EH F HIA Iq FT
W °F T FAT 9F WT & 99 &I
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@y g@ & gwwar § fr O g WY
Few W 3w fawr § gIr owar g,
fafeas w7 & ag wqen 72w § | S
w1 favafaemeat & o WY az arar-
awr g %1 fag FEmEce
w=towEr 2 & omw ¥ owg fr
F & ux g smewr g, fer
Wt Y 1 3g F ofeorwt ¥ 9w
F@OE | FIA A AT IET F
e A gFm W oAR-ww
Ty wifaT feg @ ¥ afwome &
T A AW FWE AT AT FEFRT
& ag wRT fear mar, 3w w5
FA T wfgr gfAafedt & @
TERE A E A AW RN @
ENImgw TR E N oaE
¥ 3 fevafegremt & o 3
@& I W afomw Fm @ T
g1 W EW g aw wv gei-
faae aW 3w & T F@ § @
& ag wegs v g fE
fraremt & fwer 3 =wddm &
qf W fawaferem & wd &
a1 foar & o B F gemew
F oA o & &mar g fFow
T q% ¥ zafsfafers da1 fave-
fagremt & dae @ & A AR
FOT w9 foerr 9X /T F BT HG
gram

agt 9T AFN ¥ gfratedt aeE
A N O & gwar F}r 9
g fedt @ far oAl w0 @,
afes & =g 9w FAT WeaT
f& za fam % afrafedt area
Ffaww § F9 § FEW wBSEAT
T IR F @ @ wFT am@r
g WX 37 A wm F fey mw
faed &1 3w 3 e 1 gaE
FH oA, I & g & fad
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W wiog w7 WA, fa-
frare smE W FT @ & W
PR oWRET @ fowm ¥ iw &
AR FY oAfy T 2 W, A F oquar
a3 g R ogw oAt ¥ ¥ @
# Fzt a ofaew & 1 3 fawg
T fawe fear amAar wfed o #
F1¥ framardy st 4@ g, e
for st oz 9= wwmar § 5
Ffrafadt area sfaws g a7 fafem
&7 ¥ wHEgEs faare &t ok

T FL |

3@ T | F AR AT 3B A
ag wraq farfat & fay &3¢ w@r
g2 g fF v ow a7 ¥
fag akg & A & 1 F qwwr
aeaT g 1 argEda gaIe ARt
¥ 7 faad S7 T I FQ@
&1 & fowr wat ST ¥ FeAT ATRAT
g % 3 frafedr areg st w5
@ T@ W RO ¥ ahA fr
fear faumdf amgg@dd & @ §
T T 7 GETHT F7 HeATT I § |
a@ s faanfadi &1 geamaw 9 w7
gwra g & 1 & faenfagt #1 s
g1 5% woeY ad W § dfFEw gy
aTh Ia%1 Sfea ag oy strar, sy
ug 7 @A wmAr fF Iawr faw
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W F f9g oF 9O & AR N FB
ot agferad saw 2w &t aws ¥ fasdt
§ ST QU ITW F7F q A A
W & gaEw a |

33 W 95 79 oo § oF
e ¥ FW ¥ WAGA AT
gawe foaar | &7 2@y fr foedt &
mfsamEe % @iw § foafadi 7 fiw
TR § A a1 FT @i, i O
FIO F | A AW KEIAE FOATHT
43, 3a8 et 7 T A0 AR 39
07 ST I AT FT 1 AdT A g
#1 79 sgfaar g€ 1 &7 faarfagi &
ara &Y %1% 375 77 fr quwr fead
ag fagrr §, #7r A9Fr gymA § 5
| IR gAY A &1 fraar aF
fear &, s sewr frad agesqol
FTat & argz 91 ¢ A, SAFT A A
oz qguTan & 1 faafadi @ EQ ard
F AT

R oA aw & frafaat #@
foredardy Y raar #1 I3 93A
g fewr & fasafrarem s aww
FY FIH IS AR |

A gH W H Fad g7 AfST F97
F 93fq F1 aga agar gaT 2@ @ §
g A EHAT IT FTAA ¥ 3T 4T Faar-
s & g ar wifamiiz & §1 1 99 %
g wow faafaat & A & fog 39)-
FOA T WA Af d=r FXo@ad
@ &% ATy fovaar wgd @M ww
formr %1 € ag P =nfeg 5 Franfaai
F1 901 &7 § faxfaq s3F 3% wfeaer
# fardary #Y sty dar 7%

A foer w47 ot 97 fomer )
IR I AR §, wfew qF ag v
3@ g ¥ 5 w3 fag sF% oaw
TR W afFed frmr & ook
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Fiimwr ) Fegm g frafz vsw
faar #1 s=o1 qAFT § A 9FY WEHY
faverr o= sveafas faem Y w=o1 FT@T
AT | XEFT FRU A8 & fF oa=ai #
B I W HEFI Iy § A fF @
AT AR I I E 1 TRGA A
TEAT geT g1 St 81w g faanfaat
¥ § ITWEALAT F GH FE@T E A
ag FT Faq ZIEH AT AT A Y
o wgifal # §5 ofas gead 2
X g A D awn W F g g
gy faem & 97 e 3|7 @

§ 5@ a7 A1 a8 I ¥ wEgw
F § AR @H § 7L ae gga o
51 § fr ag T84 ¢ v g 973 avoi
F1 TG IJOARF FAT & AmT foay
IAFT TFT FT TOST ITANT §Y 1 TAWT
O AqIEF T HETCHT ATET HT AT FET )
ag g g 5 g oo 3w i wgreATHt
FT ATH FFT IAFY ggTE AT g | §,
afr s & oot faeoi & gwar 2
S & 3% gw o fawdr § famr
aft oF 1 qF 3@ § fF gw md A
&1 ggrs A & &, Afed ey o 7 oy
forear g& 2w & fo Fard o 3% gw
foret @ g% oY 2w & o & wF)
o1 7% ) 937 g:@ g & i faa faer &
ST e Y & srqar wfaga 18 e
arg 7 fFar 47 3T gETEw gH AIAr
s fomr § ar weafas foar &
T w1 g% 1 T3 3 foay e @
78 W faaR £7 I53 §, gArafady
FHTA F faart ¥ @ 92 faAw
feFar, TasrT FATIT T 39 92 frar
frar, fEa gad sasr fasfot &t
afdT  gaxr  gTEr  fawitan &t
faar wratfeag fear ? gw 39« ad
frax & o @, g foen & gaEe A
fem & #r§ wfaerd waw 7€ I3
ax g
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U9 TF TAT FHAT F A G
& fora# fafemat 1 gy s w@r ]
A IAN FIS AT AGT § | W FE
¥ Y weSr gar WE v gd Iadt
I w1 S FA arfgd 4 Afew &
Faaar g 5 5@ 3w 1 finam & ga
F a ¥ 39 AW & farear WY ST
TS T 3 R | ag 3 § R A
g aga oF @1 ™ § AR gy
famr wT =T gy, AfFA S gE
aw i fadt ¥ dargu &, Az IW AT
gopfa # 9o & § 39 AW & f9y sgmar
A5G A T THA & | Fq AW H
st farerr famme go & 9O 9w ¥
AT A o § AR o S § @
3w %7 gezfg &1 auEw W g A
FeUAT F AITHH ATTHT W Fr foreaw w7
faeame FTT &R

Shri Muthiah (Tirunelveli): Mr.
Deputy-Speaker, Sir, the services of
the University Grants Commission are
commendable; it is doing a lot for
the development of universities and
colleges and for the welfare of lec-
turers and professors and students.
The sum allotted for the UGC in the
third Plan is only Rs. 37 crores; it is
a meagre amount; a much larger
amount should be provided for the
UGC in the fourth Plan. The num-
ber of universities, today is 61. The
Madras State has only two universi-
ties and the proposed Madurai uni-
versity is still a dream. I request the
members of the University Grants
Conimission and the Education Minis-
ter to grant sufficient financial aid to
enable the Madras Government to
start the Madurai university without
delay.

1 come to the pay-scales of college
teachers. The scales of pay recom-
mended by the UGC for college
teachers have not been implemented
in all the colleges in my State. The
UGC insists on a 50 per cent match-
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ing grant; but the aided colleges are
not able to provide this matching
grant, and so, I request the Education
Minister not to insist on this match-
ing grant of 50 per cent and to give
cent per cent aid for the teachers in
the aided colleges for the UGC scales
of pay.

The triple benefit scheme should be
introduced for the college teachers
also, It is now available for the
secnodary  teachers  alone. The
scheme comprises the provident fund,
insurance and pension; it has been
introduced and implemented in the
Madras State, and other States are
also implementing it in respect of
secondary teachers. I request that
this triple benefit scheme should be
made available for college teachers
as well.

Then, I like to say a few
words about the medium of instruc-
tion. The Minister has clearly stated
that it is the policy of the Govern-
ment to switch over to the regional
language ultimately as medium of
instruction at the -college level. At
present, the regional languages are
not fully developed for the teaching
of modern science and technology. It
will required sometime; proper stan-
dard text-books have to be prepared
in the regional languages. I request
the Education Minister to set up a
committee, a Text-books Committee,
of eminent experts, to prepare text-
books on science and technology in
the regional languages so that at the
college level the medium of instruc-
tion may be in future shifted to the
regional language.

In this connection, I want to men-
tion the opinion of the working group
appointed by the University Grants
Commission. This working group
appointed by the Commission recom-
mended that English should continue
and should be retained as the medium
of instruction at the university level
for science and technology. Again,
the Emotional Integration Committee
appointed by the Education Ministry
also recomended in these words:
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“To ensure that the universities
are not cut off from one another,
there should be provision for
English as an associate medium
of instruction in the universities.”

I like to refer to student failures in
colleges, There is a terrible waste of
human talent at the college level
because of the large percentage of
failures of students. It is a great prob-
lem which is due to many reasons.
First, there is a heavy rush into col-
leges by students who have no real
aptitude for university education, for
want of immediate employment and
for want of alternative courses like
technical and vocational courses.
Secondly, there is the sudden change
of medium of instruction from the
regional language into English at the
college level. Thirdly, there is defi-
ciency in standards of teaching in
some colleges; fourthly, there is lack
of effective tutorial guidance in the
.colleges. Firstly, there is lack of dis-
cipline and interest and industrious-
ness among students.

Then, 1 should like to say a few
words about the examination reforms.
The report of the Examination Re-
form Committee set up by the UGC
has been accepted by the UGC. The
main recommendation of this com-
mittee is that a student’s class record
during the whole year should be con-
sidered along. with his performance
in the final public examination. His
marks in the weekly, monthly and
terminal tests should be considered
along with his marks in the final uni-
versity examination. This will cer-
tainly promote discipline and dilig-
ence among students.

I come to national integration.
National integration is of the greatest
importance today, because of so many
anti-national forces working in India
and because of the external danger.
This should receive very serious atten-
tion at the hands of the Education
Minister. A seminar on national
integration was organised by the
UGC in 1958 and it make a number
of recommendations and gave valu-
able suggestions.
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Lastly, I want to plead that the
three-language formula should be
honestly and sincerely implemented
in all the States. I also plead that
South Indian languages should be
taught in the Hindi-speaking States,
and North Indian languages should
be taught in the non-Hindi-speaking
Southern States.

17.00 hrs.
BUSINESS ADVISORY COMMITTEE
Thirty-third Report

Shri Rane (Buldana): I beg to
present the Thirty-third Report of the
Business Advisory Committee.

MOTION RE. ANNUAL REPORTS

OF UNIVERSITY GRANTS
COMMISSION—Contd.
Mr. Deputy-Speaker: The hon.

Minister may just start his reply.

Some Hon. Members

HEdl Tl 898 (TY) ¢
I AgIRA, WA wwEAT € fE o
AT qEd TS FrEd §, I A
aug fear ST & /T A1 FAT FEY
T ¥, SiF Auy g faar smar
g

39T WERR . WTR FfaT
=T JETET |

Shri M. C. Chagla: Sir, I am very
grateful to all the Members who have
participated in this very interesting
debate. Various points have been
urged and I hope when I get more

time tomorrow, I will try to deal
with them.

rose—

Mr. Deputy-Speaker: He
continue tomorrow.

17.02 hrs,

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, Dec-
ember 11, 1964/Agrahayang 20, 1886
(Saka).

may
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